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HOUSE OF THE PEOPLE 

Monday, 24th November̂  1952

The House met at aQuarter to Eleven
of the  Clock

[Mr. Speaker in the Chair] 

ORAL ANSWERS TO  QUESTIONS

T. B. AMONG  Coal Mines Workers

*583. Sardar Hnkam Singli: WiU the
Minister of Labour be pleased to state:

(a) whether any survey was
taken to find out if the  incidence of
T.B. among coal  mines workers was 
greater than that among other indus
trial labour; and '

(b) if the answer to part (a) above 
be in the affirmative, whether there 
are any T.B. clinics attached to the 
hospitals for miners?

The Minister of Labour (Shri V. V. 
Giri): (a) No.

(b) Does not arise.  I  may how
ever add that buildings for the T.B. 
Clinics for the Jĥria  and Raniganj 
coalfields have been completed at a 
cost of Rs. 1,25,000 each,  and  each 
clinic will have 8 beds.  The neces
sary equipment is being obtained and 
the staff is being appointed. They are 
located adjacent to the  original hos
pitals at Katras and Searsole. It is 
expected  that the  clinics will  start 
functioning very soon.

Sardar Hukam Singh: May I  know 
“Whether any survey is proposed to be 
undertaken in the near future?

Shri V. V. Giri: After these are es
tablished, a  survey  Will be  under
taken.

Sardar  Hukam  Singh: In  the
absence of  a sufficient  number of
clinics, is there any visiting team go
ing round and  giving  B.ĈG. vac
cination? ,

282 PSD.

Shri V. V. Giri: There is also that 
proposal, and it  will  be taken up 
after these clinics are established.

Sardar Hukam Singh: May I know 
whether swy foreigners were also in
vited to go roimd and advise us as to 
the programme that has to be under
taken for these coal mines?

Shri V. V. Giri: Not yet.

Dr. Rama Rao: Is any sanatorium
run for the coal miners either by Gov
ernment or the mine-owners?

Shri V, V. Giri: There is no sana
torium, but there are hospitals.

Dr. Rama Rao: Do Government con
template starting any sanatorium for
these miners or direct mine-owners to
start even a single  sanatorium any
where in India?

Shri V. V. Giri: 
on the funds.

That depends up-

Shri  Sarangadhar  Das: Is
clinic proposed to be opened at 
cher coalfields?

any
Tal-

Shri V. V. Giri: 
have notice.

I would  like to

Shri A. C. Guha: May I know if
ic is true that the  building  for the 
clinic in Jharia was completed some 
time  back, and if so why has  the 
starting of the clinic been delayed so 
long?

Shri V. V. Giri: It will be started
mimediately.

Shri A. C. Guha: My question was
why there was delay in starting the 
clinic when the buildings have been 
completed.'

Shri V. V. Giri: I  cannot say.  I
have not got the information.

Withdrawal of  Wheat Stocks

♦584. Dr. Ram Snbhag  Singh:  (a)
Willthe Minister ofFood andAgrioid- 
ture be pleased to state whether the
Union  Government had  during  the



6gl Oral Answers 24 NOVEMBER 1952 Oral Answers 682

past SIX  months  received  requests 
from some State Govermnents to take 
' back their stocks of wheat?

(b) If so, which State Governments 
had made such requests?

(c) What quantity of stocks has been 
Uken back?

The Deputy Minister of Food and 
Agiiculture  (Shri  M. V.  Krish- 
nappa): (a) Yes.  .

(b)  Madras,  Rajasthan, 
Delhi and Tripura.

Ajmer,

(c)  20,000 tons from  Madras and 
250 tons from Tripura have been re
allotted to other deficit States.

Dr.  Bam  SaUiaff  Sinî:  May X
know the reasons why the State Gov- 
efrbments requestad tjie Government 
of India to withdraw the stocks of 
wheat?  Had the quality of wheat de
teriorated, or  they  simply  did not 
want these stocks?

Shri M. V. Krishnappa:  Sometimes
when there is sign of failure of rains, 
the State Governments over-estimate 
their deficit, and to be on the cautious 
side, they always demand more. And 
when we supply them  according to 
their demand, and if their condition 
improves because of rains, they won’t 
be in a  position to  sell the whole 
thing.  So they ask us to take it back.

Dr. Ram  Sabhag  Singh:  May I
know how much of this 20,000 tons 
of wheat is of bad quality?

Shri M. V. Krishnappa:  Not exact
ly bad quality.  The States are very 
cautious.  They won’t take bad quali
ty from us.  They always send their 
officials and  entomologists to inspect 
the grain, to screen it and clean it, and 
then alone they take the grain.

Dr. Ram Snbhag Singh:  Is the Gov
ernment aware that a large quantity 
of  wheat  stocks in  Bihar is of de
teriorated quality?

Shri M. Y. Krishnappa:  Bihar has
not askiwi us to take back any wheat.

Shri Sarangadhar Das: Will Govern
ment be careful in future in deliver
ing wheat stocks to States?

Mr.  Speaker: Order, order.  He 
should ask for information, and not 
make suggestions.

Shri  Sarangadhar Das:  Will  the
Minister  tell us the  steps that  are 
contemplated to be taken with regard 
to allotting wheat to the States which 
have returned, 20,000 tons, or 250 tons?

Mr. Speaker:  I do not think this is 
any improvement  on  the previous 
question.

Shri K. K. Basu:  Is the hon. Minis
ter in a position to contradict that the 
low purchasing power of the persons 
concerned is one of the reasons for 
the non-clearance of the stock?

Shri M. V. Krishnappa: No, Sir.

Shri Radhelal Vyas:  May I know
who will bear the cost of  movement 
and the other incidental charges of 
this grain?

Shri M. V.  Krishnappa:  The con
cerned States will have to bear it.

Shri B. S. Miirthy:  Is it a fact that 
the Government of Madras asked for 
rice and that the Central Government 
has sent wheat, and therefore it was 
not used in the State?

Shri M. y. Krishnappa:  It is not
a fact. Sir.  They had  asked for 2 
lakh tons of rice,  and we are sup
plying them.

Sardar Hukam  Singh:  According
to the hon. Minister, the States have 
been  very  cautious.  Is it only the 
Centre that has not been cautious for 
such a contingency?

Mr. Speaker:  The question  does
not arise.

 ̂ Agricultural Publicity

•585. Dr. Ram Subhag Singh: WiU 
the Minister of Food and Agricnltnre
be pleased to state:

(a) whether a proposal is under con
sideration to set up a suitable agricul
tural publicity machinery on a coun
trywide basis; and

(b) if so, whether non-oflficial agen
cies interested in the subject will also 
be consulted?

The  Minister  of  Agricoltare (Dr. 
P. S. Deshmukh):  (a) Yes.

(b) Yes.

Dr. Ram Subhag Singh:  In view of . 
the fact that a vast majority of per
sons who work in the  fields are illi
terate, may I know, how this agricul
tural information would be catered to 
them?

Dr. P. S. Deshmukh:  The illiteracy 
of our people is fully taken into ac
count, and various means are being 
devised to see that the information 
reaches them.

Mr. Speaker:  He wants to  know
what the various means are.
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Dr, P. S. Deshmnkh:  The informa
tion is made available through posters, 
films, visual representation, the spoken 
word, radio etc.

Dr. Ram  Subhag  Singh:  May I
know the cost of the working of this 
organisation?

Dr. P. S. Deshmnkh:  It has yet to
be calculated. -

ShPi B. S. Mnrthy:  Is radio one of 
the means through which this infor
mation is broadcast to the rural folk?

Dr. P. S. Deshmnkh; Yes, Sir.

Shri  Velayndhan:  May  I  know
ĥetĥ ̂this publi'ci1t7 machinery is 
different from the Press Information 
Bureau?

Dr. P. S. Deshmnkh: Yes, Sir.

Shri T. K. Chandhnri:  May I know 
if any non-official agency has already 
been consulted?  '

Dr. P. S. Deshmnkh: Yes, Sir.

Shri T. K. Chandhnri:  What is the 
agency?

Mr. Speaker:  Let us proceed  to
the next question.

Catering  School,  Bombay

*586. Shri S. N. Das: WiU the Bfin- 
ifiter of Food and AgricBltnre be pleas
ed to state:

(a) whether it is a fact that a foreign 
expert has been invited by the Gov
ernment of India in connection with 
the setting up a catering school in the 
city of Bombdy;

(b) if so, from which country the
expert has been invited; * "

(c) whether the scheme  has been 
prepared and approved; and

(d) what will be the recurring and 
non-recurring expenditure involved?

The Deputy Minister of Food and 
Agriculture (Shri M. V. Krishnappa):
(a) to (d). According to an* Agreement 
between the  Food and  Agriculture 
Organisation of the  United Nations 
and the Grcvemment of India for the 
provision of technical assistance, the 
Food and Agriculture Organisation has 
agreed inter alia to, arrange for an ex
pert to visit India for a  period not 
exceeding 6 months to advise and teach 
at the catering school of the All India 
Women’s Food Council, on the organi
zation of catering  services  and the 
operation of cafeterias supplying non
cereal foods.  The expert has already 
arrived  and she  is from U.K.  The

Government of India has to bear only 
the lodging charges of the expert. The 
total expenditure on this account for 
a period of  six months  will be Rs. 
5,050/-.  Salary and other allowances 
admissible to the expert are borne by 
the Food and Agriculture Organisa
tion.

Shri S. N. Das: May I know the ex
perience and qualifications of this ex
pert?

Shri M. V. Krishnappa:  She is an
expert in all aspects of catering of non
cereal foods including administration.

Shri K. K. Basn rose—

Mr. Speaker:  Let us not waste time 
over this.

Shri S. N. Das:  May I know whe
ther, before inviting her, eiforts were 
made to find out if such experts were 
available in India or not?

Shri M. V. Krishnappa:  This is an 
agreement entered into between In
dia and the F.A.O., accordiî to which 
they  have  sent  her, and' we have 
sent three  persons  from India  to 
F.AX). for training.

Flag Station for Kakarhatti

♦587. Shri S. N. Das: (a)  Will the 
Minister  of  BaUways be pleased to 
state whether the proposal to locate 
a flag Nation between Darbhanga and 
Tarsarai Stations on N. E. Railway at 
Kakarhatti has  been  considered  and 
sanctioned? •

(b) If so, has the work been start
ed?

(c) How long will it take to com
plete the work?

The Parliamentary Secretary to the 
Minister of BaUways and  Transport 
(Shri Shahnawaz Khan):  (a) Yes.

(b) and (c). The wor̂ was complet
ed on the 31st October 1952 and the 
flag station opened on the 5th Novem
ber 1952.

Shri S. N. Das:  May I know the
number of trains that pass through 
this station and the number that stop 
there?

Mr. Speaker:  Can the hon. Parlia-:
mentary Secretary give the informa
tion? •

Sliri Shahnawaz Khan:  They have
arranged to open a flag station there, 
and one passenger train will halt there.

Shri S. N.  Das:  How many  pass
through that station?
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Shri Shahnawaz Khan: I have not 
got the full data with me.

AlL-Iot«A  CoUWCIL op  ACMCULTtrRAL 

Education

*588. Sfari S. C. Samanta: WiU the 
Minister of Food and Affrienltinre be
pleased to state:

(a)  how  and when the All-India 
Council of Agricultural Education was 
formed;

<b)  the constitution and  functions 
of the Council; and  ^

(c”) whether a model  and  uniform 
curriculum of the agricultural colleges 
in India has been formed?

Tbei Minister of  Agriculture (1̂. 
P. S. Deshmnkh):  (a) The  Indian
Council of Agricultural Education was 
formed in November, 1951, on the re
commendations of a conference of the 
State Ministers of Agriculture, Vice
Chancellors and Deans of the Facul
ties of Agriculture of the Universities 
and Principals  of Agricultural  Col
leges.  The Conference was convened 
by the Indian Council of Agricultural 
Research.

(b)  A statement is laid on the Table 
of the House.  [See Appendix III, an- 
nexure No; 35.]

,  (c) Yes, it has also been circulated
to the Universities.

Shri S. C. Samanta:  May  I  know 
whether a seven-man Standing Com
mittee has been elected by the Council, 
and, if so, what will be its functions?

Dr. P. S. DeshiHukh: The statement 
mentions the functions of the Council 
as a whole, and the Standing Commit
tee is expected to perform the very 
same functions.

Shri S. C. Samanta; May I know how 
many times the Council sat since its 
inception?

Dr. P. S. Deshmnkh: According to my 
knowledge, about twice..

Shri S. C. Samanta:  May  I  know 
whether any special recurring or non
recurring grants have been made to 
colleges for the training of students 
who will work in rural areas or sur
roundings and not in college surround
ings?

Dr. P. S. Deshmnkh: No financial 
assistance of any sort has  so far been 
given, nor are we giving any specific 
training to the students under the 
Council.  But we are  considering if

any st̂s could be taken for encoui-ag- 
ing  agricultural  education  in  the 
country.

Shri S. C. Samanta:  May  I  know
whether ail the agricultural colleges in 
India have taken into consideration 
the recommendation of the Council that 
at least one hundred acres of land 
should be with the colleges in the col
lege compounds?

Dr. P. S. Deshmnkh: I would require 
notice for that question.

Shri S. C. Samanta:  May  I  know 
whether steps have been taken to im
plement  the  recommendation of  the 
Committee that agriculture should be 
introduced as a subject in all primary 
and middle schools?

Dr. P. S. Deshmnkh: I am afraid this 
matter has not yet been taken up by 
the Council.

Shri K. G. Deshmnkh: May I know 
what specific assistance the agricultural 
colleges will get from this new Council?

. Dr. P. S. Deshmnkh: Nothing much 
except advice on determination of uni
form standards in the colleges. .

Shri Abdns Sattar: May I know the 
number of argicultural colleges and 
their locations?

Dr. P. S. Deshmnkh: I require notice.

Shri M. S. Gnmpadaswamy: May I
know whether some of the students 
who have passed out of these colleges 
have been unemployed because they 
know only the theory of agriculture 
and not the practice?

Dr. P. S. Deshmnkh: That is not a 
question. Sir.  The hon. Member is 
propounding a view.

Assam  Rail  Link

*589. Shri B. K. Das: WiU the Minis
ter of Railways be pleased to state:

(a) the estimated loss caused by the 
last flood to the Ass)am Rail Link; and

(b) the estimated cost of repairs to 
be done?

The Parliamentary Secretary to Ihe 
Minister of  Railways and  Transport 
(Shri Shahnawaz Khan):  (a)  About 
Rs. 30 lakhs in loss of earnings due to 
interruption of traffic.

<b) The estimated cost of repairs on 
the section  Mai  Jn.-Ainingaon  is 
of the order of Rs. 50 lakhs. ■

Shri B. K. Das: May I know whether 
the repair work has been completed?
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SliTl Shidinawaz Khan: Temporary
repairs have been carried out.  -

The. Deputy Minister of RaOways and 
Traasyort (Shri Alagesan): But there 
are further proposals for improving 
the railway lines.

Shii B. K. Das: May I know whether 
any protective measure has been taken 
to save the line from future damage 
from floods?

Shri Alagesan: Yes. Sir.

Shri B. K. Das:  May I  know  the 
nature of the work contemplated or 
being done, whether there are any em
bankments or any new bridges etc.?

Shri Alagesan: Embankment works 
and the makinif of the foundation of 
the bridges stronger. •

Shri Barmaii: May I know whether 
Government has considered the ques
tion  of  increasing  the  number  of 
bridges  on the North Bengal-Assam 
line so that these instances of damage 
from floods which have increased since
1950 can be diminished or abolished to 
some extent by giv'ng more outlets 
than the existing ones?

Mr. Speaker: The hen. Member is 
making suggestions for action.

Shri Barman: I made the suggestion 
before, and I am asking whether it has 
been implemented.

Mr. Speaker: A question suggesting 
action is not permissible.  The hon. 
Member may ask for information.

Shri Sarangadhar Das: May I know 
whether damage to the Assam Rail 
Link due to floods will be a perennial 
affair or is anything being done now 
that will prevent further damages?

Shri Alagesan: I may  inform the 
House that it is proposed to effect some 
improvements in the shape of addi
tional waterways, deeper foundations 
for bridges etc. at an additional cost 
of about Rs. 25 lakhs.  I think after 
these are done, it will not be a peren
nial affair.

Training of Workers for 
Community  Projects

•"590. Shri S. N. Das:  (a) Will the
Minister of Food and  Agricoltiire be
{leased to state whether the training 
of village-level workers for community 
projects has started?

(b> If so, what are the names of the 
centres and the number of workers be
ing trained there?

(c)  What are the subjects in which 
training is being imparted?

(d)  Is  any syllabus of the  course 
available?

The Minister of AgricnUiire (Dr. P. 
S. Deshmukh): (a) Yes.

(b) A statement giving the r̂ uir̂ 
information  is  placed  on the Table 
of the House.  [See Appendix HI. an- 
r̂ ure No. 36.J

(c) Agriculture;  Cooperation  and 
ViUage  Participation;  Animal  Hus
bandry; Health; Sanitation and Hy
giene; Adult Education.

(d) Yes.  A copy of the syllabus
prepared  by the UP.  Grovemment, 
which was circulated to all Training 
Centres, is placed on the Table of the 
House.  [Copy placed in the Library 
See No. P-78/52.] -

Shri S. N. Das: From the statement 
it appears that seven centres have been 
started in seven of the States.  May I 
take it that in other States, such train
ing centres are existing—or are they 
still to be opened?

Dr. P. S. Deshmukh: The matter is 
under consideration, so far as the other 
States are concerned.

Shrimati A. Kale: May I know whe
ther there are any women workers be
ing trained, and, if so, \̂at are their 
qualifications?

Dr. P. S. Deshmukh: Not so far.

Shri S. N. Das: May I know whether 
the cost of training is borne by the 
States or by the Centre?

Dr. P. S. Deshmukh: It is borne by 
the Ford Foundation partly, and part
ly by the ‘TCA’ agreement which we 
have entered into.

Shri S. N. Das: May I know the time 
that will be taken for starting these 
centres in other Part A and Part B 
States?

Dr. P. S. Deshmukh: Fairly effective 
steps are being taken to see that the 
centres are opened at an early date.

Shri Sarangadhar Das: May I know 
the time-lag between the starting of 
. the projects—I think it was started on 
the 2nd October—and the time when 
these trained village workers will take 
charge of the villages?

Dr. P. S. Deshmufch: I do not think 
there has been any great delay or much 
time-lag.  Everything is being expedi
ted as much as possible.

Shri Veeraswamy: May I know whe
ther the workers will immediately be 
engaged in the different project works 
after the completion of their courses?
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Dr. P. S. Deshmuiai: I am afraid 
there are too many Members coughing, 
and I am unable to follow the question.

'  Shri Kelappan: May I know whether 
there are any foreign experts among 
the teachers?

Dr. P. S. Deshmukh: Yes, but very 
few.

Shri Kelappan: How many?

Mr. Speaker: Order,  order. I am 
going to the next question.

Fishing  Rights  (American  Agency)

•591. Shri V. P. Nayar; Will the 
Minister of Food and Agricnttare be
pleased to state:

(a) whether any  American agency 
had requested Government for fishing 
rights in areas en route to the Lacadive 
Archipelago and the Maldives; and
(b) whether Government have made 

any effort to exploit  these areas for 
fishing the highly-priced fish like Tuna 
and Bonito?  .

The  Minister  of Agriculture  (Dr. 
P. S. Deshmukh): (a)  An American 
agency made an enquiry in 1950 ask
ing for the grant of a licence for Tuna 
fishing olf the South Coast of India. 
They were asked to make proposals on 
the  principle  that  Indian  nationals 
would be associated with the venture 
but no  concrete proposals resulted.

(b)  Investigations are proposed to be 
undertaken soon.

Shri V. P. Nayar: How many miles 
off the Indian coast do we get these 
Tuna and Bonito?  May I also know 
whether the CJentral Government has 
made a preliminary survey of the area 
in the sea?

Dr. P. S. Deshmukh: I could not give 
the mileage beyond which they are 
available, but I think it requires deep 
sea fishing to a considerable extent.

I did not hear the second part of the 
question.

Mr. Speaker: The hon. Minister re
quires notice for that question?

Dr. P. S. Deshmukh: Yes, Sir.  •

Shri V. P. Nayar: May I know, Sir, 
whether the Government is aware that 
these two fish, Tuna and Bonito, are 
very highly priced in America and may 
I also know whether in a scheme sub
mitted by an American agency there 
was a proposal for the export of these 
fish to America?
Dr. P. S. Deshmukh: I have not got 
the details of the American proposal. 
Sir. .

Shri V. P. Nayar: May I know, Sir, 
whether the Government of Bombay 
have requested the Central Govern
ment for any assistance on this?

Dr. P. S. Deshmukh: I want notice.

Shri Damodara Menon: Is it the poli
cy of the Government to give fishing 
rights to foreign agencies on the coast 
of India or to reserve it for Indian 
nationals?

Dr. P. S. Deshmukh: As  has been 
clearly indicated in the reply to the 
question, Sir, it is not our intention to 
give exclusive rights without securing 
some advantages.

Tele-Communication  Planning 
Section

*593. Shri S. C.  Samanta: (a) Will 
the  Minister  of CommumcatiOBS be 
pleased to state when  the Tele-Com
munication  Planning  Section of Post 
and Telegraph Directorate was consti
tuted?

(b) Have all necessary statistics been 
collected and tabulated?

(c)  How  far has the section pro
gressed as regards the expansion of the 
existing Auto Exchanges?

(d) How far wUl it help in the im
plementation of the Five Year Plan?

The Deputy Minister of Communi
cations (Shri Raj Bahadur): (a) Jan
uary, 1952.

(b)  Considerable quantity of statis
tics have been collected and are being 
tabulated.  This is a continuous pro-

(c)  A statement of the present posi
tion is laid on the Table of the House. 
[See Appendix HI, annexure No. 37.]

This Section has so far dealt with 
Manual Exchanges and Carrier Sys
tems.

. (d) It is essential for the drawing 
lip and imE>lementation of the Five 
Year Plan.  The fixation of priorities 
for equipment and works and the co
ordination of the various phases of the 
development schemes is the responsi- 
biUty of this Section.

Shri S. C. Samanta: May I know. Sir, 
what will be the amount required for 
the working of this Section according 
to the Five Year Plan?

Shri BaJ Baliadur: It is provided in 
the Budget as a normal budget pro
vision every year.

Shri S. C. Samanta: Not for thî spe
cial Section?



601 Oral Answers  24 NOVEMBER 1952 Oral Answers 692

Mr. Speaker: Is any provision made 
in the Five Year Plan for this special 
Section?

Shri Raj Bahadur:  This  Planning
Section is part of the P. and T. Direc
torate.  It is now under a Director who 
is assisted by other staff; there are two 
assistant Directors attached and some 
more staff has been added recently.

Shri S. C. Samanta: How majiy pro
posals for opening new Exchanges and 
for expanding existing ones, have come 
and how many are justified at present?

Shri Baj Bahadur: It is difficult to 
say because the number is increasing 
every day.  But it has sdready finished 
the distribution and allotment of auto 
equipment and priorities have been 
fixed for that and some other things 
have also been done.

Shri S. C. Samanta: May I know, Sir, 
what are the reasons for opening a 
separate Planning Section known as 
Bombay Planning Unit, which has been 
placed under a Director of Telegraphs.

Shri Baj Bahadur: The magnitude of 
work and the magnitude of expansion 
and development of the Bombay auto
matic system demand a separate Plan
ning Section, as does the system in 
Calcutta.  ,

Shri S. C. Samanta: May I know, Sir, 
how many VJ*.T. systans have been 
introduced  or are going to be intro
duced in the present financial year?

Shri Raj Bahadur: It is difficult to 
say. If a separate specific question is 
put, I will be able to give an answer.

Shri B. S. Murthy rose—

Mr. Speaker: Must he ask a question 
on every question?

Shri B. S. Murthy: How are priori
ties fixed. Sir?

Shri Baj Bahadur: According to re
quirements and importance and the 
needs of the various places concerned.

lUlIONALIZATION OF RAILWAY STORES

*594. Shri M. S.  Gw
(a)  Will the Minister of Baflways be 
pleased to state what is the existing 
stock-holding of the various Railways?

(b) What action has been taken for 
the rationalization of the stores orga
nisations on the Railwaĵ?

(c) What is the total amount saved 
by this rationalisation?

The Deputy Minister of Railways 
and Transport  (Shri Alagesan): (a)
The  provisional  figure' of  value of 
stocks on Silst March 1952 is Rs. 63*32

(b) Cp-ordiinated  utilisation  of 
stocks oii ah all-India basis was intro
duced last year and the procedure for 
procurement of railway stores is being 
rationalised on the lines suggested by 
the Railway Stores Enquiry Committee.

(c) Approximately Rs. 4 crores.

Shri M. S. Gurupadaswamy: May I
know. Sir, what are the recommenda
tions of the Enquiry Committee?

Shri Ab&gesan: They can be found in 
the Report of the Committee.  But the 
main recommendation is that the stores 
balances should be reduced by about 
Rs. 10 crores.

Shri M. S. Gurupadaswamy: May I
know. Sir. whether the hon. Minister 
is aware that there was some corrup
tion in the management of the railway 
stores by railway officials, and if so, 
what action has been taken by the 
Ministry with regard to these corrupt 
officialŝ

Shri Alagesan: Sir, I am not aware 
of any corruption or corrupt practice.

Shri  Nambiar:  May I know. Sir,
whether the Government have issued 
instructions to utillise the stocks of 
paper which were there for 200 years 
—which question I raised earlier—and 
whether any actiort has been taken?

Shri Alagesan:  Surely  action  has
been tak̂ on those lines.

Shri  Nambiar:  May I knoŵ Sir,
what action has been taken? How many 
years stock still remain—̂ whether 150 
years or anything like that?

Mr. Speaker: He wants to know what 
specific action was taken.

Shri Alagesan: On each railway more 
than 5.000 to 6,000 items have been 
examined.  It is an elaborate proce
dure, and the surplus that has been 
declared is worth about Rs. 10*19 crores.

Mr. Speaker: His question is specigc 
about paper, not about the other 5,000 
items.  He wants to know what has 
been done about the paper stock.

Shri Alacresan: I do not have any in
formation about the  particular item, 
paper.

Mr. Speyer: Let us proceed to the 
next question.
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College op Nursing, New Delhi 

*593. Sliri  M. S.  G«___ ____________̂.Jaswamj:
Will the Minister of HeaUth be pleased 
to state:

(a) how many students are at pre
sent studying in the College of Nurs
ing at New Delhi; and

(b) whether Grovemment propose to 
start  similar  colleges of  nursing in 
other parts of the countiy?

The deputy  Minister  of  Health 
(Shrimati Chandrasekhar): (a) 118.

(b)  The Central Government have 
no such proposals.  They have yet to 
develop the present Institution.  The 
State Governments are at liberty to 
start similar Colleges for themselves 
should they so desire.
Shri JVI. S. Gurupadaswamy: May I 

know, Sir, what is-the total cost  in
volved in starting this college?

The minister of Health (Rajkumari 
Amrit Kaur): The actual expenditure 
incurred on the College of Nursing in 
Delhi, if that is what the hon. Member 
is referring to......

Mr. Speaker: New Delhi.

Rajkumari Amrit Kaur:...is as fol
lows: In 1946-47 it was Rs. 54,000 o.dd, 
in 1947-48 it was over Rs. 58,000, in
1948-49  Rs.  1,63,000, in  1949-50  Rs. 
2,28,000,  in  1950-51  Rs. 2,36,000,  in

* 1951-52 Rs. 2,37,000 and for the year 
1953-54 provision has been made for 
Rs. 3,65,000.

Shri M. S. Gurupadaswamy: May I
know, Sir, what are the main items of 
expenditure?

Rajkumari Amrit Kaur: Expenditure 
is normally incurred on items which 
any College would need.

Mr. Speaker: Are these taken from 
the Budget?

Bajknmari Amrit Kaur: Yes.

Mr. Speaker: The hon. Member may 
refer to the Budget figures.

Shri M. S. Gurupadaswamy: May I 
know< Sir, what are the qualifications 
required for admission of students to 
this College?
Shrimati  Chandrasekhar:  Inter

Science.

Shri M. S. Gurupadaswamy: May 1
know. Sir, whether the hon. Minister 
is aware that some students who have 
passed B.Sc. have also been admitted 
into this College and are treated as 
post-graduate students?

Mr. Speaker: The hon. Member is 
going too much into details of admi
nistration.  If he has any questions to 
ask on policy, they may be put, but
I do not propose to allow questions on 
details of administration.

Shri K. K. Basu: May I know, whe
ther these students arê admitted di
rect or on a State-wise basis?

Mr. Speaker: Order, order.

Shri Doraswamy: May I know, Sir» 
how many graduates have so far pass
ed out of this college?

Mr. Speaker: I think it is all details.

Nurses

.  *596. Dr. Kama Bao:  (a) Will the
Minister of Health be pleased to state 
whether any representations have been 
received by the Government of India 
from  any  representative  body  of 
nurses regarding  their living condi
tions, training facilities, etc.?

(b) Xre any attempts being made by 
the Government of India to raise the 
pay and allowance-levels of the nurses 
all over India to the same standard?

(c) What are the existing pay-scale« 
for the nurses in the Government hos
pitals of the various States?

(d) How many  training centres for 
nurses exist all over India (State-wise)?

(e) Are there plans for their ê an- 
sion  or for new  institutions to  be 
started?

(f) Do Government propose to con
sider the question of conducting an en
quiry into the conditions of nurses in 
India?

The Minister of Health (Rajknmaii 
Amrit Kaur): (a) Yes.

(b) This question  has  long  since 
beetti taken up with the State Govern
ments and  constant  reminders  are 
being issued to them in this regard.

(c) and (d).  Two  statements  con
taining the information required  are 
placed on  the  Table of the  House. 
iSee Appendix III, annexure No. 49].

(e) The Governments  of  Bombay, 
Punjab,  Bihar,  Orissa,  Mysore, 
Madhya  Bharat,  Travancore-Cochin, 
Hyderabad, Saurashtra and P.E.P.S.U. 
have plans for the expansion of  the 
existing training centres for nurses or 
for starting new institutions.

(f) No, because they already  have 
the necessary information.
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Electrification of Railway Lnns

*597.  Shrl Namblar:  (a) WiU the
Minister of BaUww be pleased to 
state whether there are any schemes 
for the electrification of any railway 
lines, or for the extension of existing 
electric lines?

(b) If so, which are the lines so con
templated and when will they be taken 
up?

(c) Have any representations been 
received on this question from the pub
lic and if so, what are they?

(d) Have the Government of India 
given any assurances to such public 
representations?

The Deputy  A|̂pis(er of Railways 
and Transport (Shrl Alasesan):  (a)
and (b).  Yes; Igatpuri to  Bhusawal 
on the Central Railway and Tambar- 
am to Chingleput  on  the  Southern 
Railway.  The  schemes  are  under 
examination, but their implementation 
will depend upon the availability of 
funds.

(c)  and (d).  Representations  have 
been received from time to time  lor 
various sections particularly on Tam- 
baram-Chingleput, and  suburban sec
tion  on the  Eastern  Railway.  No 
assurance has, however, been given so 
far.

Shrl Nambiar: May I know, Sir, -
when it is expected to start  work on 
the Tambaram-Chingleput line?

Shrl Alagesan: ’ Sir, the question is 
under examinatioiL

Shri Nambiar: May I know, Sir,
whether there is a proposal to electrify 
the Madras-Bezwada line due to  the 
difficulties on that line?

Shri Alagesan: No  such  proposal 
exists.

Shri Nambiar: May I know, Sir,
whether we can expect the work  on 
the Tambaram-Chingleput line to start 
next year?

Shri  Alagesan: I  have  already
answered the question, Sir, that this is 
under examination.

Shri ’Nambiar: May I  know. Sir, 
whether the Government will give any 
assurance that it will be started soon?

Shri M. S. Gunipadaswamy: May I
know. Sir, whether it is the polxy of 
the Government to start electrification 
of railways in such areas where electri
city is easily available?

Shri Alagesan: Electrification  is
very desirable, Sir, but the initial cost 
involved is so much that  we  are  at 
present deterred from speeding it up.

Shri A. C. Guha: May I know in
what stage is the proposal for electri
fication of the Calcutta suburban rail
way or the Ccdcutta-Moghulsarai line?

Shri Alagesan: That proposal is, of 
course, there but it is not under active 
consideration.

Railway Station for Make

*599. Shri Nambiar: (a) Will the
Minister  of Railways be pleased to 
state  Whether it  is a fact that the 
Railŵ station lor the area of Mahe 
is sandwiched by French territory and 
there is consequent difficulty in reach
ing it?

(b) If so, have any representations 
been received about it?

(c) What steps are being taken to 
relieve the peoole of this area of this 
difficulty/

The Parliamentary Secretary to the 
Mtauster of EaUways and l̂nnsnort 
(Shri  Shaluawai  Klian):  (a)  The
Railway Station at Mahe is not sand
wiched by French territory, but  the 
aM>roach road to the station  on  one 
side passes through French territory.

(b) No representations  have been, 
received by the Railway  Administra
tion from the public about any incon-̂ 
venience on this accoimt.

(c) Does not arise.

Shri Nambiar: May I know. Sir, .
whether the  Government are aware 
that the difficulties undergone by  the 
passengers going by that road is  due 
to the presence of the Mahe police on 
the line?

Mr. Speaker: He refers to the diffi
culties outside the railway premises.

Shri Nambiar: No, Sir, from the
railway station to the particular road.

Mr. Speaker: Does that road pass 
through the railway premises or out
side the railway premises?

Shri Nambiar: From the  railway 
limit it  passes  through  the  French 
territory.

Mr. Speaker:  The inconvenience is
e3;perienced obviously outside the rail
way territory.  There can be no scope 
for further questions on this.  That is 
a question to be put to the External 
Affairs "Ministry and not to the Rail
way Ministry.
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Extra-Departmental Agents

♦6de. Knmari Annie Masearene: (a)
Will the Minister  of C<wnmnnifta.tions 
be pleased to state whether there is 
a proposal to absorb Extra Depart
mental Agents in the Regular Postal 
Service? -

(b) How many such Agents have so 
far  been  absorbed  in  the  Postal 
Service?

(c) Are any  stationery  mateiials
supplied  to the Extra  Departmental 
Agents? '

The D t̂y Minister of Communica
tions (Shri Raj Bahadur): (a) Extra 
Departmental Agents can appear  at 
the Postmen’s test up to 40  years  of 
age as departmental candidates and at 
the clerical recruitment  examination 
up to 30 years of age as outside candi
dates.  There is no other separate pro
posal for their absoiption under con
sideration.  -

(b) The information is being collect
ed and will be laid on the Table of the 
House in due course.

(c) Yes.  Government supplies the 
required stationery articles.

Knmari Annie Mascarene; May  I 
know, Sir, whether there are any pro
visions for per̂ ns  who  have  been 
recruited and have rendered about  10 
or 12 years* service?

Shri BaJ Bahadur: No: there is no 
such provisicAi.

Knmari  Annie  Mascarene: Will 
Government think of providing them 
with any position when it is converted 
into postal service?

Shri  Raj  Bahadnr: Gk>vemment
undertake no responsibility to provide 
permanent or tempdrary  employment 
to these peiwns.

Knmari  Annie Mascarene: Is  the
Government  aware  that  station
ery materials supplied to them do not 
reach them?

Shri Raj Bahadur: Whenever any 
complaints have been brought to our 
notice they have been enquired into. 
If the hon. Member has got any com
plaints  she may kindly bring them to 
me.

Shri N. Sreekantan Nair: Is  the
Gk>vemment aware that these extra
departmental  men  are  transferred 
from their places so much  so the re
muneration they get is quite insuffici
ent for their bare living?

Shri  Raj Bahadur: They are - not
transferred, Sir.

Shri V. P. Nayar*- Has Government 
received a memorial recently from Ex
tra-Departmental Postal employê of 
the Travancore-Cochin State and if so* 
what action has Government taken?

Shri  Raj  Bahadur: When—which 
year and on what date?

Knmari Annie Mascarene: Maŷ I 
know, Sir, the amount they are  given 
as salary?

Shri Raj 'Bahadur: That  is  not
salary.* It has been explained in the 
House, more than once, that it is only 
an allowance, Sir.

Knmari  Annie  Mascarene: May I 
kn(Jw the amount given as allowance?

Shri Raj Bahadur The  extra-de
partmental  sub-postmasters  get  Rs. 
40/- as  maximum  and  Rs.  25/- as 
dearness  allowance;  sub or  branch 
postmasters, Rs. 10—25 and Rs. 10/- 
deamess allowance; mail carriers, Rs. 
30/- maximum and Rs. 10/- as  dear
ness  allowance;  extra-departmental 
delivery agents, Rs. 25/-  maximum 
and Rs. 10/- dearness allowance.  If 
the extra-departmental sub-postmaster 
or branch  postmaster is required  to 
carry mails or  do delivery  work he 
gets, in addition to the above allow
ances, a maximum  allowance of Rs. 
10/-.

Knmari Annie Mascarene: Are they 
to pay from this amount the rent for 
the building they utilise?

Shri Sarangadhar Das: May I know, 
Sir, whether a circular has lately been 
issued that these  extra-departmental 
postmasters will work 8 hours a day?

Shri Raj Bahadnr: No, Sir. No such 
circular has been issued.  The maxi
mum is five hours for them.

S. 7, Railway Labour Union 
Conference

*m. Shri Nambiar: WiU the Minis
ter of Railways oe pleased to state*

(a) whether it is a fact that  the 
Southern Railway administration has 
refused to give permission to the S.I. 
Railway Labour  Union to use the 
vacant ground belonging to the Rail
way for housing  Railwaying  who 
were invited for its annual conference 
held at Golden Rock on 12th, *13th and 
14th September 1952,

(b) if so, why;

(c) whether it is also a fact that 
the  representatives  of  Railwajmien
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who were elected as Delegates by the 
Railwaymen to attend the above con
ference were denied usual relief, leave 
and pass facilities; and

(d)  whether it is also  a fact that 
the  Works  Manager  Golden  Rock 
threatened the Labour  Union of for
cibly removing a piece of work of de
corations made at  the gates of the 
Labour Unions grounds on the plea 
of encroachment?

The Depaty Minilster of Railways 
and Transport  (Shii Alagesaji): (a)
and (b). Yes.  Permission was sought 
by the South Indian Railway Labour 
Union—for holding their annual ‘con
ference in railway land in the Rail
way Colony at Golden Rock.  As such 
facilities are not given to unrecogniŝ 
ed Unions permission was refused by 
the Administration.

(c) No special instructions were is
sued by the Administration to depart
mental oflRcer̂s to relieve  delegates 
and issue them railway passes. The 
grant of leave to railway staff in the 
ordinary course rests entirely on  the 
discretion of the departmental officers 
and it may be that some staff, in the 
exigencies of service, might not have 
been granted leave for attending this 
conference.

(d) No.

Shri Nambiar: May I  know, Sir,
whether it  is a fact that that Labour 
Union has applied for recognition and 
whether this lack of recognition stood 
in the way of granting this right?

Shri Alagesan: Yes, Sir, the Union 
has applied for recognition.

Mr. Speaker: His point is whether
it was the  want of recognition that 
led to the refusal of the facilities ask
ed for.

Shri Alagesan: At  the time,  the 
permission was asked for, the Union 
was an imrecognised one and hence 
the permission was refused.

Shri Nambiar: May I know.  Sir,
what exactly i<s the position as to the 
recognition of the Union?

Shri Alagesan: I do not th'ink, Sir, 
that that question directly arises from 
this.

Shri Nambiur: May I know whe
ther it is the policy of the Government 
not to give railway premises or build
ings to railwa3onen irrespectivis of tbt> 
fact that they are members of un-re
cognised Unions or not?

Shri Alagesan:  Yes, Sir;  railway
premises are allowed to be occupied 
by recognised Unions  for such coî 
ferences.

Shri Nambiar: May I know, Sir, in 
this particular case, though the Union 
was not recognised, the raHway men 
asked for permission for their use not 
as members of the Labour Union but 
as railway men and it was refused?

Mr. Speaker;  From his answer it is 
very clear.*

Shri Alagesan: The  request came
on behalf of the Union.

Shri Nambiar: May I know  whe
ther the leave passes claimed by the 
railway men on their own  accoimt 
foir  attending  some  business,—of 
course, the Labour  Union—̂were re
fused or not?

Shri Alagesan:  I do not follow the
question.

Mr. Speaker:  It is no use following 
the question any further because he 
is goî to argue. '

Shri Nambiar: May I  know wĥ 
ther these passes applied for by thes« 
railway men  on their  own account 
were refused or not?

Shri Alagesan:  I have no informa
tion on that point. Sir.

Price of Sugar (Fixation)

*602. Shri Jhnlan Sinha: Will the
Minister of Food and Agri<̂tare  be
pleased to state:

(a) whether it is a fact that while 
fixing  the  price  of sugarcane,  no 
price for sugar  has been fixed this 
year as in the previous year; and
(b) the grounds for not fixing the 

price for sugar during this year?

The  Minister of  Agrtealtnre 
P. S. Deshmnkh): (a) Yes.

(Dr.

(b)  Control over price of sugar is 
not considered necessary as the sup
ply of sugar is far in excess of the de
mand.  To safe-guard the interests of 
the consumer, however, it has been 
decided to so regulate the release from 
the factories that a reserve of approxi
mately 3 lakh tons sugar  is always 
available with the Industry, and if the 
market  prices  of sugar  rise to un
reasonably high levels,  the Govern
ment will release sugar from the re
serve stocks at prices which the Gov
ernment may then fix statutorily cor
responding to the minimum price of 
sugarcane, and will also  direct it to 
be sold through such agencies as may 
be considered necessary.
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ShTi Jhulaii Sinlia: May I know if 
is in consonance with the policy of 
le Government  to  allow  different 
prices of sugar in different areas or 
factories?

Dr. P. S. Deshmukh: We do  not
fix the prices.  They are allowed to 
take their own côse.>

Shri JhQlan Sinha: May 1 take it 
that factories which have been allow
ed to purchase the  cane at a price 
lower than the one fixed by Govern
ment is allowed to sell the sugar at 
a lower prisce?

Dr. P. S. Deshmukh: We have fixed 
only the minimum price.

Dr. Ram Subhag Singh: May I know 
whether at the time of fixing the price 
of sugar  cane  Government  had in 
mind the fact that  the water rates 
for sugar cane fields would also be in
creased by 300 per cent?

Dr. P. S. Deshmukh: The cost of pro- 
icFuction is taken into  consideration 
from time to time and I am sure that 
this factor must have been taken into 
account.

Dr. Ram  Svbhag  Singh: But the
water rate has been increased after 
the cane price was fixed.

The Minister pf Food and Agricul
ture <Shri Kidwai): After the price of 
cane has been fixed, the sugar price 
has not been increased.

Dr. Ram Subhag  Singh: Not  the
sugar price.  I am  saying that the 
water rate for sugar-cane fields has 
been increased by 200 per cent, and 
in some cases by 300 per cent.

Shri Kidwai: But then according
to  our  new  procedure,  the cane- 
growers are  not  necessarily  to sell 
their cane to the factories.  They can 
convert it into gur if they can  get a 
better price thereby.  If that happens, 
then the factories will have to pay a 
higher price for the cane.

Shri K. K. Basu: Is the Government 
in a liosition to  contradict the fact 
that thft bimiper crop in sugar cane 
has led to a reduction in the price?

Shri Kidwai: That is not a fact. The 
fact is that the cane prices in the last 
iew years were proportionately hî er 
than the prices of other agricultural 
commodities and therefore the acreage 
under cane was going up and the price 
of sugar was so high that it was not 
available  to the  average consumer. 
Therefore, taking all these things into

consideration the prices have been re
duced and brought into line with the 
prices of other cereals.

Shri S. N. Das: In fixing the sugar 
cane prices, may I know what formula 
or basis has been adopted?  Is it the 
formula put forward by Mr. Srivastava 
some years ago?

Shri Kidwai: No lormula has been
adopted but we have tcUcen into consir 
deration the prices that were prevalent 
about four years ago when the prices 
of wheat and rice were higher than 
what they are today  and when the 
prices of cane were fixed as low asRs. 
1/2/0 and Rs. 1/4/0.  Therefore, we 
have brought the prices of cane to 
the same  proportion,  although the 
prices of other cereals are lower to
day.

Mr. Speaker: I think we |iad a
lot of these questions during the debate 
that was held recently.-  He explained 
all these things.  We shall go to the 
next question

Shri M. L. Dwivedi: May I request 
that question 608 which is allied to 
question 603 may be answered along 
with question 603?

Shri V. V.  Giri: Shall  I answer 
question 608 also, Sir?

Mr. Speaker: Yes.

Employment Exchanges

*603. Shri Krishna  Chandra: Will
the Minister of Labour be pleased to 
state;

(a) whether  any Committee, with 
Mr. Shiv Rao as Chairman has been 
appointed by Government to examine 
the working of the Exmployment Ex
changes;

(b) whether it  is a fact that the 
Minister in his  speech made on the 
7th September, 1952, at the Industrial 
Training  Institute at  Jaikhalili in 
Mysore said that whatever the recom
mendations of the above  Committee 
miglu be, he would see that the Em
ployment Exchanges and  the Train
ing Centres maintained by them would 
stay:

(c) whether orders  were  issued 
some time  back that any selections 
made for recruitment to clerical and 
low-paid technical posts  under the 
Government of India should be deemed 
to have been made through Employ
ment Exchanges; and

(d) whether Government are aware 
that small use is made of these Ex
changes by State Governments. Local
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Bodies and trade in the matter of 
appointments made by them?

The Minister of Labour (Sliri V. V.
Giri): (a) Yes.

(b) No.

(c) Government  iiave  instructed 
appointing authorities that all vacan
cies arising  in  Central  Government 
establishments (except those that are 
filled  through  the  Union  Public 
Service Commission or by normal pro
motion of permanent hands or by open 
competitive  examination,  should  be 
notified to the appropriate  Employ
ment Exchange and that no vacancy 
should be filled by direct recruitment 
unless  the  Employment  Exchange 
concerned certifies that it is unable to 
supply suitable candidates.

(d) While  Employment  Exchanges 
have not yet become the main channel 
of recruitment for State Governments 
and local bodies they are being used 
in an increasing measure for this pur
pose.

Employment  Exchanges

•6§8. Shri M. L. Dwivedi: Will the 
Minister of LatMwr be pleased to
refer  to  his  speech  delivered  at 
Bombay on the 5th June, 1952 while 
addressing the officers  and staff of 
the employment service with special 
attention to the following extract:

“I  am  interested  in  the
organisation and I would like to
see  that  the  Emplojrment Ex
changes become permanent.”

and state:

(a) the steps taken or likely to be 
taken by Government in this direction;

(b) the time likely to be taken  in 
implementing the proposal; and

(c) what shaU be financial  impli
cations over and above  the present 
undertakings of the  Government of 
India and the States, if any, as a re
sult of the proDosed move translated 
into action?

The Minister of Labour (Shri V. T. 
Giri): (a) to (c). A Committee is be
ing set up to examine the  future of 
the  Directorate  CJeneral of Resettle
ment and Emplo3̂ent including the 
Employment Exchanges.  On the re
commendations of the Committee will 
depend the future shape*' of the Em
ployment Exchange etc.  As proposals 
will be submitted by the Committee, 
it is not possible to say at this stage 
how long it will take to  implement 
these proposals and what the financial

implications of these  proposals  will 
be.  I place a copy at the terms of 
reference of̂this Committee  on the 
Table of the House. ISee  Appendix 
in. annexure No. 39]

Shri Krishna Chandra: May I know 
whether the* Committee has submitted 
its report?

Shri V. V. Giri: It has yet to sit.

Shri  Krishna  Chandra: Are  all
vacancies in the Central Services re
ferred to the Employment  Exchange 
and in addition thereto are advertise
ments published in the press?

Shri V. V. Giri: Advertisements are 
published in the press if they are pub
lic Service Commission appointments, 
but others are not advertised.

Shri Krishna Chandra: Am I to un
derstand then that in  respect of em
ployees recruited through ttiis agency 
no advertisements are published in the 
press?

Shri V. V. Giri: There are  people 
who have appUed for various jobs and 
they are in the registers.

Shri M. L. Dwivedi: May  I  know 
the names of the members of the Com
mittee and when is the Committee like
ly to commence its work?

Shri V. V. Giri: I have placed a copy 
of the terms of reference on the Table 
of the House, and in addition I have 
also several times answered this ques
tion on the floor of the House.

Shri M. L. Dwivedi: When will the 
Committee commence its work?

Shri V. V. Giri: Very soon;  within 
one or two weeks. •

Shri G. P. Sinha: May I know whe
ther clerical posts filled through the 
Employment ĉhange  are given to 
people coming  from a  place of the 
officers, who are appointing authority?

Mr. Speaker: Apparently he is draw
ing an inference of partiality.

Shri G. P. Sfaiha: Yes, Sir.

Mr. Speaker: That is not in order. 
Next question.

Rolling  Stock

*6«4. «hri Jasani: Will the Minister 
of Railways be pleased to state:

(a)  the number of orders placed for 
rolling stock,  coaches and  wagons 
with the foreign countries during the 
period  1st  November  1951  to 30th 
October, 1952;
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(b) the names of countries and the 
estimated cost of goods ordered; and
(c) the agency through  which the 

order is placed?

The Deputy  Minister of  Railways 
and Transport (Shri  Alagesan): (a)
and (b). A statement containing  the 
information is placed on the Table of 
the House. [See  Appendix  III,  an- 
nexure No. 40]

(c)  The  Director  General,  India 
Store Department, London.

Shri Jasani: May I know the names 
of the firms with whom orders have 
been placed?

Shri Alagesan: The statement gives 
the names of the countries, but not 
the names of the firms.  I have not 
got the information just now.

Shri Jasani: Has any advance been 
made to these firms, and if so, what 
is the amount? .

Shri Alagesan: I do not have the in
formation just now, but I have the total 
cost of tĥ e orders in respect of the 
various countries.

Mr. Speaker: What is the total cost?

Shri Alagesan; It is given  in the 
statement.

SM Jasani: May I know what , pro
portion of the orders has up till now 
been executed?

SM Alagesan: If he wants for any 
particular item, I can give the infor
mation.

Shri Nambiar: In view of the fact
that under-frames are being manufac
tured in the Locomotive Works atTata- 
nagar, may I know whether  under
frames  are  also  included in  these 
orders?

Shri Alagesan:  Yes, Sir.  The state
ment will show that orders for under
frames have also been placed, but be
fore the orders are placed the entire 
indigenous capacity is being  utilised, 
and then only orders are placed ab
road.

Shri Nambiar: May I know the ex
tent to which under-frames are being 
manufactured in the Locomotive Works 
at Tatanagar?

Mr. Speaker:  It is too much.

Shri Alagesan:  I should like to have 
notice.  *

Shri K. K. Basn: Before these orders 
are placed, are tenders invited from 
the different countries which are in a 
position to supply the  requirements?

Shri Alagesan: Tenders are  invited. 
Our ofidcers go there and  negotiate 
these orders.

Shri Jasani: In regard to the order
for coaches, may I know  what pro-* 
portion of it has been up till now exe
cuted and what is the  amount out
standing?

Shri Alagesan: The order for 100
metre gauge all metal coaches with 
Belgium is likely to be  fulfilled bet
ween̂ October and December 1952.

Shri Jasani: And about the orders 
placed with UJC?  ’

Shri Alagesan: 41 per month from 
January 1953.

Experts from  International  Labour 

Organisation

♦6#5. Shri Punnoose: Will the Minis
ter of Labour be pleased to state:

(a) whether  the  International 
Labour Organisation has lent a team 
of experts for productivity studies in 
India;

(b) if so, who  are the  experts, 
what are their nationalities, what are 
their qualifications  and previous ex
perience, what are their emoluments 
and what expenditure is expected to 
be incurred on their  behalf by the 
Government of India;

(c) what are  the details  of the 
scheme which they will be in charge 
of, where are the schemes situated, 
what will be the total expenditure of 
the Government of India  on these 
schemes and when will these schemes 
come into being;

(d) whether  the details  of  the 
scheme have been circulated to any 
non-official organisation; if so, which 
are they; and
(e) whether  these  organisations 

have sent their opinions on the schemes 
and if so, what are the opinions ex
pressed by each?

The Minister of Labour (Shri V. V. 
Giri): (a) Yes.  The Qovernment of
India have entered into an agreement 
with the LL.O. for obtaining the services 
of a team of experts on productivity 
.studies and systems  of payment by 
results.

(b) The experts selected so far are:—

(1) Prof. T. U. Matthew (Leader)

(2) Mr. H. F. Ross
(Z) Mr. G. L. Peace
(4) Mr. K. J. Shone
(5) Mr. James Shearer
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There will also be two Indian experts 
associated  with the  scheme.  Their
selection has not yet been finalised.

The  nationalities  of experts are:—
(1) Prof. T. U. Matthew  British
(2) Mr. H. F. Ross  New Zealand
(3) Mr. G. L. Peace  British
(4) Mr. K. J. Shone  British
. (5) Mr. James Shearer.  British

The qualifications and experience of 
the experts are:—

1. Prof.  T.  U.  Matthew. Ph.D.
(Cantab), M.Sc. (Birmingham). 
Lucas F»rofessor in the Princi
ple of Engineering Production, 
Birmingham. Engineering 
prentice Bab-Cock anit Wilcox, 
Ronfrew;  Senior  Whitworth 
Scholar and Sir James Caird 
Senior  Scholar  at King’s
C:ollege, Cambridge.  Engaged 
on consulting  Production En
gineering  Practice  in South 
African  Mining  and other
industries;  War of  1939-45, 
Technical  Adviser  South 
African War Supplies Directo
rate and  Chemical  Defence 
Factories of  Union  Defence 
Force; engaged on industrial 
and Municipal Investigations 
since 1945.

2. Mr. H. F. Ross, Member of the
Division.  Economic  Division, 
I.L.O. Geneva.

3. Mr. G.  L.  Peace.  Industrial
Engineer (since 1944), Partner, 
Leighton Peace and Partners 
Industrial  Engineers  and 
Consultants,  Great  Britain. 
Possesses  over  20 years ex
perience in the  field.  Mem
ber  of  the  Institution  of 
Works  Managers.  FeUow of 
the  Institute  of  Industrial 
Technicians.

4. Mr. K. J. Shone. Head of In-
dustral  Adrr.inistration  De
partment, Royal Technical Col
lege,  Glasgow,  Lecturer and 
Assistant  Professor of Indus
trial Engineering  Mcgill Uni
versity,  Montreal.  Member, 
Institute of Mech. Engineering. 
Member, Institute  of Marine 
Engineers (Silver  Medal Hol
der).  Possesses  First Class 
Marine Engineers certificate.

5. Mr. James Shearer, 22 years ex
perience in  engineering  ind ’ 
textiles.  Worked as  Indus
trial Consultant in textile and 
engineering and printing firms. 
Working as Industrial Consul
tant for six years in  Person
nel Administration, Ltd.. Lon
don

The Government  of India  are not 
aware of the emoluments to be drawn 
by the experts, as these are not to be 
paid by the (3k>vernment of India. The 
Government  of  India  will be  res
ponsible for the cost of  accommoda
tion, travelling and office assistance in 
regard to experts. *

(c) The scheme will cover assistance 
for the introduction and improvement 
of systems of payment by results with 
a view to increasing productivity, and 
in the application ©f modem methods 
of work study and organisation in a 
limited number of cases where it is 
not desired to apply pa3ntnent  by re
sults.

The Scheme wiU be confined to the 
textile industry in the Bombay State 
and the Engineering  industry in the 
Calcutta region. The  Government of 
India have issued a questionnaire to 
large sized establishments through the 
employers regional  organisations and 
about 41 replies have been received. 
On the basis of these replies the Gov
ernment will, in consultation with the 
experts, make a selection of the units 
to be covered by the Scheme.

The total expenses to be incurred by 
the Government of India for expert 
assistance (spreading over a period of
11 months) have been estimated at 
Rs. 38,000.

The advance guard of the team wiU 
be arriving in India in the first week 
of December 1952.  The first stage of 
the scheme will comprise initial sur
vey of  units likely to be  covered. 
Thereafter, pilot projects on systems 
of pa3nment by  results  and produc
tivity studies will be undertaken.

(d) The details of the scheme have 
been circulated to the following non- 
offlcial organisations:—

National Organizatians

(i) The All India Organisation of 
Industrial  Employers,  New 
Delhi.

(ii) The Employers* Federation of 
India, Bombay.

(iii) The All  India  Trade  Union
Congress, Bombay.

(iv) The  Indian  National  Trade
Union Ĉongress, New Delhi.

(v) The United Trades Union Con
gress, Calcutta.

(vi) The Hind Mazdoor Sabha. Bom
bay.
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Regional Organisations

(i) The Engineering Associatiosi of 
India, Calcutta.

(ii) The Indian Engineering Asso
ciation, Calcutta.

<iii) The  MiUowners’  Association. 
Bombay.

(iv) The  MiUowners’  Association. 
Ahmedabad.

, (e) The employers’ and workers’ or
ganisations have evinced keen interest 
in the scheme and have extended their 
wholehearted co-operation.  With this 
«nd in view some organisations have 
asked for further details regarding the 
actual operation of the  scheme and 
some have put forward suggestions for 
making it a success.  Some of the sug
gestions are:—

(i) The All India Organisation of 
Industrial  Employers,  New
Delhi, have suggested that the 
scheme should be confined to 
units where the application of 
scientific management,  parti
cularly time and motion study 
and job evalution. are called 
for.

<ii) The Employers’  Federation of  • 
India are of the opinion that 
the expert assistance should be 
made available  at  least for 
one year. The present scheme 
extends over 11 months. The 
Employers Federation  of In
dia have also pointed out that 
the  engineering  industry is 
not a representative industry 
as is the textile industry and 
that the difficulties experienc
ed  by one section will not, 
therefore,  be  experienced 
elsewhere.

<iii) The  Ahmedabad  Textile In
dustries Research Association 
have' suggested  that the suc
cess of the  scheme will de
pend a great deal on tJie at
titude of workers  employed 
in the units concerned.

Mr. Speaker:  Before we .proceed
\o supplementary  questions, I would 
like to suggest that in cases where in
formation is to be given—as is given 
in replies to parts (b), (d) and (e) of 
ihe question—it would be better if the 
information is contained in  a state
ment placed on the Table of the House, 
instead of reading the whole thing out 
in the House.  It takes  unnecessary 
and long  time and  bars other ques
tions.

Shri V. V. Criri:  It is a mistake.

Shii Pmmoose: May I know,  Sir, 
whether the Government of India have 
in their possession labour productivity 
indices? Have they collected any?

Shri V. V. Giri: No.

. Shri Puioioose: Am I to understand 
that this study in labour productivity 
is being undertaken bv CJovemment for 
the first time?

SHiri V. V. Giri: There might  be
some material, but  this is the first 
time that they are undertaken.

Shri Pmmoose: Am  I to  under
stand that labour productivity in this 
country has not been compared with 
labour productivity in other countries 
in the past?

Shri V. Y. Giri: The Committee wUl 
be able to give us all the information.

Shri Pmmoose: My question is whe
ther Government has made a study 
like that in the past?

Shri V. V. Giri: It may not  be a
very expert study.

Shri Nambiar: May I know, Sir, in 
what way the labour of this country 
will be directly benefited by the ex
perts and their activities here?

Mr. Speaker: It is premature at this 
stage.

Shri Venkataraman: Along with the 
study in productivity,  will the team 
also study as a result of increased pro
ductivity the increase  in managerial 
expenses, increase  in dividends  de
clared, etc.. so that we may know how 
much of the increased  productivity 
has been shared by labour

Shri V. V. Giri: Certainly.  '

Kirilium

*606. Shri M. L. Dwivedi: (a) Will 
the Minister of Food and Agriculture
be pleased to state whether any at
tempt has been made by the Ministry 
to try the new  synthetic  chemicad 
known as Kirilium recently developed 
in U.S A. which has the property  of 
converting  non-productive  soil into 
productive one; on Indian soil?
(b) Has  any  arrangement  been 

made with the Government of U.S.A. 
to import the chemical in this country 
in sufficient quantity?
(c) What are the other advantages 

of the new chemical over the ordinary 
fertilizers?

The Minister  of  Agrieulture (Dr. 
P. S. Desbmukh): (a> Yes.  Govern
ment have arranged to obtain samples
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fA the chemical Kirilium for trifOs at 
a number of agriculhiral stations in In
dia. *

(b) No. Further action will be taken 
after the results of experimental trials 
under" Indian conditions are known.

(c) Kirilium is claimed to be a soil 
conditioner, which improves the physi
cal properties of the  soil, like tilth, 
aeration, moisture holding capacity etc. 
specially in the case of  very heavy 
(clayey) or light (sandy) soils and to 
improve crop yields.  It is not a ferti
liser and does not supply  the food 
elements needed for  plant  growth. 
Other fertilisers will have to be ap
plied in addition to Kirilium if maxi
mum crop yields are to be obtained.
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WRITTEN ANSWERS TO 
QUESTIONS

M inor  Irrigation  Schemes

*592. Pandit Mnnishwar Datt Upa- 
dhyay: (a) WiU the Minister off Food 
and Agriciiltiire be pleased  to  state 
what is the aid given to Minor Irriga
tion Schemes by the Central Govern
ment to the various Stat̂ in the year 
1951-52?

<b) What is the aid or co-operation 
oftered by different States to the said 
Schemes and how far  have the aids 
been actually utilised in working out 
the Schemes?

(c)  What are the areas of lands re- 
<rlaimed during the same period in the 
different States and at what costs?

<d) What was the share of the Gov
ernment of Uttar Pradesh in helping 
the said irrigation schemes and what>« 
is the area of land redahned in the 
food deficit districts of Uttar Pradesh?

The Minister of Food and Agrlenl- 
.tnre (Shrl Kldwai): (a)  Financial

m  PSD

aid was given by the Central Gov
ernment to the various States for ir« 
rigation schemes  during 1951-52 on 
the following basis:

(i> In*the case of public schemes 
which  are  remunerative, 
namely which pay back their 
cost in a.period of 20 years, 
a loan to the extent of the 
expenditure involved;

(ii) In the case of unremunera- 
tive schemes, the unremune- 
rative portion determined on 
the basis  of the different 
between the  total expepdî 
ture involved  and the capi« 
talised  value of the gross 
revenue  for  20  years,  if 
shared  by the Central (Sov* 
ernment and the State Gov*' 
ernment  concerned  in  the 
foUowing  proportions.

Part ‘A’ and ‘B’ 
excepting Assam 
and Oriŝ 50 ; 50.

A«am aad Oriaaa

Part ‘C’ States 
except Coorg.

Coorg .

2/3 by the Crovera- 
mant of India and 
1/3 by the State 
Govenuaent.

In full by Govt, ot 
India.  ^

3/4. by the ̂ Govt, of 
India and 1/4 by 
the State Govt.

In the case of private schemes, 50 
per cent, of the cost of the scheme 
is to be met by the beneficiaries and 
the remaining  50 per cent, is shared 
between the  Government  of India 
and the State Government in the pro
portion already mentioned.

The total amount  sanctioned for 
all the States during 1951-52 was lU. 
646*51 lakhs as loans and Rs. 387 56 
lakhs as grants.

(b) Apart  from  meeting  their 
share of the expenditure involved as 
stated in the reply to para, (a) above, 
the State (jrovemm̂ts  are entirely 
responsible for actusQly implementing 
the schemes and also  for providiî 
all the necessary facilities required in 
that connection.  The actual  extent 
of the financial contributions  made 
by the State  Gk>vemments  in  the 
execution of the irrigation  schemes 
during 1951-52 is not yet available.

(c) A statement showing the area 
of land reclaimed  in the  various 
States during 1951-€2 is placed  on 
the Table  of  the  House.  [Sce Ap
pendix ni, annexure No. 41 ]

Information  regarding the expen
diture incurred on this  reclamation
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is not available  in full  and  has, 
therefore,  been given only in those 
cases where it is available.

fd) The estimated expenditure to 
be borne by the Gov't, of the Uttar 
Pradesh in connection  with irriga
tion  schemes  sanctioned  during 
1951-52  was  Rs.  81,91,482.  The 
Actual expenditure  incurred during 
the year by the State in this connec
tion is  however  not yet available. 
The area of land  reclaimed in the 
food deficit districts of  the Uttar 
PradesAi during the year was about
80,000 acres; the  expenditure incur
red on reclaiming this portion of the 
total area is however not available.

Agricultural  Information 

Organisation

•598. Shri Bachhikotalali: (a) WUl 
the Minister of Food and Agiicoltare
be pleasad to state whether it is pro
posed to set up an Agricultural In
formation Organisation in  India, if
io, when and where is it to be set up?

(b) What is the proposed  annual 
expenditure on the  organisation, its 
staff, establishment and its working?

(c) What steps are being taken  to 
make this Organisation useful for the 
peasants of the country?

(d) Will  the opinions  of peasant 
organisations be called for for making 
the working of this body successful?

(e) Are there plans  invite any 
foreign specialists to work on the sta.̂ 
of this body and if so, who are they?

The Minister of Food and Agrical- 
ture (Shri Kidwai): (a) Yes. An All 
India organisation  for the dissemi
nation of Agricultural  Information 
is being  set up shortly under the 
Indian Council  of Agricultural Re
search.

(b) This will depend upon the re
commendations  of  the  All  India 
Agricultural  Information Conference 
held at Lucknow on November 17 to 
19. 1952.

(c) Active  Co-operation  of  the 
peasants is being sought in the set 
up of the proposed organisation and 
they will be associated in increasing 
numbers in its working.

(d) Yes.

(e) No.  If  necessary,  foreign 
specialists  may be invited  as ad
visers for a year or so.

Municipal  Corporations for  Delhi 

AND  Ne w  Delhi

*607. Shri M. L. Dwivedi: Will the 
Minister of Health be pleased to refer 
to the answer given to the short notice 
question asked on the 22nd December,.
1949  by Shri Deshbandhu  Gupta re~ 
garding administrative set-up of Delhi 
and the information furnished in the 
statement showing action taken on as
surances, promises and  undertakings 
given during the November-December 
Session of the Constituent  Assembly 
of India (Legislative), 1949 in reply 
to a supplementary question by late 
Shri Deshbandhu Gupta and state: .

(a) whether the Delhi State Legis
lature has discussed over  the matter 
since then;

(b) if so, the present position with 
regard to the Cabinet  decision  to 
have two separate Municipal Corpora
tions—̂ Delhi  and New Delhi—and a 
District Board for rural areas with the 
Chief Commissioner-in-Council to co
ordinate the activities of these bodies; 
and

(c) the likely date or dates when 
these bodies are likely to come into 
existence?

The Minister at Reatth (Bajknmari 
Amrit. Kanr): (a) No, but the Delhi 
State Government  has  considered 
the matter.

(b)  The Delhi State  Governmeht 
have at the instance of the Govern
ment of India,  considered the pro
posal to set up a Municioal Corpora
tion for Delhi and have  expreŝd 
the view that it should be dropped 
mainly for the  reason  that,  the 
sources of revenue that will be avail
able to  the proposed  Corporation 
will not be sufficient to sustain it. 
fn Ithe circumstances, the whole mat
ter is under further consideration.

<c) Does not arise.

Anti-T.B. Tablets

*609. Shri Jasani:  (a) Will the
Minister of Health be pleased to state 
whether the Union Government have 
received any anti-T.B. Tablets  frOTn 
any German Firm?

(b) If so, what are the names  of 
those tablets and the name of manu
facturers?

(c) Has any experiment been made 
on any patient and if so. with what 
results?

The Minister of Health (Rajknmari 
Amrit Kaur):  (a) Yes, through an
Indian ton in Bombay,  who are
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tho agents  of the Gernnan firm  in 
India.

(b)  The common name of the drug 
ifi Iso-nicotinic Acid Hydrazide but 
the manufacturers, Messrs: Schering 
A. G. of Berlin.  sell it under the 
trade name of ERTUBAN.

Clinical trials, have been con
ducted from samples of the drug re
ceived from other firms and the re
sults of these  trials have already 
been indicated in the reply to starred 
ouestion No. 186  dated  the  11th 
November. 1952.

The Deputy Minister of Commmii-' 
cations (Shri Raj Bahadur): (a) No.

b̂) Proposals are under considera
tion for obtaining one or two Heli- 
rooiers for use in search and rescue 
operations in areas where  surface 
communication  is difficult and for 
anti-locust operations.

Railway Bribge over Tonse River

*612.  Shri E. N. Singh: Will  the 
Minister of Railways be pleased to 
state;

 ̂ Shellac

•610. Shri C. R. Chowdary: (a) Will 
the Minister of Food and Agrieattnre
be pleasfid to state what was the total 
production of shellac in India in the 
last three years?

(b) What was the lotal export  of 
shellac during the same period and to 
which countries was it exported?

(c) What is the new use, if any, to 
which shellac is now put in India?

The Minister of Food and Agricul
ture (Shri Kidwai): (a) and (b). A 
statement is laid on the Table of the 
House.  [See Appendix III, annexure 
No. 42]

(c) A new usf̂ has been discover
ed according to -which  shellac dis
solved in dilute ammonia is applied 
on semiporous or porous  earthern- 
ware.  After  3 to 4 applications the 
vessels are dried and backed at 130-' 
140“C for 4 to 5 hours.  This treat
ment renders the . vessels resistant to 
hot water, oils, salts, dilute soap solu
tions. etc. Earthernwaire thus coated 
has been found to be more suitable 
for  collecting  palmyra ' (neera). 
Coated plates have also been used in 
place of conventional plates for serv
ing food as they stand washing and 
therefore can be used  repeatedly. 
Coated vessels can also be used for 
keeping salts, oils, gur, pickles and 
other domestic articles of every day

Helicopter

*611. Shri Radha* Raman: Will the
Minister of Communications be pleased 
to state:

(a) whether  India  possesses  any
helicopter: and  ^

(b) if so, lyhether Government have 
any scheme of introducing  this type 
6f aeroplane in India  for either de
fence or civil use?

(a) jvhether it is  a fact that an 
M.L.C., U P., a former member of the 
Local  Advisory  Committee  (O.T. 
Zone) in one of its meetings suggest
ed the tnnstruction  of a permanent 
passage  for  the  pedestrians and 
vehicular traffic, through the Railway 
bridge over Tonse  river  between 
Chil Barasaon and Phephna  by ex
tending the breadth of the bridge:

rb) if so, what steps were taken by 
the then committee  on the  above
noted suggtetions; and

(c)  whether Gk>vernment will consi
der the matter and take necessary 
steps?

The  Pariiamentary  Soeretary to 
the Minister of Railways and Trans
port (Shri Shahnawaz  Khan):  (a)
The reply is in the negative.

(b) Does not arise.

(c) The  suggestion  that  the 
breadth of the bridge should be ex
tended to take road  traffic is im
practicable.

Decontrol of Foodgrains

Shri Tushar Chatterjea: WiU
the Minister of Food and Âcnlture
be pleased to state:

'̂a) whether all controls have b«̂n 
lifted on foodgrains;

(b) whether the Planning  Ck)mmis- 
sion's Advisory Body advised Govern
ment against such a step;

(c) whether  the earlier  decontrol 
in Madras led to a rise in prices;

(d) whether it is  a fact that we
have an overall deficit of foodgrains 
in India; and ^

(e) whether Government  wish  to 
leave the question of  food imports 
from abroad to private traders?

The Minister of Food and Agrieul- 
tafe (Shri Kidwai): (o) No.
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(b)  The members  of the Board 
were generally in favour of the main
tenance  of adequate  control over 
food,

<c) There has been a rise in prices 
since the relaxation of controls  in 
some surplus Districts and also  in 
some deficit Districts in Madras. In 
some deficit districts prices have fal
len.  But these prices are very much 
lower than the market  prices pre
vailing in Madras for the correspond
ing period of 1951.

(d)  Yes.

(e) No.

Explosion of Ships carrying 
Foodstuffs

Shri Sivamarthi Swami;  (a) 
Vvrill the Minister of Food and Agricol- 
tnre be pleased to state  whether any 
ships carrying foodstuffs from U.S.A. 
have  exploded  and  all  the  food
stuffs saiik into the sea?

- (b) If so, will the loss be borne by 
India or U.S.A.?

The Minister of Food and Agrieul- 
tnre (Shri Kidwai): (a)  Only one
steamer named, GEORGE WALTON 
which was bringing a cargo of wheat 
from U.S.A.  had  explosion  in  its 
engine room and sank in the North 
Pacific in November, 1951.

(b)  The wheat  carried  by this 
steamer  wes the properly of the 
Government of India at the time of 
shipment.  The  loss  will  have 
to  be  borne  by  the  Govern
ment of India unless it is possible to 
prove that the explosion in the engine 
room v.-ar,  due to the negligence on 
thp part of the owners of the vessel, 
in which case the amount of the loss 
may be recoverable from the owners 
who happen to be the Government 
of U.S.A. in this case.  The case at 
present is sub. judice in  U.S.A.  and 
the. India Supply Mission, Washing
ton are pursuing the case.

Retrenchment in Railways

«615. Shri K.  K. Basa:  WUl the 
Minister  of lUUwnys be pleased  to
state:

(a) the  number  of  non-gazetted 
and other, subordinate  staff in  dif
ferent Railways who have  been  re
trenched or demoted  since  the  re
grouping;

(b) the number of claims filed In
different Railways since the re-group
ing; , ,

(c) whether any complaint has been 
received from the business-men and 
public against  the working  of  re
grouping; and

(d) how many extra gazetted posts 
or ranks have  been  created in dif
ferent RaQways since re-grouping?

The Depaty Minister at Railways 
and  Transport  (Shri  Alsgesan):
(a)  There has been no case of re
trenchment or demotion of staff on 
thp railways since regrouping, except 
on the Southern Railway where  14 
non-gazetted  staff  were  reverted 
from higher officiating grades.

(b) The total  number of claims 
preferred against different Railways 
from the date of regrouping to 31st 
October, 1952 was 4,71,298.

(c) No specific complaints  have 
been received  except a few minor 
ones on the Central Railway.

(d) Since  regrouping  there has 
been no  addition  to  the  gazetted 
cadres on Indian Railways.  On the 
other hand Ihere has been a small 
reduction in the number of gazetted 
posts.  The determination  of the 
final cadres for the regrouped sys
tems is still in progress.

Fatehpur-Ramgarh-Churu  Railway 
Line

*616. Shri  Balwant  Sinha  Mehta:
Will the Minister of Railways be pleas
ed to state:

(a) whether  it is a  fact that con
struction of  Fatehpur-Ramgarh-Churu 
railway line in  Rajasthan was once 
taken up by the former Jaipur State
but v;as stopped; ’

(b) if so, why it was stopped; and

(c) whether  Government  contem
plate to start construction of the rail
way line in the near future and if' so, 
when?

The 
the 
port

le  Parliamentary  Secretary  to 
Minister of Railways and Traas- 
(Shri Shahnawaz Khan): (a) No.

(b) Does not arise.

(c) No.  •

Foo» Ministers’ Conference

•617. Shri B. S. Murthy: WUl the 
Minister of Food and Agricnltiire be
pleased to state:

(a)  the subjects discussed and the 
decisions taken at the Conference of
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the State Food Ministers held recent
ly in Bombay; and

(b)  whether these decisions are re
commendatory or obligatory?

The Minister  Food and Agricul- 
tore (Shil Kî wai): (a) The discus
sions , at  Bombay  with  the  Food 
Ministers of certain States related to 
the general food conditions and the 
future policy.  The talks were  ex
ploratory  and  no  decisions  were 
taken.

(b) Does not arise.

Building Programme

*618. Shri K. P. Tripathi: WiU the 
Minister of Commiuilcations be pleas
ed to state:

(a) whether it is a fact that the 
building programme of  the  Ministry 
is very much in arrears both in regard 
to office accommodation as well as staff 
quarters; and

(b) wfiether C.P.W.D. is not able to 
cope with the requirements and conse
quently funds orovided laps;- and if so. 
what were the amounts so lapsed in 
the last three years (year by year)?

The Depoty Minister of Communica
tions (Shri  Raj Bahadur): (a)  The
building programme is in arrears to 
a certain extent.

(b)  The CP.W.D. is able to cope 
with the requirements of this Minis
try.  There was lapse of funds to a 
certain extent, which was due main
ly to delay  in the ' acquisition of 
land.  A  statement  showing  the 
funds which lapsed during the last
3 years is laid on  the  Table.  [»5ce 
Appendix III, annexure No. 43].

Class IV Officers’ Quarters 

♦«19. Shri K. P. T̂ Mhfĉ Will the
Minister of O 
ed to state:

be' pleas-

(a) whether the Advisory Committee 
for Fost and Telegnph for Assam has 
reconmiended that the standard accom
modation provided in dass IV officers* 
quarters of the Department is too in
adequate and that the standard adopt
ed lor tea garden labourers should be 
adopted for Post and Telegraph class 
IV officials; and .

(b) if so, whether Government have 
taken any steps thereon?

The Deputy Minister of Commumi- 
cations  (Shri Raj  Bahadur):  (a)
Yes; it is understood that in a recent 
meeting of the Advisory Committee

for Post and Telegraph  for Assam 
the question of accommodation pro
vided for the P. and T. Class IV staff 
being less than that provided gene
rally  for the tea garden  labour in 
Assam was raised.  No  official re-' 
port has been received on the point.

(b) The question will be examinei 
on receipt of full details.

Suburban Trains (Monthly Fares)

*620. Shri Tushar Cliatterjea: Will 
the Minister of Railways be pleased 
to state:

(a) whether  there has been an in
crease in the 3rd class montlily fares
of suburban trains of  Howrah  from 
1st November, 1952;

(b)  if so,  what is the rate of in
crease, and why this increase; arid

(c) whether it is a fact that in pro
portion  to  daily  fares,  the rate of 
monthly fare for 3rd class was already 
higher than that of other classes and 
if so, why this discrimination?

The  Deputy Minister of  Railways 
and  Transport  (Sliri  Alaĵesan):
(a) Yes, for distances below 58 miles 
in the Howrah Division.

(b) The increase varies according 
to distance and ranges in most cases 
between As. 8 and Re. 1/- per month
ly ticket.  The maximum  increase, 
however, goes upto Rs. 1/7/-.

The introduction  of  a  standard 
basis of third class monthly subur
ban fares, applying uniformly to the 
entire Calcutta suburban area served 
by the former  B.A., BJĴ. and E.I. 
Railways and designed to yield the 
same overall revenue as before, has 
necessarily meant a slight  increase 
in fares in areas previously enjoying 
unduly low fares and a decrease in 
others.  There has bê  such de
crease not only in areas comprising 
most of the stations in the Sealdah 
Division of the ex-B.A.  Railway and 
stations on the ex-B.N. Railway but 
also ŝtations of the ex-E.1. Railway 
for distances 58 miles and over.  •

(c)  'Die monthly suburban  fares 
are not based on ordinary  suiffle 
journey  fares in any  class. If  they 
work out higher  in proportion to 
ordinary . fares in the case  of  III 
class, as compared  with,  say  1st 
Class, it is, in  part, due to  much 
poorer amenities in the upper classes 
in the  suburban service  compared 
with ordinary trains than in the case 
of 3rd class.  Further, having regard 
to the level  of 3rd class suburban 
season ticket lares the quratum o£
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charges of upper  class suburban 
season ticket fares have also to be 
so adjusted as to attract traffic to 
the upper classes.

Train between Bilaspur and 
Dangargarh

♦621. Shri Kirolikar: WHl the Minis
ter of Railways be pleased to state:

*a) whether it is a fact that a local 
train was running;  between Bilaspur 
and Dangargarh  and it was stopped 
during war time on the Eastern Rail
way; and

(b) if so, whether Government pro
pose to re-start the train?

Tbe ParliameBtary  Secretary  to 
the Ministf̂r of Railways and Trans
' port  (Shri Shalmawaz  Khan): (a)
Yes. '

(b) This service has already been 
included in the list of trains to be 
resrtored whan coaching  stock and 
power position  improves,  and  it 
stands fifth in the order of priority 
On the Eastern Railway.

Supply of Foodgrains to West 
Bengal

♦622. Shri N. Bl ChoWdhury; WiU
the Minister of Food and Agricolture
be pleased to staie:

(a) what quantity of rice and wheat 
would b2 supplied to Calcutta and In
dustrial area in West Bengal during 
the year 1953;
(b) whether the Government of India 

have asked the  Government of West 
Bengal to contribute any quota of rice 
to the Central Food stock; and

'  (c) if so, what is the quantity of rice
required of the Government of West 
Bengali

The Minister of Food  and Aipri- 
ciritnre  (Shri  Kidwai): (a)  Gov
ernment of India have agreed to look 
after the feeding of Calcutta in 1953, 
and the required quantities will  be 
supplied.  . '

(b)  and (c). One-and-a-half lakhs 
tons of rice will .be contributed  by 
West Bengal to the  Central Food 
stocks, and this may be raised if the 
actual crop position  is found to be 
better than the preliminary estimates 
so far received.  ^

Vocational Training Centres

*623. Shri Rap Narain: Will  the 
Minister  of Labour be  pleased  to 
state:

(a> how many  Vocational Training 
Centres are in India under the admin
istration of Ministry of Labour;

(b) whether the trainees are given 
certificates, diplomas or degrees wlHch 
have been recognised;

(c) if the certificates are not recog
nised, why it is so and whether Gov- 
ernmeiii are considering this question; 
and .

(d)  whether  the trainees are given 
any assurance from  Government for 
their emplojrment after  the  training 
period is over?

The Minister of Labour (Shri V. Y. 
Giri): (a) 62.

(b)  and (c). Diplomas awarded to 
*.he successful trainees have been re- 
•:ognised by some of the State Gov
ernments and Central  Government 
authorities.  The matter  has been 
taken up with the others..

(d) No.

Wheat from Argentine

201.  Shri Nanadas: Wiil the Minis
ter of Food and Agriculture be pleas
ed to staie:

(a) the quantity and value of wheat 
imported from  Argentine during the 
last four years:

(b) the price at which the imports 
were made;  .

(c) whether any  barter  arrange
ments have been arrived at with tbe 
Argentine Government  for supply .f 
jute goods in return for their wheat; 
and

 ̂ (d) if so. how‘much and at  what
calculated price?

The Minister of Food and Agricul
ture (Shri Kidwai): (a) The quanti
ty of wheat imported from Argentine 
during the four  years 1948 to 1951 
and cost (including sea freight)  of 
wheat imported during the first three 
years 1948 to 1950 were as follows:—

Year Quantity in 
thousand tons.

Value in lakhs 
of rupees.

1948 90 356  ^

1949 299 1140
1950 485 1761
1951 513 —

Wheat from  Argentine  has been 
imported on barter basis and in the 
public interest, it is not desirable to 
disclose the value of wheat imported 
in 1951.

No wheat has been imported dur
ing 1952.
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.(h) As already  stated  above  the 
wheat obtained from Argentine was 
against barter deals.

(c) Yes, Sir.

(d) We are supplying 40,000 metric 
tons of jute goods against wheat to 
be delivered during the first half of 
1953.  It is regretted that it will not 
be in the public interest to disclose 
the quantity of wheat or its calculat
ed price.

Edible  Oils

202. Shri Dabhl: Will the Minister of 
Food and Agriciiltiire be  pleased  to 
state*

(a)  the total output of edible oils in 
India during the years 1949, 1950 and 
1951;

(b)  the total consumption of these 
oils in the country  during the years 
1949, 1950 and 1951;

(c) the total export of edible oils 
from the country during the years 
1949, 1950 and 1951; and

(d) the total output of Ghani edible 
oils in the country  during the years 
1949, 1950 and 1951?

The Minister of Food and Agricul
ture (Shri Kidwai): (a)  to (c). A 
statement  showing  the  available 
information is placed on the Table of 
the House.

(d)  The required information is not 
available.

STATEMENT

Egtimated Production and Consump
tion of Edible Oils in tki3 country and 
their  Exports  outside  the  country 

during 1949. 1950 ond 1951.

(Thousand tons)

1049 1960 1961

Production  . 1148 1310 1327
Coosumptlon . 1164 1208 1228

Exports  . 32 38 81

Notes:—(i) Edible oils are groundnut
oil, sesamum oil, linseed oil, rape and 
mustard oil and  coconut oil.  Minor 
edible oils such as kardi, niger, etc., 
have not been taken into account since 
the required data in case of these oils 
are not available.

(ii)  The  consumption  represents 
d:;timated requirements.  During 1949 
the excess of consumption and exports

over the  production is assumed  to 
have been  met from the  carry-over 
from  the -previous  year.  Besides, 
consumption of coconut oil is estimat
ed as the sum of production from the 
indigenous and imported supplios of 
coconuts and copra and quantities of 
coconut oil imported from abroad.

National  Highways

203.  Shri Dabhl: WiU the Minister of 
Transport be pleased to state;

(a)  the  number  of the National 
Highways situated in the Gujarat Dis
trict of Bombay State;  ^

(b) the  length  of each of the Na
tional Highways situated in the Guja
rat District of Bombay State and the 
names of the places  through which 
they pass;

(c) the year in *which  they were 
constructed,  the  amount  of  exp̂- 
diture incurred after the construction 
of each of them, the amount of money
to be spent after the repairs of each 
of them during the current year and 
the source from which this money is 
to come; and

(d) whether there are any proposals 
for constructing new  National High
ways  or extending  the old  ones in
Bombay State and if so, what are they?

The Deputy Minister  of Railways 
and Transport (Shri Alagesan):  (a)
By ‘Gujarat District’ the hon. Mem
ber is  presumably referring  to  the 
arcias in the Bombay State in which 
Gujarati  is  mainly  spoken.  Two 
Natio’xial Highways, nam€̂. National 
Highway No.  8  (Delhi-Ahmedabad- 
Bombay) and National Highway  No. 
8-A (Ahmedabad-Kandla) pass through 
these areas.

(b) National Highway  No. %  con
nects Bombay, Navasari, Surat, Baroda 
Ahmedabad and  Himmatnagar.  Its 
length in Gujarati  areas is approxi
mately 310 miles.

National Highway No. 8-A connocts 
Ahmedabad and Bagodra.  Its length 
in Gujarati areas is about 40 miles.

(c) Portions of the NaUonal  High
ways are old  existing roads  whose 
date and cost of construction are not 
known.  Expenditure figures are not 
maintainod  district-wise  but  the 
construction of  missing  links  and 
bridges on  the  length  of  National 
Highway No. 8 in Bombay State was 
commenced in 1949-50 and the amount 
of expenditure incurred on them by 
the Centro upto 1951-52 was about Rs. 
4-5  lakhs.  Funds  earmarked  for
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these works in 1952-53 are 45-60 lakhs. 
The approximate anqual maintenance 
expenditure incurred on this highway 
after Govednmient of India  accepted 
responsibility  for National Highways 
has  been of the order of  Rs. 12-0 
lakhs.  No Central moneys  have  so 
far been spent on National Highway 
No. 8-A as this road is just being de
clared a National Highway.

(d)  The current five-year plan pro
vides  for  construction  of  missing 
bridges and building  surfaced roads 
in gaps in National Highway No.  8 
and 8̂  in Bombay State.

M edicines  (Gifts)

/294. Dr. Bam Sobhag  Singh:  Will
tne Minister of Health  be pleased to 
state-

(a) the names ot̂ countries  which 
have sent medicines to India as gifts
in the years 194ft-50, 1950-51 and 1951
52; and

(b)  the  total values  of gift medi
cines received from these countries?

The Minister of Health (Bajkumari 
Amrlt Kaur): (a) During these years 
gifts were received by the  Central 
fcnd State Governments from Austra
lia,  Belgium,  Japan,  Netherlands, 
Norway, Switzerland.  Thailand,  the 
United  Kingdom,  and  the  United 
States of  America.  Information r€h 
garding  gifts  rec«vod  directly  by 
private charitable institutions is not 
available.

(b)  The  total  values  of  gift 
medicines cannot be  stated as they 
are not generally indicated by  the 
donors.

Claims for  Damages

295.  PandU Mmiisiiwar Datt Upa. 
dhyay: (a) Will the Minister of Rail
ways be pleased  to state how many 
claims for damages were made in 1951 
and how many have so far been made 
in 1952 from each  one of  the Rail
ways?

(b) How many claims have so far 
bê   disposed  of and whal is tha 
amount allowed to the claimants?

(c) How many claims have been re
jected?

(d) How many claimants went to the 
court of law and with what results?

The Deputy Minister  of  Railways 
Mtkg  Transport  (Shri Alagesan): A
statement  showing  tho  information 
asked for, is attached. [See Appendix
Ill.̂ wmexure No. 44]

Locusts (Damage)

296, Shri A. N. Yldyalankar: Will the 
Minister of Food and Agricaltnre be
pleased to state:

(a) the extent of the damage to the 
crops caused by the locusts this year;

(b) the principal areas where crops 
had been damaged;

(c) the quantity of foodgrains damag
ed; and

(d)  the comparative figures for the 
last year?

The Minister of Food and Agrlcnl- 
ture (Shri Kidwai): (a) and (c). Re
ports so  far received  from  State 
Governments indicate that about  56 
tons of foodgrains have been damaged 
in U.P. Rajasthan  Government  has 
reported slight damage but figures of 
the actual damage have not yet been 
received.

(b) Certain parts of Jodhpur, Jai- 
salmer,  Bika'iier,  Alwar,  Bharatpur 
and Ganganagar districts of Rajasthan 
and some of the western districts of 
U. P.

(d) 1949—nil,  1950—about  20,000 
tons and 1951—about 14,400.

Vana  Mahotsava

207.  Shri A. N. Vidyalankar: Will the 
Minister of Food and Agricultore be 
pleased to state:

(a) the number of  plants  planted 
each year since “the Vana Mahotsava” 
movement was launched;

(b) the number out of these plants 
still surviving;

(c) the expenditure  incurred each 
year;

(d) whether there  is any plan ac
cording to which the kind of trees to 
be planted are selected;

(e) how the quality and quantity of 
PM̂cular̂ pecies to be planted are

(f> to what extent the *Vana Mahot
sava* movement has succeeded?

The Minister  of Food and Agricnl- 
Itnre (Shri SIdwai):  (a) and (b). I 
place on the Table of the House a 
Statement  showing the  number  of 
trees planted  during 1950 and  1951 
Vana  Mahotsavas. fSee  Appendix
III,  annexure No. 45.] The survivals 
ar#̂ available only in respect of 1950 
and are being coUectjed for 1951.

(c)  Expenditure  incurred  during 
the first and second years amounted
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to Rs. 2U16/8/- and Rs. 25.000 res
pectively.

(d) State Governments have  been 
requested to plant  fruit,  fuel  and 
other kinds of  trees according  to 
local conditions  and demands.  The 
planting  programme is  finalised  in 
consultation with the State  Agricul
ture and Foreist Departments.

(e) Discretion in  respect  of  the 
choice is left to the State Govern
ments which are in the best position 
to  formulate  their  planting  pro
grammes to suit local conditions.

(f) The success of the ‘Vana Mahot- 
sava’ movement is to be judged not 
by the number of plants put out, but 
by the general countrywide  interest 
it has aroused to the need for raising 
mere trees and protecting the existing 
ones.  It  is a  mass movement  the 
psycholog’cal effect of which does not 
lend itself to a  purely  quantitative 
appraisal.

De-controlled  Cereals

208. Shri Dabhi: Will the Minister of 
Food and Agricaltare be  pleased  to 
state:

(a) the names of the States which 
have totally or partially de-controllod 
cereals and the extent to which such 
de-control is effected; and

(b) the names of the States which 
have not still de-controlled cereals?

The Minister  of Food and Agrlcnl- 
tnfe (Shri Kidwai): (a) A note indi
cating the States where relaxation of 
controls has  been allowed and  the 
extent of such  relaxation is laid on 
the Table of the House. [See Appendix
III,  annexuro No. 46.]

Apart from  this, certain  relaxa
tions  regarding  millets  and  other 
coarse grains within each State have 
Also since beAi decided recently.

(b) Subject to what has been said 
In reply to  question  (a)  regarding 
millets and other coarse grains,  the 
other State Governments have retain* 
ed the restrictions already in force in 
their jurisdictions.

M echanical  Instrxtments in P. &  T.
Department

209. Sardar Hnkam Singh: (a) Will 
the Minister of  Comniiinications  be 
pleased  to  state  the  number &aiA 
working condition,  as  on  the  Slst 
October, 1952 of (i) automatic stamp 
vending machines in India; (ii) mecha
nical franking devices, and collecting 
of mails; (iii) mechanised transport of
mails in rural areas; and (iv) other

mechanical instruments or devices izK 
troduced to expedite the work of th6̂ 
Post and Telegraphs Offices?

(b) What is the  capital invested i& 
these mechanical instruments or aidâ 
to the collection, franking, distribution 
of mails and telegraphs?

The Deputy  Minister  of Commu
nications (Sliri Raj Bahânr): (a) (i)
Only one post card vending machine 
is at present in use.  The machine is 
in good working condition  and  is 
being tried  in  Chandni-Chowk  Post 
Ofnce, Delhi.

(ii) 179 Stamp Cancelling machines 
have been supplied of which 132 are 
in good working condition.  Most  of 
the others require minor repairs and 
will be brought into use shortly.  ^

No mechanical devices such as can- 
veyor belts are at present in use in 
the Post Office for collection of mails.

(iii) The department does not  own* 
any mechanised  transport  in  rural 
arois—Mails are sent through passen* 
ger buses on payment,

(iv) The following machines are in̂ 
use in Telegraph offices and Combined 
Offices.  They are all in good working 
order.

National Cash Registers  30.
Adrema machines 28.
Addresograph machines  .  14.

(b) Rs. 4,34,862/10/-.  ^

Coal  Mines  Provident  Fund and 

Bonus  Schemes  Act

219. Shri Nv P. Sinha: (a) Will the 
Minister of Labonr be pleased to state 
whether a separate staff is maintained 
for administering  the  provisions  of 
Coal Mines Provident Fund and Bonui 
Schemes Act. 1948?

(b) What is the annual cost incurred 
for maintaining such a staff, if any?

(c) What action is taken against an* 
eroloyer or an employee for not con
tributing to the Scheme?

(d)  Has  any  action  been* taken* 
against any person, in the Bihar Coal 
fields in the yeai 1951-1952?

the Minister of Labour (Shri T. T. 
Giri): (a) A separate  staff is  being 
maintained for the administration of 
the Coal Mines Provident Fimd. This 
staff was also administering the. Coal 
Mines Bonus Scheme till August 1952, 
when that work was  transferred to 
the Industrial  Relations  Machin€*ry 
under the Central  Government.  In 
the Industrial Relations Machinery no
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/separate staff has been appointed for 
the  administration  of  the  Bonus 
Scheme.

(b)  The  cost of maintaining  the 
istaff in the  year 1951-52  was  Rs. 
«,27,578/-.

,<c) Efforts are made to persuade de- 
laulting employers  to pay  up  the
amounts due under the Schemes.  A 
criminal complaint is filed against the 
tmployox when persuasion fails.

As the  employee’s contribi-tion  is 
recovery from his wages, the question 
oi action against employees “for not 
contributing to tho Scheme” does not 
arise.

(d)  After persuasion had failed, 184 
criminal complaints were filed against 
employers in the B'har Coalfields  in 
=the year 1951-52.

Rationing

211.  Stari B. K. Das: Will the Minis
ter of Food and Agricaltare be pleas
ed to state:

(a) the number of population under 
statutory rationing State-wise at pre
sent;

(b) the monthly  rationing commit
ments  of  rice and  wheat in  these 
States;

(c) the scale of ration per week in 
different States;

(d)  the  population under modified 
type of rationing in difforent States;
and

(e) the  allotments  of  foodgrains
made so far by the  Central Govern- 
Tnent  to different States to meet their 
commitments for  statutory  rationing 
-and for other types of rationing sepa- 
TStely? ,

The Minister of Food and Agricul
ture (Shri Kidwai): (a), (b) and (d). 
A statement is laid on the Table of 
the House.  [For (a), (b), (d) and (e). 
"See Appendix III, annexure No. 47 j.

(c)  The scale of ration in statutorily 
rationed areas is uniform in all the 
Slates and is 5 lbs. 4 ozs. per adult 
per week at present.  Children  get 
half the ration for adults and heavy 
manual  labourers  are  given  an 
additional  supplementary  ration of
4 oz. per adult per day.

(e)  The allotments made to different 
States are shown in the statement laid 
on the Table of the House but allot
ments are not  made separately  to 
meet the commitments for statutorily 
'rationed areas a«d for other areaSw

Rail  Bridge near  Maue

212. Shri Nambiar: (a) WiU the Min
ister of Railways be pleased to state 
whether any  representation Jias been 
made for the opening of a level-cross
ing at Peringadi, near Mahe and if so, 
what action have Government  taken 
on the question?

(b) Has any representation been re
ceived from the public  regarding the 
converting of the rail bridge near Mahe 
into a rail-cum-rdad bridge and if so, 
what action has been taken in this re
gard?

The Deputy Minister o£  Railways 
and Transport  (Shri Alagesan): (a)
Yes.  A  representation  from  the 
President, Olaivilam Panchayat Board, 
North Malabar, was received request
ing for the  provision of  the  level 
crossing in question, but, so far, the 
mitial and maintenance costs for pro
viding and working the level crossing 
have not been accepted either by the 
applicant or  by the  Collector  of 
Malabar who has inspected the site.

(b) The reply is in the negative.

Sugar-cane  Prices

213. Shri L. N. Mishra: (a) Will the 
Minister of Food  and Agricoltnre be
pleased to state how the prices, fixed 
for sugar-cane for the year 1952-53, 
compare to the prices of the last three 
years?
(b)  Are the prices, fixed for sugar

cane, on an uniform basis for the whole 
of India?

The Minister of  Food and Agrleul- 
tore (Shri Kidwai): (a) The minirniun 
price of sugarcane fixed for 1952-53 is 
lower than the maximum prices fixed 
during the last three years.

(b) Yes.

Reinstatement of  Railway 

Employees

214. Shri Nambiar: Will the Minister
of Railways be pleased to state:  .

(a) whether the various Railway ad
ministrations have taken back the Rail*
waymen who first opted for f̂akistan 
and then returned to India;

(b) if so, whether Government pro
pose  to place  on the  Table of the 
House a statement showing the num
ber of men so opted but reinstated and 
of those who returned to India but not 
taken back on the  Indian  Railways; 
and

(c) what  steps  are being taken to 
reinstate the remaining returned optees
Railway-wise?
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The Deputy  Minister of  Railways 
-and Tran̂ Kni (Shri Alâ an): (a) to
(c).  Complete information in regard 
to the number of railway ecnployees 
who opted for Pakistan either provi
sionally or finally and then returned 
to India is not available, as all  the 
empioyeois who so returned have not. 
reported to Railway Administrations. 
Oat of those who opted for Pakistan 
and came over to India,  about 5,500 
railway employees have applied forre- 
■entertainment  in service.  Of  these 
about 4,900 have bê already taken 
back in service.  The cases of others 
are either under consideration or have 
boon considered and they have been 
found unsuitable for entertainment in 
<Jovernmeht  service.  Railway  em
ployees  who  opted  for  Pakistan 
finally or who failed to re»vise  their 
provisional option for Pakistan with
in the due date have no claims for re
employment.

SiNDRi Manure

215.  Shri Chiaaria: Will the Minis
ter of Food and Agrriculture be pleased 
to state:

(a) how much of the Sindri manure 
was utilised in the production of food- 
grains and what quantity was used for 
<.ther than .foodgrains crops  during 
the period commencing from the start 
of the factory upto August, 1952;

(b) how  much  of  commercial 
manures were imported  from abroad 
during that period and what quantity 
of it was usoJ in the production  of 
foodgrains crops and how  much for 
crops other than foodgrains; and

(c) ât agencies were employed in 
the distribution of these manures?

The Minister of Food and Agricul
ture (Shri  Kidwai):  (a)  Separate
figures for  fertilisers  utilised  for 
food  and  non-food  crops  are 
not  ma'ntained  by  States.  The 
total quantity of  Sindri  Fertilisers 
used from 31st  October  1951 to 31st 
August 1952 is reported to be about
27,000 tons so far.

(b) 1,84,500 tons of sulphate of am
monia.  Out of this, according to the
* information obtained  from the State 
Governments (excepting Madras. Bom
bay, Bihar, Mysore.  Rajasthaij  and 
Madhya Bharat)  a  quantity of about 
54,658 tons was u  ̂in the production 
of food and other crops.

(c) The Government of India make 
allocations to the  State Governments 
from the Pool which  consists of im
ported as well as indigenous material. 
The distribution within  the State is 
arranged by the  State Govemjnents

either through  Government Agencies 
such as Departmental godowns. Gov
ernment seed and manure  Depots of 
the  Agriculture  Department  or 
through  Co-operative  Societies  and 
private parties on commission basis. A 
note furnishing the information regard
ing the distribution arrangements for 
fertiUsers in  the  various States. Is 
placed  on the  Table of  the House. 
[See Appendix III, annexure No. 48], 

, Railway  Accidents

216. Shri  Jasani:  (a)  Will  the
Minister of Baflways be  pleased  to 
state how  many  railway  accidents 
have  taken  place . during  the  six 
months ending with 30th October, 1952 
and at W’hat places?
(b) What are the reasons of these 

accidents and what was  the amount 
of loss that occurred?

(c) What  steps have so far  been 
taken by Government  to compensate 
the loss of those who suffered?

The  Deputy  Minister of Railways 
and  Transport  (Shri  Alagesan): 
fa) Seven  serious  accidents, uc. 
accidents  to  trains parrying 
passengers attended  with loss of hu
man life or grievous hurt or damage to 
Railway property to the value of su> 
proximately Rs. 20,000/-  or over m 
each case.  The different locafons at 
which these accidents took place are;̂

Railway Section or Station

Northern:  (i)  Between  Palana ifad 
Bikaner.

(ii)  Between Indargarh and 
Lakheri.

(iii) At Raja Ka Sahaspur.

North Eastern; (i) Between Kidihdapup 
and Indara Junction,

(ii) At Bareilly.

Central:  (i) At Kalyan.

(ii) Between  Himayatn̂igar 
and Sahasrakunda.

(b)  The causes, in general terms, of 
these accidents are as follows;—

Cause. Number of 
occid̂nt̂

(i) Failure of Railway Staff. f
(ii) Failure of Mechanical
equipment. 2
(iii) Track having been tam̂ 
pered with by some person
or persons imknown. X-

(iv) Fire due to lightning strik
ing overhead Electric  Trac
tion wires._________________________t
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Cause Number of accidents

(v)  A timber merchant cutting 
a  tree by  the side of toe 
railway line without taking 
precautions to see  that it
did not  fall on a  running 
train.

Total

The approxijnate cost of damage to 
engines, rolling stock and permanent 
way  involved in  these  accidents 
amounted to Rs. 2,32,000.
(c)  In accordance with Section 82B 

to J of the Indian Railways Act, 1890, 
and  the  Rules  made  thereunder. 
Claims Commissioners  are appomted 
to enquire into and determine clamis 
for compensation arising out of acci
dents to trains carrying passengers ̂ d 
their decisions are final,  except that 
the aggrieved claimants  can appeal 
to the High Court.  In  the  case of 
major accidents aaims CommssionCTS 
are specially appointed  while m the 
case of minor accidents the local judi
cial or magisterial officers act as ex- 
oMcio Claims Commissioners  to deal 
with claims arising out of such acci
dents within'their respective Juriŝc- 
tion.  A  Claims  Commissioner  has 
been  appointed  solely in  cĉ wtion
with  the  first  mentioned  accident  un

der part (a) above,  as  it  is  a major 
accident The  Claims Commissioner 

hS^^ f̂ar decreed 

tion to the extent of about 
in respect  of  this  accident. The other 
accidents  are  minor  ones.

TB among Employees of Calcutta
'  Port  Commissioners

217. Shri  Toshar  Chattcrjea;  (a)
Will the  Minister  of Transport be 
pleased to stote whether the 
ment of India are aware that incWence 
T tJB. has been ̂ ĉreŝ g  among 
the employees of the  Calcutta Port 
Commissioners?
(b)  What  is the nu r̂  of TA 

rases  came to the knowledge ^ 
the  Port  Commissioners,  year by 
year, during toe past five years?
Cc) Is it a fact that in all such c a ̂  

the staff  contacted T.B. after entering 
-ihe  Commissioners*  service  and  that 

staff  doing  outdoor  and  different 

turns  of duty including night duty are 

principally the victims of the disease?

(d)  What  arrangements  have the 
Port Commissioners  made for proper 
treatment of those of their staff who 
are suffering from T.B.?
The Deputy Minister of  RaUways 
Md Transport (Shri Aljgeson):  (a)
and (b). A record of T.B. cases among

toeir employees is being maintained by 
the Commissiorers lor tlie Port of Cal
cutta from May  1949  onwards.  A- 
statement showing the number of em
ployees suffering  from T.B. in each 
year vis-a-vis the total number of em
ployees is laid  on the Table of the 
House.
(c) As all the  employees of the 

Port Commissioners are required to 
produce at the time of toeir appoint̂ 
ment u certificate of physical fitness 
from the Commissioners’ Chief Medi
cal Officer, it can only be presumed 
that the employees concerned contract
ed TB. after enterin;* tlie Port service. 
The incidence of the disease is, how
ever, not confined only to staff doing 
outdoor or shift duties, but also ex
tends to the other employees on per
manent day duty.  Out of toe 157 em
ployees suffering  from T.B. in 1951, 
only 86 were on shift duty.
(d) The Calcutta Port Commission

ers maintain at their cost 15 beds in 
the  Jadabpur  and 4 beds in the 
Kanchrapara T.B. Hospitals for toeir 
employees.  A  recurring expenditure 
of Rs. 35,000/- per annum is incurred 
by them on this account in addition 
to an initial expenditure of Rs. 7,000/-. 
The Commissioners also bear the cost 
of expensive drugs like streptomycin 
and P.A.S. in all cases where their em
ployees are victims of T.B. and ren
der financial assistance  from their 
Welfare Fund to such  employees in 
cases of hardship.

STATEMENT

The number of T.B. Cases among the 
Calcutta  Port  Commissioners  em
ployees during the period May 1949 to 

October 1952.

Year

No. of  Total
employees  n mbor 
suflferinK  of
from T. B.  employeê

1949 (May to Decem
ber—eight  montos).  27 28,244
1950 >  115 28,058

1951 157 28,186
1952 (January to Octo
ber—ten  montos).  158 28,382

Food  Guts

218. Skri BalakrishnaB: WiU  toe
Minister of Food and Agricnltnre be
pleased to state:

<a) the total quantity of food JSifts 
sent by foreign countries to India  in 
the year 1952 up to 31st October;

(b)  the quantity of  food gifts sent 
by each Gk)vornment: and
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ih) As already  stated above  the 
obtained the consent of the  Govern- 
inent of India before they sent their 
food gifts?

The MbMer «f Food aad Affrieol- 
twe (Shri KUwai): (a) and (b). At
tention is invited, to the Prime Minis
ter’s reply to starred question No. 36 
on the 5th November, 1952.

(c)  There is an Agreement between 
the Government of India, and the Go 
v-ernment of U.S.A. for relief supplies. 
In regard to gifts outside this Agree- 
mient and gifts from other countries, 
there is no need for the approval of 
the Government of India," as long as 
the gifts are consigned either to the 
Government, or to  recognised Relief 
•Organisations.

Extermination of Locust Sw.\rms 
IN Rajasthan

219. Shri Kara! Singhji: Will  the
’Minister of Food mad Agrienitore be
pleased to state:

â) the expenditure incurred by the 
Central Anti-locust  Organisation  on 
' the recent operations  for the exter
mination of locust swarms  infesting 
the Barmer,  Jaisalmer  and Bikaner 
Districts of Rajasthan; and

(b)  how much damage to crops  in 
these districts is estimated?

The Minister oT Food and Agrionl- 
ture (Shri Kidwai): (a) Approximate
ly Rs.  68,000 in  Barmer District,

1.57.000  in Jaisalmer District, and 
ins. 1,52,000 in Bikaner District.

(b)  Preliminary  reports  indicate 
‘that only slight damage was done to 
late Kharif  and  newly  sown Rabi 
crops during September  and October 
1952.  Actual figures of the  damage 
."have not yet been collected.

Shortage of Wagons

226.  Shri Basappa: Will the Minis
ter of Railways be pleased to state:

(a)  the present numbers  of broad 
.«auge and metre gauge  wagons in 
Indian Railways;
b̂) the  number  of  new  goods 

-wairons olaced on the tracks in the 
year 1951-52; and
rc) whether  any  representations 

have bosn received from the merchants 
ôf Mysore State, regarding shortage of 
wagons and if so. what action has been 
.taken?

The Deputy Minister «f  Railways 
âsd Transport (Shri  Alagesan): (a)
Total stock owned by Broad and Metre 
•Gauge Indian Railways on 30th 
Member 1952 was equivalent to 16146

and 63,405 four-wheeler units rêec- 
tively.

(b) An equivalent of 2;S54 Broad 
Ĉuge and 2,359 Metre Gauge four
wheeler units.

(c) Yes, representations from some 
cocoanut and copra merchants of My
sore State have been received.  This 
traffic has to share the availability of 
wagons along with the  other traffic 
consistent with the Preferential Traf
fic Schedule, i.e., trafTic entitled to any 
preferential treatment  under Section 
27-A of the Indian Railways Act, 1890. 
Supply of wagons for this traffic dur« 
ing the period June to October, 1952 
has been appreciably better than that 
during the corresponding period of the 
previous year.  Further, for the next 
few years it :s expected that there will 
be an annual increase in the overall 
wagon holdings, bôh Broad and Metre 
Gauge, to the exte nt of 3,000*wagons 
and this should ease ' ■ e position for 
the movement of traffic generally.

Air Line Companies

221.  Shri PunnoQBe: WUl the Minis
ter of Commnnicatiiins be pleased to 
.state:

fa)  the number and  names of air
line companies in India;

(b) their total authorised, subscribe 
ed and paid up capital and their re
serve and depreciation funds as on 
.•iOth March, 1952;

(c) whether there is  any  foreign 
participation in the capital  of  these 
companies; if so.  in which and  to 
what extent; and

(d) whether there is any State parti
cipation :n the capital of these com
panies, if so, in which  and to what 
extent?

The Deputy Minister of Commnni- 
cations (Shri Raj Bahadur): (a) Four
teen companies.  I lay on the Table 
a  statement  showing  their  names. 
rSee Appendix III, annexure No. 49J.

(b) Figures of authorised, subscrib
ed and paid-up capital and the re
serve and depreciation funds of com
panies operating scheduled services as 
disclosed by their latest available bal
ance sheets, namely of 1951, are given 
in the statement.  Similar figures in 
respect of companies engaged on only 
non-scheduled operations are not avail
able.  Figures as on 30th March 1952 
are not available.

(c) There is none, so far as I am 
aware.  But I am having  the exact 
position checked up.
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(d) The Government of India hold
49 per cent, of the share capital of A.’r 
India International Limited and about 
78 per cent, of Deccan Aidways Limit
ed. '

Trib-vl Areas

222. Shri  Rishaag  Keishinfit: Will
the Minister  of Communications be 
pleased to state:

(a) whether  the  Government  of 
India have any plan to construct air 
strips. Post and Telegraph offices  in 
the tribal Areas of Manipur, Tripura 
and A»am: and

(b) ̂the number of  such air strips, 
Post and Telegraph offices which are 
already in existence  and which will 
be built during the next five years in 
the said areas?

Tĥ Deputy Minister of Commnni- 
cations (Sbri Raj Bahadur): (a) Pro
posals for opening a number of Posts 
and Telegraph offices and constructing 
air strips in these areas are under con
sideration.

(b) A statement giving the required 
information is laid on the Table of the 
House. [See Appendix III, annexure 
No. 50J.

CocoAmrr Cultivation

•  223. Shri Sanjranoa: Will the Minis
ter of Food and Agriculture be pleased 
to state-

(a) the area of cocoanut cultivation 
in each State of the Indian Union;

(b) the  average  annual  income 
derived on  cocoanut  cultivation  in 
each State; and

■ <
(c) the amount of cess oaid annual

ly by the growers to Government  in 
each State?

The Minister of Food and Agricul
ture (Shri KIdwai): (a) to (c). Three 
statements giving the necessary infor
mation are placed on the Table of the 
House.  [See Appendix III, annexure 
No. 51].

Railway  Workshop,  Ajmer

224. Shri U. M. Trivedi:  Will the
Minister  of Railways be pleased  to 
state:

(a) when the  Railways  Carriage 
and Wagon Shop was established  in 
Ajmer;

(b) what was its outturn in terms 
of wagons and carriages ('bogies)  in 
the decade 1930—1940̂

-  ĉ) what was its outturn - for the 
same items in .the decade 1940-50; and

(d)  what is the  total number of 
wagons and carriages (bogies) in the 
Ajmer Yard  expecting  repairs  and 
since how long? ;

The Deputy Minister  of  Railways- 
and Transport  (Shri Alagesan): The
information is being collected and will 
be laid on the Table of the House 
when received.

Seed Breeding Farms

225. Shri Hem Raj: Will the Minis-- 
ter  of Food  and  Agriculture be
pleased to state the number  of seed 
breeding farms in India and  where 
they are located statewise?  ^

The Minister of Food and Agricul
ture (Shri Kidwai): The information, 
which is not readily available is being- 
collected and will be furnished to the 
House when received.

Cocoanut  Research  Stations

226. Shri B. S. Murthy: WiU  the ^
Minister of Food and Agricultare  be
pleased to state:

(a) the number  of Cocoanut  Re
search Stations in South India;

(b) the  annual  grant  for  each 
station during 1950-51 and 1951-52; and?

' (c) the improvements, if any. made 
in these stations during 1952-53?  ^

The Minister of Food and Agricul
ture (Shri Kidwai): (a) and (b).  A 
statement giving the  required infor
mation is laid on the  Table of the 
House. [See Appendix  III, annexure- 
No. 52].  ^

(c) The Research Stations are carry
ing on during 1952-53 the programme 
of  research  previously  formulated. 
The Central  Research  Stations at 
Kasaragod and Kayangulaifl are en
gaged on fundamental  research and' 
investigation of pê  and diseases res
pectively.  The regional  stations are* 
conducting manurial and cultural ex
periments with- special  reference to • 
conditions in the regions  served by 
them.

M eteorological  Broadcasts  Service 

TSanta  Cruz)

227. Shri S. N. Das: (a)  Will  the 
Minister  of Coicmunicatiens be 
pleased to state whether it is a fact: 
that Santa Cruz has been selected for 
area meteorological broadcasts service 
and it has commenced working?

(b)  If so, what is the precise func
tion of this Station̂
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(c) What is the recurring and non
recurring  expenditure  involved  in 
this?

(d) How is the expenditure going to
be met? *
The Deputy Minister of Commmiica- 
tioiis (Shrt Bahadnr): (a) Yes.

(b)  To supply, every three hours, 
information regarding landing condi
tions at the aerodromes at  Bombay. 
Delhi, Ahmedabad,  Jodhpur,  Bhuj,

Allahabad and Karachi and of weather 
conditions along the air route Tehran- 
Bombay.

(c) (i) Recurring (maintenance and 
operation)... Rs.  3,645 per  annum.

(ii) Non-recurring (capital̂......
Rs. 8,730.

(d) The expenditure is met from the 
budget provision ot ibe Civi\ Aviation 
Department,
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OFFICIAL REPORT
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HOUSE OF THE PEOPLE

Monday, 24th November̂  1952.

The House met at a Quarter to Eleven 
of the Clock,

[Mr. Speaker in this Chair]

QUESTIONS AND ANSWERS
• (See Part I)

11-45 A.M.

STATEMENT RE  PROCUREMENT 
AND DISTRIBUTION OF FOOD- 
GRAINS IN WEST BENGAL AND 
MYSORE.

the Minister of Food and Agricul- 
tore (Shri Kidwai): C'ertain changes
in the present  systems of procure
ment and distribution of foodgrains 
in West Bengal and Mysore have been 
under the consideration of these two 
Governments and the Centre. A de
cision has been taken and the changes 
wUl be as follows:

In West Bengal, the present system 
of procurement will be replaced by 
a system chiefly of (1) a levy on all 
holdings of ten acres and more, and
(2) a levy on rice millers, outside the 
Calcutta  Industrial  Area to the ex
tent of l/3rd of all purchases made 
by such mills. The  present inter
district cordons will be removed, and 
foodgrains  within  the  State  can 
move freely, except into the statutori
ly rationed areas.

On  the  distribution  side  statu
tory  rationing will be  confined to 
the Calcutta Industrial Area ahd tbe 
towns of Darjeeling, Kalimpohg and 
Kurseong. In other places fair-price 
shops according to necessity will be 
run. The# Centre has taken the res
ponsibility of  feeding the  Calcutta 
Industrial Area. In addition to the 
ration of rice issued  from the re
gular ration shops, the present system 
of a supplementary rice ration at a 
higher price from special shops will 
continue. It has also  been decided 
319 P.S.D.
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that  with effect from  the 1st of 
January 1953, the rice  ration from 
the regular ration shops will be raised 
from the present scale of 4} oz  to 
six oz. The West  Bengal  Govem- 
men have undertaken to  supply the 
quantity necessary to raise the rice 
ration from 4i oz to six oz; and the 
Increased scale will be  maintained 
as long as the West Bengal Govern
ment are able to provide this extra 
quantity.

Anti-hoarding measures will be en
forced, and steps to stop  smuggling 
of rice into the Calcucha  area will 
be intensified. When the responsibi
lity for feeding Calcutta is taken on 
by the Centre, the rest of the State 
becomes surplus in rice, and West 
Bengal  Government have agreed to 
make available to the Centre IJ lakh 
tons of rice in addition to the quan
tity necessary to raise the rice ration 
in Calcutta from 4i oz to six oz.

In Mysore, the present system of 
procurement of rice will continue 
except that the levy on rice will be 
based on an average of quantities de
livered in previous  years, by each 
producer. There will be no procure
ment of millets.

On the  distribution  side,  statu
tory rationing will be confined to the 
cities of Bangalore, Kolar Grold Field 
and Devengere.

After the levy of rice has been col-̂ 
lectea, the Mysore Government pro
Dose to relax restrictions  on mov̂ 
ment, and withdraw the fair  price 
fihops  gradually. Such  fair  price 
shops will however, be run whenever 
•carclty arises.

Shri K. K.  Basu (Diamond  Har
bour): Sir, on a point of information...

Mr. Speaker.  It is only another 
form of putting a  question on the 
ataiement made by the Minister. He 
may get the information  from the 
hron. Minister outside and not by way 
of asking for the information in the 
House.



low  Foward Contracts  24 NOVEMBER 1952 (Regulation) Bill  1066

FORWARD CONTRACTS (REGULA
TION) BILL—Contd,

Mr. Speaker. Mr.  Rohini  Kumar 
Chaudhuri.  He is not in the House. 
Mr. Tripathi.
fihfi Pimnoose (Alleppey): May 1 

point out Sir,  that on the previous 
day Mr. Thomas was actually ̂ called 
on to speak. But Mr. Rohini Kumar 
Chaudhuri  said that he  might be
iriven two or three minutes.  There
fore, he was allowed to speak and it 
was  promised  that  Mr  Thomas 
would be called next.
Mr. Speaker: I was unaware of

that promise. There was a note that 
Mr. Rohini Kumar Chaudhuri's speech 
was unfinished and  that is why I 
called his  name. And not  knowiitj;
the undertaking or promise  I natu
rally called the other hon.  Member 
to speak. I will  call Mr.  Thomas 
next.
Shri K. P. Tripathi (Darrang): The 

debate has resolved itself mostly into 
a discussion of clause 18 of the Bill, 
with references here and there to the 
functions of the advisory committee 
and the Commission. I feel it is ne
cessary for us to bear in  mind the 
workers* and  producers’  point  of 
view with  regard to these  forward
contracts.  I feel that this  point of
view has not been sufficiently  kept 
m mind.
So far as the Government has de

cided that forward  contracts should 
be regulated, it is a progressive mea
sure. I do  not agree with  the re
presentatives of the Communist Party 
when they say that this measure 
should be scrapped. They stand for 
control, and therefore whenever there 
is a measure for controlling any ac
tivity of society which sometimes is 
undesirable, I think it is a progres
sive measure. But the point is how 
far it is progressive. The hbn. Minis
ter has said that he has  not much  ̂
experience and that the Govermhent 
have no machinery whereby it could 
be controlled all over India. I  un
derstand that and therefore I realize 
that? the beginning  shall have to be 
made  somewhere and  the Govemr 
ment have started this  progressive 
measure. But I feel that the halting 
attempt which  the  Government is 
making will not carry us  very far. 
The reason is this. It will  be re
membered that during the food de
bate the hon. the Finance  Minibter 
stated that the  question of  fixing 
prices of  agricultural  commodities, 
namely of food, was engaging the at
tention of Government and that floor 
as well as ceiling prices had to be 
fixed. Therefore, I feel that the Gov
ernment have come to this position, 
namely, that  the floor and  ceiling 
prices have to be fixed so  that the 
producers may be protected. But  I

feel that this system by . which the 
prices are fixed by forward contracts 
does not protect the producer.

I think a more civilized and a more 
progressive way ol fixing the prices 
and protecting the  producer is by 
calculating the costs of  production. 
The other day, while we were dis
cussing the Sugar Duty Bill, it was 
found that the cost of production was 
not properly calculated and the re
sult was the producer was not suffl- 
ciently  protected. Therefore,  you 
will see feat whenever the  trading 
interests are allowed to fix the prices 
by jockeying, the producer can never 
be protected: it will be the  market 
which will determine tho rule,  and 
when they are over-trading, the pro
ducer can never be_ protected.  At 
present the  functions of these mid
dlemen are two: one is distribution; 
the other is fixation of prices. I feel 
that in a civilized society the fixation 
of prices should not be left to these 
trading interests at all. It should be 
left to the  Government to  fix the 
prices by calculating the costs of pro
duction. I,  therefore, feel  that the 
Government should come forward to 
calculate the costs of production and 
fix the prices on that basis.  Then 
only will the workers and the pro
ducers be protected.
So far as the remarks of Mr. C. C. 
Shah in the minute of  dissent are 
concerned, I  fully agree with the 
reasons given there and I feel that he 
has given a very progressive idea with 
regard to this phenomenon of forward 
contracts. And it should engage the 
attention of all thinking persons. In
deed he has very clearly stated that 
**the consumer is at the mercy of the 
speculator. It is a large and growing 
menace which, if not checked, is like
ly to affect  seriously the  economic 
life of the country”. There he said 
that it is a growing menace. How is 
it a growing menace? If this habit 
of fjorward contracts and  specula
tion were confined only to big cities 
like Calcutta and Bombay it is some
thing but I want to  point out that 
this menace is  not confined  there. 
It is spreading like a wild fire, spread* 
ing into the countryside, into different 
commodities which were not former
ly speculated upon. Even in the vil
lages speculation has spread.  The 
result has been that a lot of capital 
which is absolutely necessary for the 
development of the country is being 
locked up for this purpose  of mere 
speculation. Speculation is not a pro* 
ductive activity. In a  planned eco
nomy we must have productive acti
vity and the more and  more capital 
of the country is concerned for the 
purpose of investment in production̂ 
the better for us. But what is hap- 
pending here? Gradually the amount
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of money which is required for mere 
tradini; is Increasing not merely for 
mere distribution but for speculation. 
If this continues I think it will be a 
bad day for us and the amount of 
money  which  is  set  up, viZs, 
rupees  two  thousand  crores  for 
the  purpose of development  for 
five  years  will  not  Jpe fully 
available  for  us.  The  inter
nal capital which is available will be 
reduced in a great measure.  There
fore, this phenomenon has to be check
ed and I feel that the  Government 
which is going to make a small be
ginning now will come forward and 
take stock of the entire stock market, 
will see the forces at play there, and 
try to find out and evolve a policy. 
Particularly for this I  would  draw 
the attention of the Planning  Com
mission with regard to  what place 
they will give this forward contract 
in the trading life of our community. 
I think if it is so considered  it will 
be for the good of India as a whole.
So far as clause  18 itself is con

cerned, I feel that the  Government, 
here also, have made a right begin
ning, They have put in the  major 
clause only such power as they thenv- 
selves are capable of exercising. Such 
power as  it will be too  much for 
them to have now they are putting 
off in a proviso and they think that 
if conditions arise which make it ne
cessary for the  Government  to in
tervene, then only they will inter
vene. I feel that this is a right step 
to take. The Government should not 
take powers immediately where they 
are not necessary but  they should 
keep those powers in reserve. There
fore, I think you will agree with the 
present situation.
[Mr. Deputy-Speaker in the Chair}

With regard to the advisory com
mittee and Commission. I  feel that 
the Commission is a body which 
should be entrusted with the control 
of the forward markets and the ad
visory body is a body which should 
be there  for advising the  Govern-, 
ment with regard to how things should 
be done. The functions of these two 
bodies are completely separate and I 
think you will agree with the Gov
ernment providing two bodies, one for 
advising the Government and the other 
for  controlling  the  market  itself. 
When a body like the Commission is 
directly controlling the market it is 
likely to have a bias towards certain 
fundamental  trades  and  therefore 
another  advisory  committee  which 
may not be so biased will be neces
sary for the Government to advise.

12 Noon.

Then we have Mr. Upadhyay’s sug
gestion made the other day that the 
forward contracts, as envisaged in the

Bill, are going to be  controlled by 
the associations. Now, it is the ex
perience of all that the associations 
are constituted by men who are them
selves interested in speculation. There
fore, they  try to derive  advantage 
out of this  association. Therefore, 
it is quite possible that the associa
tions might try to convert themselves 
into monopolies and so full and com
plete powers should not be vested in 
them. It is for this reason that Gov
ernment should start only in a parti
cular area with a particular commo
dity. I feel it is also necessary that 
this speculation should not be allow
ed to extend to all commodities.  It 
should be restricted as far as possible. 
Now it is extending itself to all conw 
modities. It has not luckily extended 
to food crpps like rice  and wheat. 
If It was extended there it would be 
a curse for the country. Therefore, I 
feel that this attempt of the  Gov
ernment  to  control  the  forward 
markets is a rignt measure and a 
measure which every thinking  man 
should agree with. But, it is a halting 
measure.  It  should  make  people 
realise that it is not complete. It is 
not such a measure that will be able 
to preserve the economy of the coun
try unaffected when a crisis comes.

It has been said that this sort of 
forward  contract  trading preserves 
and protects the grower. Actually it 
does not. What happens is that the 
overtrading goes on and when it goes 
on, the prices fall down and ultima
tely it is the producer who  l.as to 
bear the burden. In our  place it 
happened recently. The  prices  of
jute aad mustard fell far below the 
production  costs. There  was  too
much of overtrading  and the small 
traders  who had  invested a  large 
amount of money lost all their mondy 
and for some  time practically  our 
market was closed for want of money 
even for the  purposes of  ordinary 
trading.  Why did it  happen?  It
happened bcfcause the man who has 
plenty of  money  sees  ahead.  He
determines the policies and therefor̂ 
when there is a speculative contract, 
there comes a timê when he suddenly 
wins and when he wins, all the money 
from the market goes into his hands 
and nothing is left behind. The result 
IS not merely the producer but even 
the small trader suffers and the whole 
market suffers. Therefore, I have been 
asking and requdfeting Government to 
consider what place this forward trad
ing should occupy in trading in this 
country. I feel Intensely about it. 1 
feel that the House should realise that 
this sort of  activity should not be 
allowed to continue in a planned eco
nomy.  In a planned  economy  pro
duction must be based on calculation
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tShri K. P. Tripathil 

of production costs* In that way only 
a scientific, reasonable and  civilised 
society can hope that its ordinary peo
ple will be protectdd. If  we  can 
determine the price structure of our 
commodities based on  this sort  of 
calculation then the happiness which 
you want to produce, thc> Welfare State 
which you  want to create will  be 
easier and it is for this reason that I 
want to draw the pointed attention of 
the hon. Minister and the hon. Mem
bers of this Housd to this aspect of tĥ 
question so that we may all pool our 
wisdom together so that in times to 
come when we have better control of 
the market and when we haver better 
personnel, it may be possible for us 
both to control the market as well as 
fix upon ceiling and floor in  prices. 
In a planned economy a Government 
cannot  but  agree to  this  rightful 
method, namely there shall be floor 
of all commodities.

Now there is a slump in the coun
try, there has been a slump in tea 
market, there has been a slump m jute 
market, there has been a slump in 
mustard, so much so that mills have 
been closed  and  labour has been 
thrown out. There Is unemployment. 
Government has not been able to do 
anjrthing. Why? Because Government, 
from the very beginning, did not an
ticipate this crisis and, secondly, be
cause Government had no  policy to 
control thU crisis so that it might not 
come. So long as there is no plan
ning, the market must be determined 
by the speculators and therefore no
body can protect the ordinary grower 
and labourer. But,  ac soon as there 
comes a strong Government, capable 
of controlling  the economy  of the 
country, taking the reins in its own 
hands, and not allowing  the specu
lators to destroy our  economy pro* 
rressively and rigorously, I  feel that 
there comes the time when the only 
suitable  method  is  price  fixation, 
fixation of floors  and  ceilings. The 
Planning Commission, if it is  worth 
the name, must consider this question 
whether they would leave a sufficient 
margin for cost of production by the 
fixing of floors and ceilings. If floors 
and ceilings are fixed, and then.  If 
this forward trading is  allowed, it 
will swing between the floors and cei
lings.......... ^

fi»iri Bansal (Jhajjar-R̂ ari): Will 
that solve the crisis in the tea industry?

Shri K. P. Tripathi: With regard to 
the tea, industry, a very relevant ques
tion has been asked. The  difficulty 
of the tea industry  is that it is *i 
commercial crop which is  meant for

export. Only 22 per cent, of the tea 
produced in  India is  consumed in 
India and the rest is for export. But. 
even in this, I have suggested and  I 
feel that the crisis can be met by this, 
namely, that for internal consumption, 
there should be a floor. If there  is 
a floor for internal consumption, ana 
for internal wholesale prices, I think 
the tea which is sold in  India will 
fetch a fair price. I want to inform 
my hon. friend that I  strongly feel 
about this tea crisis, and I feel that 
there has been manipulation  in the 
British market.

Sbri So do I.

Shri K. P. Tripathi:  If there had
not been any manipulation in the Bri
tish market, the tea prices would not 
have fallen. I challenge you to give 
any single reason why the price of 
the same quality tea, namely BP and
BPS should  be nine annas  or ten
annas in India and Rs. 1-7-0 or 1-9-0 
in Pakistan. Can  there be a diffe
rence of fifteen annas per  pound of 
tea of the same quality between India 
and Pakistan? The reason obviously 
is very  clear. The reason  is that 
Pakistan has granted a  discount of 
Rs. 2-8-0 to UK for the  purpose of 
jute and the  UK have agreed to pur
chase their  tea at a higher  pHce.
This sort of manipulation goes on. 
But, the Government  says that they 
are not informed about it. I  was 
going .astray because this is, after all, 
an  interesting  matter. The  whole 
point.................

Air, Depoty-Speaken  Forward  or 
astray both mean the same thing.
ffltti K. P. Tripathi:  The  whole

point that I want to emphasise is that 
the Government should take up this 
policy of fixing of floors for all com
modities which are produced in this 
country  and for those  commodities 
which are for export, the Government 
should see that our people get a fair 
price. They should have not merely 
forward contract controls, but a for
ward policy so that the prices  may 
not be manipulated in the markets to 
the detriment of the producers. We 
have lost iiearly 18 crores in the last 
few weeks on account  of this tea 
crisis. Why  was it  allowed? Why 
was it not envisaged? It was simply 
because the Government did not anti
cipate. Therefore, I request the hon. 
Mmister and the Planning Commission 
with all the force at my command that 
they should consider and  determine 
tlw economy of this country in which 
the agriculturists and the  producers 
should have a floor for their produce.
Mr. Deputy-Speakî: Mr.  Somani.

nriA.ALlnumuM  (Ernakulam): 
It was  stated by the Speaker, Sir,
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that I would  be called  next. You 
also promised on the last occasion......

Mr. Depoty-̂teaker: Would he not 
like to answer Mr. Somanl?

Shri G. D. Somuii  (Nagaur-Pali): 
There has already been a sufficiently 
long debate..........

Mr. D̂ty-Speaken  This discus
sion has been going on tor a pretty 
long time now. The bon.  Minister 
wanted to speak even the other day. 
I propose to call him to speak at 12-40. 
I would request each hon. Member to 
confine himsell to ten minutes. Enough 
has been said already: points may be 
indicated.

Shri G. D. Somani: I shall be quite 
brief in the few observaUons that  I 
want to make on this Bill.

This systotn of forward tra .̂ like 
any other system, has aot both 
vantages  and  disadvantage. I am 
perfectly bf the opinion that forward 
trading, under prĉ r safeguards aî 
if done on sound Imes, is really ben̂ 
flcial and  useful to the community 
at large and to all the interests, that 
is, interests of the  prodûr, manu
facturer and distributor. But at the 
same time, forward trading, when it 
is turned into over-trading or  when 
it is recklessly donê in the lorm of 
speculation,  then,  certainly,  it  is 
very detrimental and harmful to so
ciety. What I want to submit is that 
forward trading is not  new to this 
country. It has been going Ion for 
the last several decades, if I may say 
so, and although it was controlled by 
the Bombay Act only five years ago, 
in some form or other, especially in 
the big cities like Bombay and Cal
cutta, forward trading has been going 
on for a pretty long time. Therefore, 
it is hardly relevant to say that we 
have not got proper experience of the 
working pf forward trading and the 
various repercussions  that forward 
trading may have on the economy of 
our country. We have got more than 
enough experience and certainly, in 
the shaping of this-Bill, we can cer
tainly fall back upon the conditions 
that have been brought about in the 
general  economic  conditions of the 
country by the operation of forward 
trading. I submit  with all earnest- 
noss, as I Ijtave said before, that while 
forward • trading apd the  legitimate 
activities of trade should  be allowed 
to function, without any sort of hîd̂* 
rsmpcJ. at thd same time, it is very 
esîemiial that proper checks should 
be kept, so that these activities may 
bei regulated̂ properly in the general 
interests of the couamy ^

I Control ove;r fdrwar̂ ‘exchanges,, is 
also iiot an easy job. *We see, in spite

of the Bombay Act, how common oiif 
experience has been to  And dead
locks, emergencies, manipulations, bull 
raids, bear raids,  and  all sorts of 
emergencies, even when forward ex
changes have been functioning under 
some sort  of  control. My  points 
therefore, is to come just  now to 
clause 18. the controversial  clause, 
about which I  have also associated 
myself with the minute of  dissent 
that was made by my hon. triend Mr, 
Tulsidas Kilachand. The hon. Minis
ter. the other day, is reported to have 
said that, although I was not present 
at the meetings of the Select Com
mittee, I allowed my name to be 
associated  with  the  misiute of 
dissent. It is true that due to cer
tain unavoidable domestic reasons I 
was not able to attend the meetings 
of the Seleict Committee; but T 
acquaint myself with the full trend 
of the discussions that took place in 
the  meetings of  the Select  Com
mittee about this clause and I studied 
carefully the fuU report of the Select 
Committee as also the minute of dis
sent added by my  hon. friend  Mr. 
Tulsidas Kilachand.  I do not see 
how I was wrong in  associating my
self with what I felt was the  right 
course to be undertaken by the Gov
ernment in bringing up this Bill.  ,

The hon. Minister himself admitted 
while introducing this Bill that there 
was a real danger of these non-trans- 
ferable  specific  delivery  contracts 
being abused and we also know what 
was recommended  by  the  former 
Select Committee. Evidence was also 
tendered in that Committee. Although 
it has been said that that evidence 
mainly came from the Bombay centre, 
still, it is our common experience that 
whenever loopholes are there in any 
Act, tnere is always a  tendency to 
abuse. Even under the Bombay Act, 
we have found t̂iat no genuine diffl- 
culty was felt by any trading class 
simply because these non-transfer able 
«pc»cific  delivery  contracts  were 
brought within the  purview of the 
working of that Act. The m̂in reason 
which has been given by the  hon, 
MiAister for leaving these contracts 
outside jhe scope of this Act has been 
his difl̂lty in specifying  ĥa areas 
wĥe .Jae may have to exempt from 
the operation of this Act  for these 
non-transferajble specific deli\:ery con- 

 ̂ Quite see how this
difficulty coul̂* prevent the Govern
ment from following a  line under 
which for îhatever Area they recog- ~ 
nise a pârticular association,  in the 
same î̂a, they could have brought 
these non-transferable specific delivery 
contacts under the. purview of this 
Act; Wiiat,I.mê n to suggest is.that
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My submission is that the amount of 
difficulty which the hon. Minister has 
anticipated in specifying those areas 
which will have to be excluded for 
these contracts seems to be exagge
rated. There is no reason why Gov
ernment should not have followed the 
line of making these contracts come 
within the purview of the Act,  and 
exempting those areas from which a 
specific demand is made, after consi
dering such a demand.
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As I said, and as the speaker pre
ceding me pointed out, in the pre-war 
years speculative activities were main
ly confined to big cities like Bombay 
and Calcutta. In the  war and post
war years, speculative  activity has 
spread to various comers of the coun- 
ixy, and when we are legislating on an 
all-India basis, we should take the pre
caution of not leaving any such loop
hole which will again lead to abuses 
and defeat the very purpose which we 
have in view, viz., regulating forward 
contracts in all shapes and forms. As 
the previous Select  Committee said, 
these non-transferable  specific  deli
very contracts should be brought under 
the purview of this Act, and if any ge
nuine difficulty is felt anywhere, then 
that could certainly be examined by 
the Government, and a specific exemp
tion might be issued  for that area. 
Otherwise, it will lead to all sorts of 
abuses and  conditions which  might 
easily embarrass the Government at a 
later stage.

We were told previously that it was 
in Bombay alone where this control 
was exercised on  these specific con
tracts, but I find that there were some 
questions raised in Parliament even in 
1950—on Wednesday the 8th March, 
1950—and from the replies given by 
the then  Commerce  Minister, Shri 
Neogi, it is clear that Government’s 
attention had been drawn to the spe
culative activities being carried on in 
Ben  ̂in Madras and so many other 
places. Shri Neoei himself had men
tioned that in spite of the restrictions 
put by the Government, the sort of 
contracts that were allowed in so many 
other places led to all sorts of abuses 
and sneculative  activities. Even  at 
this stage, I would appeal to the hon. 
Minister to give us an assurance at 
least to the effect that whenever any 
specific area is recognised for an asso
ciation. sub-clause  (3> of clause  18 
would be invoked, and that ordinarily 
it would be the policy of the Govern
ment to bring all these specific deli
very contracts under the purview of 
thia Bill, and that only in specific 
areas where there is a genuine demand 
for exempting these contracts from tte 
vurview of this Bill, this clause would

not be applied. Otherwise, he should 
make it a rule to bring all such spe
cific contracts under the purview  of 
this Bill.

While ordinarily it should be the po
licy of Government to recognise one 
association for each commodity, occa
sions may arise when in the general 
interest, it might be necessary to recog
nise more than one association for a 
particular area. I  would therefore 
take this opportunity of appealing to 
the authority that will be set up for 
administering this Act, to see that the 
claims of  the various associations 
which have been operating in this field 
should be impartially examined, attd 
wherever necessary, it should be open 
to the Government to recognise more 
than one association.

I think it would have been better if 
the proposed Commission were not of 
a merely advisory  character. After 
all, events in the futures market move 
very swiftly, and if action is to  be 
effective, that action has got to  be 
taken at very short notice, and under 
very exceptional circumstances. So, it 
would be better if the Commission it
self were clothed with powers to take 
immediate action in emergencies.  If 
the Commission is of an advisory cha
racter, it should first inform Govern
ment about the emergency, then Gov
ernment take their own time, and 
meantime the mischief is done. What 
is '* required in  forward  trading is 
swift and effective action, and I think 
the machinery envisaged in the Bill of 
having purely an advisory Commis
sion may not serve the purpose.

Shri A. M. Thomas: I shall be very 
brief in my remarks. There has been 
considerable discussion on the floor of 
this House concerning the merits and 
demerits of the Bill, ranging from the 
extreme proposition enunciated by the 
first speaker in the debate that forward 
contracts will result in nothing but 
evil consequences, to the other view 
that even options in goods have to be 
permitted, though in a regulated man
ner. This House decided that in view 
of the rampant evils consequent on 
abuse of the freedom of contract, some 
statutory restriction was, necessary. 1 
am at a loss to understand what ex
actly is the attitude of my hon. friend 
Shri V. P. Nayar when he said that 
forward contracts would result in no
thing but evil. At the same time, he 
was against the principle of the Bill 
to regulate forward contracts In gene
ral.

The main bone of contention, in all 
stages of this Bill either in this Par
liament or in the provisional Parlia
ment, has been the approach to be
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made in the matter of non-transferable 
specific delivery contracts. With  re
gard to this matter, the Bill as intro
duced in this House has undergone ma
terial alteration In the Select  Pom- 
mittee  The opinion against that mo
dification has been very well and lu
cidly put forward by my hon. friends 
Messrs. Tulsidas and Somani. I would 
even go a step further and characterise 
their minute of dissent as a beautiful 
essay on forward contracts in general 
When we look at this question, we 
should not forget the basic conception 
that regulation of forward contracts, 
in any view of the matter, will be an 
infringement of the freedom of con
tract and the rights and liabilities en
visaged by the Sale of Goods Act. 
However, this freedom has to be cur
tailed in the interests of the public at 
large. I emphasized this aspect when 
this Bill was being discussed before it 
was referred to the Select Committee, 
and stated before this House that as 
far as possible restrictions should not 
be put on the normal functioning of 
trade, and that it should interpose only 
if it was  absolutely  necessary. I 
would wholeheartedly support the hon. 
Shri Chatterjee’s  statement that It 
would be unwise and ridiculous to ban 
forward trading altogether. It is a ne
cessary incident of our commercial life. 
We would be lagging behind many 
civilised countries like  America and 
Britain if we did not recognise this 
normal trade.

I do not know whether my hon_ 
Iriend Shri V. P. Nayar is aware of 
the fact that the demand to raise the 
ban imposed on forward contracts in 
Travancore-Cochin came froiu smau 
mill-owners who have Invested  on̂ 
about Rs. 5,000/- to Rs. 6,000/- in their 
machinery and  equipment. It is  a 
well known Tact that copra for con
sumption by these miUs. and  ŝe 
in and outside the State, is avaUable 
in abundance only during the summer 
months. I ask, can they stĉk or cra- 
tract for the same during that time 
without entering into  forwwd con
tracts, and thus be assured of a cer
tain price?

For the first time, our county is 
having a legislation on  an all-Inma 
pattern. At one time, it was thought 
that section 30 of the Contract Act d̂ 
daring wager contracts as void î uia 
cover truly  speculative transactions 
bordering on gambling. There are cer
tain judicial pronouncements holding 
transactions like tejimandi as con  ̂
within the mischief of the section, but 
later rulings have struck a different 
note, and held them as ordinary con
tracts. We are  aware of war-time 
measures, however, to prohibit or r̂ 
gulate forward contracts  in feneraL

The experienced  voice  from  my 
Stato, whatever my other hon. friends 
might say, is positively against the 
total ban on forward contracts or the 
inclusioh of  contracts  of the  non- 
trarnsferable specific  delivery  type. 
Before the  integration  of the  two 
Stat03* of Travancore and Cochin, as 
a wartime measure forward contracts 
were banned altogether in Cochin as 
well as in Travancore. But after  a 
brief period, it was  raised in both 
the States. After the integratictti of 
the two States also, forward contracts 
were banned for a short time. Even 
then from the  experience gained it- 
was found that it would not be in the 
interests of the public at large in my 
State to ban forward contract in its 
entirety and so the ban was lifted 
even after the integration.

Under the Essential Supplies (Tem
porary Powers) Act, forward contracts 
in some commodities were first ban
ned in Part A States, and later on that 
ban was extended to Pairt B States 
also. On the floor of this House, I re
member to have questioned the wisdom 
of the Government in extending this 
ban to Part B States including Travan
core-Cochin; and the hon. Minister in 
his reply was pleased to remark that 
the question whether Travancore-Co- 
chin should be exempted from the ban 
imposed under the Essential Supplies 
(Temporary Powers) Act, was under 
the consideration of the Government, 
and that if in the interests of the gene
ral public in that State, it was desir
able to lift the ban, then that would 
be done. While I point out to  this 
fact, I wish to emphasize that it had 
absolutely nothing to do with the re< 
presentations that the hon. Minister re
ceived when he was in Travancore-Co
chin. This assurance  was rnade in 
last August and he ŝited the State 
towards the close of October. And I 
am ilad to state before  tlfis House 
that the raising of the ban was gene
rally welcomed from all sections  of 
the public in Travancore-Cochin when 
he visited that State. But I was sur
prised and taken aback......

Shri Punnoose: Is the hon. Member 
aware that small traders made repre
sentations to the hon. Minister both 
when he came there and also after* 
wards, that Travancore-Cochin might 
not be left out?

Shri A. M. Thomas: I shall just re
fer to the nature of that representa
tion. I have got with me a note with 
regard to that fact also. That repr̂ 
sentation. did not amount to a demand 
lor placing a ban on forward contracts 
in general. I think my hon. frî d ̂  
fers to a memorandum submitted by 
the growers  and small traders of
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Travancore-Cochin, to the hon. Minis
ter on  15th October 1952, by  Shri 
K, U. Mathai and thirty others.

Shri Puimoose: I refer to that, and 
also to other representations made by 
them.

Shri A. M, Tlioiiias: With regard to 
that representation, lor the informa
tion of this House, I may state that 
that memorandum after dealing with 
the forward contracts in general and 
also to the Spices Forward Contracts 
Prohibition Order of 1944 which, ac
cording to it, has worked splendidly 
well in that State, goes on to say how 
it had resulted in a great improvement 
in the pepper trade, which had result
ed in Rs. 25 crores of foreign exchange 
to the country and later on states:

'  “All these wonders have taken 
 ̂place under the Spices Forward 
Contracts Prohibition Order, 1944. 
with the exemption clause allow
ing forward  contracts with gua
rantees of non-transferability.
Mark the words ‘with the exemp

tion clause’; and then it goes on to 
say:

“It would be best in the inter
ests of the trade and production 
not to tamper with  the above
mentioned order."
So, it will be seen that even the re

presentation from the  small traders 
and producers did not amount to a 
total ban, but only to a representa
tion on the model of the Bill as it has 
emerged from the Select Committee, 
that non̂tran̂terable specific delivery 
contracts shovud not be brought under 
the purview of this Bill.

I was  surprteW and even  taken 
aback at the speech of my hon. friend 
Mr. N. S. Nair when he referred to 
certain tea parties and also at the man
ner in which he referred to  certain 
persons who occupy respectable posi
tions in the body-poHtic of my State. 
My hon. friend used the expression 
‘It would be even treason to allow for
ward contracts’. These remarks have 
only to be rejected—on the analogy of 
the remarks made by my hon. friend 
t̂hat not allowing forward contracts 
will amount  to  treason. My  hon. 
friend ought not to have adopted this 
forum for the ventilation.

Shri N. Sfreekintan Nahr  ((̂ilon 
cum Mavelikkara): On a point of per- 
f̂orial explanation. When I said trea
son, I was referring only to the sacri
ficing of the. interests of the spice 
growfttj; to Jhe interests , of somef top̂ 
xahkfiig gMtttblpr. I called thM 
«on an4 pothin̂ else, X was also svtp- 
porting'the êtemptioti.

Shri A. M. Thomas: I went through 
my hon. friend*s speech, and I saw the 
remarks that it would be treason to 
allow forward contracts......
Shri N. Sreekantan Nair: My hon. 
friend should take into account  the 
context in which the word was used,, 
and not merely the dictionary ̂ neaning 
of the word. ,

Shri A. M. Thomas: Anyhow, my 
hon. Mend ought not to have allow
ed himself to ventilate his personal 
grievances in the despair in which he 
finds himsjelf in that State’s political 
set-up, md his reference to certain so' 
cial functions when the hon. Minister 
of pommerce and  Industry visited 
that $tate is unbecoming of the tradi
tion, culture, stature and eminence of 
my State.

Hhri FmmeiMe: May I make a sub
mission? The hon. Member Shri N. 
Sreekantan Nair said that he did not 
attach any importance to it. but only 
that reference had been made to it by 
certain quarters.

Shri A. M. Thomas: I  shall now 
come pointedly to  the modification 
made by the Select Committee.  Mr. 
Chatterjee in his speech has referred 
to certain wartime  measures. You. 
Sir, on several occasions have invited 
the attention  of this House to this 
matter,  and have  put the question 
“What exactly is the reason or the ex
perience gained for the Government 
to make a modification in the Bill, for 
including non-transferable specific de
livery contracts?” My submission be
fore this House is that the experience 
gained by the Central Government jus
tifies such a conclusion.

First I shall refer to the Cotton For
ward Contracts in current crops Pro
hibition Order of 1943. Under rule 5 
of that Order.

“The Central Government may 
to notification  in  the  OfHcial 
Gazette exclude any. contract or 
class of contracts from the provi
sions of this Order.”  '

 ̂Under , the powers vested in the Cen
tral Government  under this  Order 
what has been done is this. Forward 
contracts for kapas or  cotton, full- 
pressed, half-pressed or loose, ol spe
cific qualities or types and for speci
fic delivery, at a specific price,' delivery 
oi;ders, railway recieipts, or bias  of 
lading against which contracts are not 
transferable tp, third parties have been 
exempted.  .
In the Oilseeds Forward Contracts 

Prohibition'Orter of 1943 ̂ 0, there 
% a ‘Similar- clause- eiacipowering  the 
Centwtf 0«̂veiiittTient 4o eKenypt cert̂
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types of contracts wherever found ne
cessary. In exercise  of the powers 
vested in the Government by that Or
der, forward contracts for groundnut, 
linseed, mustard  seed, rapeseed  or 
tuliaseed of specific qualities or types 
and for specific delivery at a specifi
ed price, delivery orders, railway re
ceipts or bills of lading against which 
contracts are not transferable to third 
parties have Been exempted.

Again, under a Notification issued by 
the Government  on 4th  September 
1943, the following contracts were ex
empted: “Forward contracts for castor 
seed, cotton seed or gingili of specifi
ed qualities or types and for specified 
delivery at a specified price, delivery 
orders, railway rcoelptt or biili of lad
ing against which contracts are  not 
transferable to third parties”. So that 
my submission to this House is that 
the experience gained by the Central 
Government amply justifies this mo
dification which has been made by the 
Select Committee which last sat  On 
this Bill.

Much was said about the consistent 
stand or the inconsistent stand by the 
hon. Minister of Commerce and Indus
try. But I would state here that after 
the speech of Mr. Tulsidas I had occa
sion to go through the original speech 
which was made by Mr. T. T. Krishna- 
machari as a private Member and in 
that, though he had been very bitter 
In his criticism against the Bill he had 
not expressed himself one way or the 
other with regard to non-transferable 
specific delivery  contracts. And  if 
one reads between the lines of that 
speech, it will be found that he had 
his leanings towards, exempting these 
non-transferable specific delivery con
tracts and not putting obstructions in 
the channel of normal trade.

I do not want to deal further with 
this aspect of non-transferable speci
fic delivifiry contracts. I have pointed 
out that the experience in my State 
and the experience of the Central Go
vernment taken as a whole, amply jus
tify this modification. I will only rê 
fer to two minor other points and then 
resiime my seat.

My hon. ftlend, Mr. Chacko, was of 
the view that forward contracts should 
not be allowed except through associa
tions. I submit that though it is an 
idealistic approach  to the  question, 
this legislation being in a very fonfta- 
tlve stage, we should not put restric
tions on Individuals with regard to this 
aspect.

Shri V̂lâudhan (Qiiilon cum Mavs- 
likkara—Reserved-TSch. Ĉtes): The 
Bfll is for assbSalflSfts.  ^

Shri A. M. Thomas: Mr. Chacko by 
the amendment tabled indicates that 
forward contracts should be allowed 
only through associations. I object to- 
that wholesale restriction. There were 
also some remarks made in this Housa 
that recognition of these associations 
will lead to monopoly. But my opi
nion is that the clauses, as they stand 
in the Bill, give ample protection as 
laid down in the notes on clauses re
garding the original Bill:

“Recognition will be granted 
only to a limited number of assô- 
ciations. Before granting recogni«- 
tion, care will be taken to see that 
the rules of admission do not ex
clude any  section, of the trade 
whose participation is necessary or 
desirable in the interests of the 
trade Provision, is also made for 
securing GoveBnment ĉresenta- 
tion......”

. I would only make another sugges
tion that it would have'been better if 
some model bye-laws could have beem 
appended to this Bill, as we see in the 
Indian Companies Act—Table A—giv
ing certain model bye-laws. In that 
case there would not have been the 
necessity of. having these published in 
the Gazette and then, the Central Gov
ernment interfering often. I may hlso 
pomt out that there is not sufficient 
sanction behind, the observance of these 
bye-laws, because according to clause 
15(2): “Any forward contract in goods: 
entered into in pursuance of sub-sec
tion (i> which is In contravention ot 
any of the bye-laws specified in this 
behalf under clause (a) of sub-section
(3) of section 11 shall be void......
It is only stated that it shall be void; 
it is not stated that it shall be lUegaL 
You know the distinction between void 
contracts and illegal contracts. With 
regard to void contracts, only the par
lies will not be in a position to en
force it through a court of law. There 
is no further sanction.. Even in clause 
20 prescribing penalty for contravene 
tion of the provisions of this Act, sub
clause (2) of clause fS is not included, 
so that any member of an association 
can with impunity break any byeiaw 
because  the consequences will only 
be that he will not be in a position to; 
enforce it through a court of law. It 
is stated in clause 20 under Penalty 
for contravention* of certain provisions 
of Chapter IV—

“(I) Any person whô  , ,

(a) without reasonable excuse (the 
burden of Drt)ving ̂ ich shall 
be on him); fails to, comply 
with any reqtiisition made Tjrn- 

:  der sub-section, (S) of section
8; or ^
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(b) organises, or assists in organ
ising. or is a member of, any 
association in contravention of 
the  provisions  contain̂ in 
the proviso to sub-section (1) 
of section 18; or

<c) enters into any forward con
tract or any option in goods 
in contravention of any of the 
provisions "'contained in sub
section (1) of section 15, sec
tion 17......’•

Sub-clause (2) is not included.
The Minister of Commerce and In

dustry (Shri T. T. Krishnamachari):
The hon. Member will see as a law
yer that we cannot in this House give 
thart authority to bye-laws framed by 
the associations, even though they are 
approved by Government
Shri A, M. Thomas; What will be 
the sanction when the bye-laws are 
violated with impunity? If we have to 
control it properly and regulate for
ward contracts properly,  observance 
of the bye-laws must be made as a 
condition......
Shri T. T. Krishnamachari: Club

rules.
Shri A. M, Thomas: Whatever it may 

be. I am of the view that for regulat
ing forward contracts efficiently, there 
must be some sanction behind the pro
vision contained in sub-clause (2)  of 
clause 15.
Shri Yelayadhan: Bye-laws will be 

many.
Shri A. M. Thomas: I would also re

peat that when framing the rules, some 
model bye-laws—as given in Table A 
of the Indian Companies Act—should 
be appended. In that case many  of 
the abuses or criticisms can be avoid
ed.
With these words. Sir, I support the 
Bill as it has emerged from the Se
lect Committee.

wm :
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Shri T. T. Krishiui hafl: The Mi
nister has not iftiderstood a word of 
what he said.

Pandit Thakur Das Bhargaya: All
right. Sir. When I move my amend
ment, l .will speak in English.

Shri Bhawanji (Kutch West): I rise 
to support the motion made by hon. 
the Minister of Commerce and Indus
try for the consideration of the Forward 
Contracts Bill, as reported by the Se
lect Committee.

Mr. Deputy-Speaker: After the hon. 
Member finishes, I intend calling the 
hon. Minister.

Shri B. S. Marthy (Eluru): Sir, all 
of us are anxious to speak. Till now 
they have been supporting the Bill.

Mr. Deputy-Speaker: There are some 
who support it arid some who oppose 
it, I am not interested one way or 
the other. I shall give ample opportu
nities to all. Most of the discussion 
centres round clause 18, (a), (b) or (c). 
Therefore when that  clause comes, 
whichever hon. Mem-ber is anxious to 
speak, I will allow him to speak, on all 
relevant matters and  somewhat re
motely relevant also I will allow.

Shri M. S. Gunipadaswkmy  (My
sore) rose—

Mr. Deputy-Speaker: He will be
called during the third reading.

Shri Bhawanji:  I have  followed
with care the debate that has taken 
place on this BUI  in  this  House 
during the last three days.  It has 
mostly centred round the question 
whether the non-transferable specific 
delivery contracts should  or should 
not come under the purview of Chap
ters III and IV.  According  to me, 
the issue is between the small trader 
and the big businessman and specu
lator.  The question is whether  we
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want to hand over the non-transfer* 
able specific delivery contracts to the 
speculator or do we want these con
tacts to be carried on a:: they have 
01̂  carried on for centuries throuch 
the normal trade channels?  That is 
the issue to be decided by this House. 
I have no doubt that the sympathies 
of the House would be with the small 
trader.  In support  of the amend
ments moved by certain  Members. 
ê;>ecially Mr. Chatterji,  it is said 
that there has bem a lot of misuse 
of these non-transferable specific de- 
uvery contracts and  that  is  why 
clause 18 should be brought  under 
Chapters III and IV. The House will 
remember that durinj; the war when 
all forward contracts were prohibit
ed in the country, by the then Gov
ernment, these non-transferable speci
fic deUvery contracts were aUoWed to 
go on. One hon. Member has this mom. 
ing made a reference to those control 
<̂ ers.  It will be clear  from this 
that c«7en  during the emergency  of 
a war, these contracts  were consi
dered necessary and were permitted.

TWs BUI has a long history. When 
the first Bill was introduced, Govern
ment were cautious. They  prepared 
a draft and  it was  circulated  to
numerous  commercial  associations 
and to all State  Governments  and 
after obtaining  their opinions,  an
Stpert Committee  was  appointed. 
That Committee ccmsisted  of  emi
nent persons. The Chairman at that 
Committee  was Mr.  A. D. Shroff. 
Director of Tata A Sons Ltd. and also 
Director of TaU OU Manufacturing 
Co. Ltd., one of the biggest consumers 
nf oilseeds.  Among other  members 
were  Mr.  C. C. Shah.  Mr. R. G.
Saraiya.  Mr. Goenka and Mr. Ratilal 
M. Gandhi  As you probably toow,
Mr. R G. Saraiya is the Vice-Presi- 
dmt of the Indian  Federation  of 
Chambers of Commeitre and Industry 
and also Vice-President of the Indian 
Central  Cotton  Committee.  Mr. 
Ratilal Gandhi is a former Îesident 
of the Indian Merchants  Chamber 
and  one  of the founders of the 
Bombay Oilseeds Exchange Ltd.  and 
for many years its President.  Men
tion has been made by some Members 
about the attitude  of  the Bombay 
Government.  Members will perhaps 
be surprised to know that one of the 
members of the Committee was Mr. 
Venkatappah, the then Finance Secre
tary Of the  Bombay  Government. 
Also, the Government of Bengal was 
represented by Mr. Das Gupta, the 
Secretary of the Finance Department 
of that Government.  From this,  it 
will be seen that this Expert Com
mittee consisted of eminent persons 
having practical  and administrative

knowledge  of this  subject.  They 
went into the whole question of  the 
different contracts,  their usefulness 
or their misuse  etc.  etc.  Perhaps* 
you would permit me to read a rele
vant portion from that Expert Com
mittee’s report  They say:

“Forward contracts are mainly 
of three kinds: Futures contracts; 
transferable  specific  delivery 
contracts  and  non-transferable 
specific delivery contracts.’*

After discussing the first.two varie
ties Of contracts,  they proceed  to 
deal with  non-transferable  specific 
delivery contracts in  the following 
manner: —

"Non-transferable  specific de
livery contracts are in a different 
category,  since such  contracts 
cannot  normally  be used  for 
speculative purposes.  Here  also, 
the Committee’s  attention  has 
been drawn to instances in which 
speculation is reported  to have 
taken place or to be taking place,, 
on the basis of non-transferable 
specific delivery contracts.  How
ever,  the Committee  considers 
that it would cause,  serious in
convenience to trade, and make 
normal  trading  practically im̂ 
possible,  if such  contracts  are 
not exempted from the , restric* 
tions applicable to  contracts  of 
the  other  two varieties.  The 
Committee  has. therefore, come 
to the conclusion that while the 
scheme of regulation  envisaged 
in  this  Bill  should  apply  to 
futures contracts and  transfer
able specific delivery  contracts 
Government  should  have  the 
power.

(a) to exempt transferable speci
fic delivery contracts, where 
their inclusion is likely  to 
cause unnecessary hardships 
or  inconveniences  to  the 
trade concerned, and

(b) to impose  such  regulation 
as it may deem fit on non- 
transferable specific delivery 
contracts,  where  there  is 
positive evidence that their 
exclusion  from the scheme 
has  encouragod  practices 
likely to defeat the purposes 
of this Bill.*’
1 P.M.

Mr. Deputy-Speaker: Is he likely to 
take long?
Shri Bhawaajt: yTsl yTsl Sir.
Mr. Deputy-Speaker:  Then he may 
resume after Lunch.
The House then adjourned for Lunth
tm Half Past Two of the Clock, ,
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The Home re-assemoled after Lunch 
at Half Past Two of the Clock.

[Mr. Deputy-Speaker in the Chair]

8bri Bluwaiiii; When the House 
rose for Lunch recess. I had conclud
ed reading an extract from the Ex
pert  Committee’s  Report.  I  am 
happy indeed that the Select Com
mittee has accepted  the recommen
dations of the Expert Committee, so 
far as clause 18 ôes. In this House 
some hon.  Members  have levelled
criticism against the hon. Minister in 
charge of this Bill for  changing his 
opinion.  I am one of those who ad
mire  persons  who change  their
opinion when they consider that the 
earlier opinion they held was wrong. 
From that point of view, if at all, 
the hon. Minister  deserves the ad
miration of the House, not criticism.

One of those hon.  Members  who 
opposed this clause—Mr. Chatterjee, if 
I mistake not—̂argued that these con
tracts are very  often misused  and
they are turned  into forward  con
tracts.  He mentioned,  I think, the 
name of a particular association.  1 
am afraid the hon. Member was very 
unfair to that  association.  I come 
from Bombay—though I do not repre
sent it in this House—and I am also in 
trade. I had the privilege of occupy
ing official positions  in manv com
mercial associations—some  of them 
recognised  associations.  The  asso
ciation referred to by ,my hon. friend 
Mr. Chatterjee  is one of the  two 
oldest associations  in the  City  of 
Bombay with a  standing of over 
fifty-two  years.  This  association 
during its long career very strongly 
resisted the efforts  of some of its 
members to start a forward contract 
in the association,  but when these 
members found that this association 
would  not start  forward  contract 
they formed a new association called 
the Bombay Oilseeds Exchange Ltd. 
And now  cudgels are  taken in 
this House against  an  association 
which stood agaijQgt  forward  con
tracts.

It is said that contracts started by 
this association  were  misused and 
ultimately  they were squared up. I 
know that incident well.  It is  true 
that association had to square up the 
outstanding contracts.  It  was  not 
the fault of that association. To best 
of my knowledge  a situation was 
created by a big operator in Hyderabad 
who  cornered  all  the  available 
groundnuts in  that area and it was 
not possible for a genuine trader to 
get any  stock unless he was  pre
pared to pay high prices. Examining 
the situation, this  association came 
to the conclusion that  It was in the 
interest of the small trader and trade

as a whole that all outstanding con
tracts under the circumstances should 
be squared up.  They consulted  the 
Government  of Bombay  and with 
the Yuli approval of the Government 
of Bombay they called a meeting of 
manufacturers, exporters  and sellers 
where a price was agreed to and thê 
contracts were squared up.  This in
cident  haff happened  once in the 
career of that association of 52' years 
and that too was done in the interest 
of the seller.  To quote this incident 
and cite it as an instance how this 
clause would be abused, is not  fair 
to  the  association.  The  Expert 
Conunittee was fully aware  of this* 
position, but they have said that ior 
the sake of a few abuses, you cannot 
penalise the whole trading channel.

The opponents of clause  18 have 
based  their  arguments  on  three 
grounds. First: that this contract will 
be misused. Secondly—they are very 
clever people—̂they  say that if the 
original clause is restored, the small 
trader is not likely to bp inconveni
enced. Thirdly ther  say that  the 
Bombay Act of 1947 has worked so 
satisfactorily tha< there is no case for 
clause 18 as  reported by the Select 
Conmiittee.

So far as the possibility of misuse 
is concerned, suppose the House in its 
collective wisdom decides to restore 
the original clause 18, what would be 
the  position?  Wherever  recognised 
associations exist, business  tl̂ougb 
the members of that association can- 
only be transacted. Now before the 
Bombay Act came into  force what 
was the position of these  associa
tions? With the  exceotion  of East 
India Cotton Association these asso
ciations consisted  of a couple of 
hundred members and as soon as the 
fixed number was  reached,  further 
membership was  stpiaDed.  If  any 
new trader had to. enter that associa
tion for business, he had no scope* 
He must wait till some of the mem
bers were inclined to sell their mem
bership. . The membership fee at one 
time had gone up to Rs. 95,000 in one 
association and Rs. 45,000 In an
other association.  Is it possible for 
a small trader to spend such a large 
amount  of money on  l̂embership 
alone?  The Bombay Government, of 
course, removed  these  restrictions 
and the membership was thrown open 
to any genuine trader.
Even then, what  is the position? 
For the membership of the East India 
Cotton Association one has to pay a 
deposit of Rs. 20,000 and an entrance 
fee of Rs. 2,500, besides  the annual 
fee. For the  membership of  the 
Bombay Oilseeds Exchange  one hap 
to pay a deposit of Rs. 15,000, some
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entrance fee and an annual fee.  1$ 
it possible for a small trader to block 
his caoital to that extent?  For fear 
that some of the traders or associa
tion may misuse this  clause why 
eliminate the small trader?  The re
medy is there in clause 18(3).  Gov
ernment will enforce that sub-clause 
as soon as misuse is detected and the 
hon. Minister has assured  us more 
than once in the course of this debate 
that as soon a» any  State Govern
ment asks fctf a notification  to be 
issued, the notification will be issued 
immediately.  In this respect 1 would 
however appeal to the hon. Minister 
in charge that even if a State Gov
ernment applies, he should  himself 
examine the position and give an op̂ 
portuiiity to tjie interests concerned 
to put their point of view before him 
so as to enable him to come to a cor
rect decision.

The second  argument  put  forth 
ŵas that if the original clause 18 is 
restored, the  small  trader  is not 
likely to be inconvenienced  nor the 
normal trade paralyzed. I shall read 
a small extract from the Minute of 
Dissent written  by  Shri  Tulsidas 
KiIach''»'H and  Shri  Sonumi.  They 
ây:

**There seems to be a belief in 
some quarters tiiat  if non-trans- 
ferable specific delivery contracts 
are brought within  the purview 
of the Bill, the small upcountry 
trader will be severely handicap
ped and that the bona fide trader 
may be greatly  inconvenienced. 
Such a belief is entirely unfound
ed and misplaced.  The recognis
ed association will  generally be 
recognised o  ̂for a city or for 
some such limited area and, ex
cept in a few exceptional  cases 
Its authority will not extend be
yond that area.**
I think this argument is, again, in

accurate.  Here I am fortified by  a 
report mad6 by the  Cabinet  Com
mittee of the Bombay  Government. 
When the Bombay Government were 
thinking of  amending the  Catton 
Control Act of Bombay, the Bombay 
Cabinet had  appointed  a Cabinet 
Committee, and that Committee has 
visualized the areas and  the scope 
for the associations. It is a small ex
tract and I shall read it:

“The Committee considers that 
normally no  region need  have 
more than one recognized  asso
ciation of this kind .

So far as the State of Bombay is 
♦concerned they have also mentioned 
, which are going to be the regions. 
In their  opinion  besides  Bombay,

Gujerat, Maharashtra and  Kamatak 
should be the areas.

Take the case of Gujerat first. 
Naturally, there will be a recognized 
association in Ahmedabad. If that 
happens—because  according  to  the 
Bombay Government in one region 
there cannot be more than one recog
nized association—a small trader who 
trades in the interior of Gujerat, say 
in Bardoli. Surat or Navsari, and if 
he wants to sell even fifty bales, he 
has either to become a member of the 
recognized association in Ahmedabad 
or do his transactions through a mem
ber of that association and pay him 
the brokerage.  These  transactions 
always take place on  the spot and 
there is no time of wiring  or tele
phoning Ahmedabad,  asking  some
body to act on one’s behalf  and do 
the trading.  Is it fair?  From this 
it will appear that these  areas are 
going to  very big.  So far as the 
State of Bombay is concerned there 
are going to be four areas.  And to 
expect a small trader in the remo
test part of the area  to trade only 
through that association is an argu
ment that will not hold good.

The third  argument  which was 
advanced was that the Bombay Act 
of 1947 has worked so well that the 
Central Government  need not have 
any fear about the good f\mctioning 
of the recognised association. Before 
this Act of 1947 came into force there 
used to be the Cotton  Control Act 
and only the East India Cotton Asso
ciation was recognized under that Act. 
And it is my proud privilege to say 
that if any association has  fulfilled 
the requirements and carried out the 
spirit of that Act it is the East India 
Cotton Association.  When  the Act 
of 1947 came into being the Bombay 
Government immediately started en
forcing that Act.  In the course  of 
five years they have beeti  able to 
apply this Act only 4o two more com
modities, and those two commodities 
are bullion and oilseeds.

Let us examine what has happened 
with regard to those two commodi
ties. As soon as this bullion exchange 
was recognized there was a big fluc
tuation.  Vtery often they  declared 
emergencies, prices were cut, out
standing businesses were squared up, 
and for almost every settlement there 
used to be some suit in the Bombay 
High Court, injunctions were got and 
litigation went on.  At one stage the 
Bombay Government  was bold en
ough to suspend the board  of that 
ass6ciation.  Perhaps  the old Mem.- 
bers of this House will remember that
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the unfortunate Mudgal Enquiry was 
the rê t ot the happenings in this 
association.

Take' the other association,  which 
is the Bombay Oilseeds  Exchange 
Limited.  What has happened there? 
In March 1952 big  fluctuations took 
place there and ultimately the Asso
ciation was compelled to flx a price 
and square up the  businjess.  Some 
litigation about the  validity ot the 
contract run by that  association is 
pending before the Ĥ h Court  The 
matter being sub judiae I would not 
say more about  it.  But if this is 
going to be the ‘satisfactory’ working 
of these associations, Sir, God forbid!

Mr. Depaty-Speaker: Will not this 
objection apply equally to those asso
ciations which deal with transferable 
specific delivery contracts?

Shri Bhawanji: It is suggested here 
by some Members that where a re
cognized association exists, the work
ing of these non-transferable sproific 
delivery contracts should be entirely 
entrusted to that association and that 
those associations are working satis
factorily. I am showing to what ex
tent these associations  are working 
"satisfactorily*.

In spite of five years of existence 
of this Act the Bombay Government 
have been able  to bring  only two 
more commodities under this Act. In 
many other commodities  speculation 
is going on rampant.  The  Bombay 
Government in spite of its anxiety, is 
not able to  curb speculation  and 
bring more associations  under toe 
control of that Act. And the working 
in respect of these two commodities 
which they have brought  under the 
control of the Act is not satisfactory. 
That being the position,, to ask the 
Central Government that they should 
accept the position that where a re
cognized association exists, non-trans- 
lerable  specific  delivery  contracts 
should not be entrusted to any other 
body is an argument  that will not 
appeal to anybody.

There is a lot of critTcism  about 
controls in this  country.  We know 
that at present there is no alternative 
for the Government but to have some 
sort of control, because in our planned 
economy we need control.  But why 
are controls unpopular?  Controls are 
unpopular because they are not work
ed properly. In the present case also 
this Bill is a necessity. We are enact- 
inp? it. But we should not rush In a 
way that we are not in a position to

319 P.S.D. '

work the control efficiently in the in
terests of the consumers and the agri
culturists.  That  is  why I  would 
appeal to the hon. Minister in charge 
f̂ the ̂ Bill that even when this Bill 
oecomes an  Act he should  hasten 
slowly and with care.

Shri T. T. Krishnamachari:  I  am
afraid the discussion on the  motion 
before the House baffles  attmpts 
at classification. Some hon. Members 
have condenmed the measure out of 
hand which, in my humble opinion, 
in cases where such  condemnation 
has been made for bona fide reasons, 
arises out of a misconception of the 
scope and  utility  of the  measure. 
There are yet a few others who gave 
halting support to this measure. And 
in supporting the measure  they had 
reservations in regard  to the small 
trader and also in regard to the pri
mary producer.  Of coxirse, the big 
guns of the Opposition—I see that the 
guns are conspicuous  by their  ab
sence—Mr. Tulsidas Kilachand  and 
 ̂Mr. Chatterjee, focussed their attenr 
tion on clause 18.  The House must 
have heard with great  interest the 
views expressed by Mr. Tulsidas KUâ 
chand. It is well known that he has 
infinite experience of forward markets 
and I am also told that his knowledge 
was reinforced by the arrival of ex
pert advisers from Bombay  in order 
to brief him for the purpose of op
posing clause 18 in the measure be
fore the House.  Mr. Chatterjee,  on 
the other hand, opposed  clause 18 
with disinterested motives.  One canr 
not but admire him for his perform
ance, his deep legal erudition,  and 
his  understanding—̂ minute  under
standing of human nature—̂ were  all 
brought to bear on this  particular 
provision in the Bill. To the very in
formed but nonetheless critical  sup
port given by several hon. Members, 
Mr. Gandhi, Mr. Heda, Mr. Altekar, 
Mr. Bansal. Mr Raghabachari, Mr. 
Thomas and lastly the  speaker who 
has just  concluded,  Mr. Bhawanji 
Khimji, I am deeply grateful. I  am 
rather loath to touch  on a personal 
note.  I think Mr. More  will laugh. 
Accepting Mr. More’s concern,  with 
him  I would like to  measure  all 
swords, verballŷ of course.

Shri S. S. More (Sholapur): We are 
all non-violent.

Shrf T. T. Krishnamachari:  But I
do hope my hon friend from Travan- 
core, Mr. V. P. Nayar, has no exi>ec- 
tatiors of a reply from me.

Shri  V. Pi Nayar  (Chirayinkil) t 
Why? Yes. I do expect a reply.
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Shri T. T. KrishaamacJiart; Well, I 
have been given permission, Sir,  to 
reply but I do not propose to take ad
vantage of it.  He has been very as
siduous in finding  printed  support 
lor all that he has had to say before 
the Housa The only regret is that so 
much labour has bê  spent in such 
an infructuous manner.  We have all 
been in the Oroosition and—̂you would 
permit me U> include the Chair along 
with myMf-̂ e have measured swords 
with probably more men who were as 
hard as stê but I do not think that 
there were many occasions when we 
had to use vituperative language. We 
had pleftity of arguments. Vituperation 
only comes when a person is bereft of 
argumrats. I do not want to complain 
against the hon. Member in that pret
ty language.  In fact, my only regret 
is that even for purposes  of using 
vituperative lan̂ age, he has to use it 
second-hand, using the language used 
by my very distinguished predecessor 
in this office on a previous occasion. 
We ar0 all getting on in 3̂ars and 
I think my hon. friend  would not 
mistake me as being  in any sense 
patronising when I tell him he has a 
long way to go in  politics and I do 
hope that as time goes on his vitupe
ration will gather  greater  strength 
and he could depend less and less on 
second-hand material.
The hon. Member used a very pic- 
tiuresque phrase in  regard to  the 
working of the Commerce and Indus
try Ministry—̂ which  I see has been 
quoted by the gallery also—̂that the 
grievances of the public  have their 
appropriate place in the waste paper 
basket of the Ministry. I can assure 
my hon. friend that my waste paper 
b̂ ket is an  extremely  small one.
There are no niches  in  it.  Often
times  these grievances go into flies
but he must understand that the res
ponse to such grievances  communi
cated to Ministries in the Government 
of India is more or less  in inverse 
ratio to the hon. Member’s party’s 
capacity to manufacture ̂ hem.

My hon, friend Mr. Raghuramaiah 
from Madras had something to say 
about  advisory  committees.  I 
thought 1 made it very clear at the 
time that I moved  this motion for 
consideration, what the duties of this 
Advisory Committee were, at any rate, 
as far as I contemplated it. Tbe For
ward Markets Commission would be 
a limb of the Ministry. A.s such the 
question whêer the advice that it 
offers is one that  the Government 
has to accept or not does not really 
arise.  The membership of the For
ward Markets Commission is limited. 
The most we  could  expand it is

three. Now I felt  that we are 
embarking on a measure about the 
operation of which one cannot fore
tell either in the  scope or in  the 
nature of it.  For the moment let it 
associate with the vested  interests 
and the general public in some kind 
of consultative  capacity.  The Ad
visory  Committee  referred  to  in 
clause 25 is of this  nature.  The 
composition of this Committee has to 
be evolved and has been left to the 
rule-making  powers of the Govern
ment.  Surely I do not think that 
any hon.  Member will say that it 
is wrong to have an Advisory Com
mittee of, say, 15, 20. as the case may 
be, associating people who are in the 
trade, who are engaged in operations 
in forward markets and others who 
ask for our advice in regard to parti
cular  commodities.  I cannot see 
why anybody should dovetail  this 
Advisory  Committee into  the For
ward Commission  and say one is 
redundant. I am afraid it arises out 
of the fact that my  capacity for 
elucidating facts is not adequate.  I 
recognise my  limitations  but  one 
limitation is recognised.  I do hope 
the hon. Members  of this  House 
understand what the purpose of this 
Advisory Committee is.  I hope they 
will not object to it.

3 P.M.

I shall first deal with the criticism 
of Mr. N. C. Chatterjee. I think that 
it would perhaps bo better if I re
state the position  now, though,  I 
think I am almost guilty of repeat
ing my arguments.  The Bill of 1950 
closely followed  the  recommenda
tions of para. 5 of the Expert Com
mittee’s report.  My hon. friend who 
spoke before me  mentioned  this. 
The Bill of 1950 specifically  stated 
that Chapters III and IV shall not 
appjy to non-transferable specific de
livery contracts, which was the first 
recommendation of the Expert Com
mittee in regard to such contracts.

The  second  recommendation  of
the Committee was  that while the
Bill should aoply to all futures con
tracts,  transferable specific  delivery 
contracts as well, the Government 
should have -the power  to exempt 
transferable  specific  delivery con
tracts where thp inclusion  of such 
contracts is likely to cause unneces
sary hardship and inconvenience to 
the trade concerned.  In the 1950 
Bill, this was sought to be done  by
the provision of clause 20 of the BilL 
That was the exemption clause.  In
the present Bill, it is clause 27. The 
Select Committee in examining this 
particular clause—I mean  the pre
sent Select Committee—felt that  it
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would give  greater  confidence to 
those interests which  had  pressed 
for such an exemption if such  an 
•exemption be put in so many words 
in the body of the Bill, and provi
sion in clause 18 (2) is the result.

The third recommendation of the 
Expert Committee was that Govern
ment might impose such regulation 
or control  as it may deem fit  on 
non-transferable  specific  delivery 
contracts where  there  is positive 
evidence that their exclusion  from 
the section has encouraged practices 
likely to defeat the purpose of the 
measure.  This provision was made 
by sub-clause (2) of clause 18 of the 
original Bfll.  The House knows, the 
change which the Select Commiitro 
of 1951 made.  The specific exenip- 
tion of non-transferable  specific de
livery contracts was taken out and 
substituted by imposing an  obliga
tion on the Government viz., as soon 
as a notification uîer clause 15 had 
been issued, to iŝ e a like notifica
tion defining  the area in which  a 
recoOTised association may also re
gulate and control  non-transferable 
specific delivery contracts, and so on. 
If the Government does so, the pro
visions of Chapters III and IV shall 
apply to non-transferable specific de
livery contracts only in such area or 
areas and only  to such goods  or 
class of goods as are mentioned  in 
the  notification.  Naturally,  sub
clause (2) of the original  Bill J>e- 
came inoperative after the insertion 
of this provision. There was another 
sub-clause—sub-clause  (2) to  clause 
18 as reported by  the first Select 
Committee—which provided that if 
Ih-' Government felt that it was ex
pedient to regulate and control non- 
transferable  specific  delivery con
tracts in any area to which the pro
visions of this Chapter and Chapter 
III do not apply, it may issue a noti
fication. The point that I would like 
lion. Members to note is this.  Sub
clause (2) of clause 18,  as it stood 
when the Bill was sent to the» Select 
Committee, contemplated  something 
far beyond what  was necessary.  If
the Government felt that it was ex
pedient to control and regulate  all 
nbn-transferable  specific  delivery 
contracts in any area to which the 
provisions of Chapters III and IV did 
not apply, it may by notification de
clare that all or any  of the provi
sions of these Chapters would apply 
to such areas as  are notified.  That
is something  outside the range  of
the Bill itself, because  the Bill is 
circumscribed by  the provisions  of
clause 18.  This  went far beyond 
what the purpose  of the Bill was. 
It was not made very clear.  I said 
before when I commenced  to speak

On the motion to consider the Select 
Committee’s report  that there  are 
some misgivings in this matter and 
I was not inclined to alter the provi
sions. at any  rate of clause 18 (2) 
merely because it has been approved 
by a' duly constituted  Select  Com
mittee of a House which is the pre
decessor of this  House.  Of course, 
the contention is that-i&is provision 
should have been maintained intact 
and no change  should have  been 
made.  None of the hon.  Members 
who spoke on why  this provision 
should  have been  maintained in
tact, really adverted to  the  point. 
What was  the significance  behind 
clause 18 (2)? Neither the hon. Mr. 
Tulsidas nor the hon. Mr. Chatterjee 
made any reference to it. With this 
background, I would like to say a 
few words in regard to what  Mr. 
Chatterjee said.  Because,  on the 
merits of  the  case,  of  the  two 
speeches made  in this  connection, 
Mr. Chatterjee’s is a positive contri
bution whereaj5 my  hon. friend Mr. 
Tulsidas was just  quoting this  and 
that, and quoting my  own  words, 
which is merely tight rope dancing.

In dealing with JMr. Chatterjefe’s 
speech. I would likp  to express my 
gratitude at the very outset for the 
very eloquent support that he gave 
to general principles  of the Bill.  I 
think with his very lucid analysis 
of the position,  he must  have con
vinced all' doubting Thomases—I do 
not mean my hon. friend Mr. Thomas 
—in this House about the need  for 
a measure of this nature.  As other 
hon. Members have also underlined 
what he said, he made it extremely 
clear that as we are  today in  an 
economy which may be called mixed 
economy, where the market economy 
comes in, some such Bill is neces
sary in order to regulate  forward 
contracts, and that is  all that this 
present measure seeks to do.  In re
gard to his opposition  to clause 18, 
I would like to mention them serial- 
tim. One was that the Bombay Act 
was different and so why the Central 
Act should be, something else.  Of 
course, the  1951 Select  Committee 
changed  the  pattern  from  the 
Bombay Act.  He found  no reason 
why  another  Select  Committee 
should change it again.  He  also 
said that no complaints  have been 
received about  the working of the 
Bombay Act or at any  rate, about 
the difficulties in the working of the 
Bombay Act. Of course, it is a pity 
that he did not wait to listen to the 
speaker who spoke before  me, Mt. 
Bhawanji. So far as clause 18 (3) is 
concerned,  which  puts  the  same 
power in the hands of the Govern
ment as  Was conceived  by clause
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18 (2) as it originally stood, he Just 
dismissed it  casually.  Of  course, 
you. Sir, know that lawyers dismiss 
casually any t>pposition which is in
convenient  as being window  dres
sing.  Give the dog a bad name and 
hanging follows suit

Shri Gadgil (Poona Central):  Not
necessarily.
Shri  T. T.  Krisbnamaehari:  He

raised doubts  whether  vested  in
terests had something to do with the 
change.  I would like to say this to 
the House— hope  it would be r̂ 
ported̂ at least some portions of it, 
and he may read it, if he reads news- 
*papers as I have to  do—I had no 
knowledge that vested interests were 
moving powerfully on both sides.  It 
has been a flanking  movement on 
both sides.

Shri Gadgil: 
contract

It seems a hedging

Shri T. T. ;  It  is
hedging and not a hedged contract.
Of course,  vested  interests  are 

never alone. They are in legion, and 
they act in different directions,  it 
did seem to me that vested interests 
had acted both ways,  and unfortu
nately, it seems that the vested in
terests on his side are more power
ful because they raised the largest 
amount of noise. I am still at a loss 
to imderstand, still  unable  to  re
cognise in actual practice so far as 
this measure is concerned, the dif
ference between an obligation on the 
IMurt of the Central Government  to 
define the area in  which an  asso
ciation recognised under  clause 15 
may regulate and control non-trans- 
ferable specific  delivery  contracts, 
and̂ a prôsion giving  Government 
permission ta put  non-transferable 
specific delivery  contracts  in the 

category as other t3rpes of for
ward contracts in respect of certain 
areas  where  the  provisions  of 
Chapters III and IV are already ap
plicable.  I humbly maintain that in 
essence, if the Central  Government 
is willing—and I believe it ouAht to 
be willing—to be guided by the needs 
of each locality in which  Chapters 
III and IV would apply, the differ
ence that is sought to bp made be
tween the provisions of clause 18 (1)1 
as it  originally  stood  and  clause 
18 (3) as it now stands, is a differ
ence  between  tweedledum  and 
tweedledee.

My  hon.  friend  Mr. Chatterjee 
reîred to instances where compul
sion has been exercised by associa
tions making  members  square up 
non-transferable  specific  delivery

contracts long before the due date onr 
terms not advantageous  to the par
ties to the contract  and so on.  It 
only seems to indicate that no matter 
what you do, whether you put them 
inside the pail of the association or 
outside it, powerful vested interests 
will act in their own way.  The in
stances he cited seem to be almost in 
support of the plea that non-trans
ferable specific  delivery  contracts 
should not be included  within the 
purview of an association,  because 
an association, by virtue of its cor
porate strength, and the authority 
and the sanction  that  Government 
gives to it—though it is not as far as 
my hon. friend Shri Thomas  would 
like to give it—exercises a certain 
amount of undue  influence.  I  da 
not know what he had in mind. Per
haps, if I had raised this point,  he 
would have said  “That  is exactly 
my case”, because I remember an in
stance which used  to be  retail̂ 
very often in Madras of a very bril
liant lawyer who, after limch, was a 
little unsteady, and argued the case 
for the other side.  When the Judge 
pointed out to him: “Mr. Grant, you 
are arguing the case  for the other 
side”, he said “That is exactly  my 
point.  I was telling your Lordship 
that thA case for the other side waff 
only this, and now I shall begin my 
own case.” So, that is the difficulty 
when laymen like  myself have to 
deal with lawyers of repute.  Very 
possibly, if he had  been here,  he 
would have said: “That  is precisely 
my point”.
Mr. Deputy-Speaker: I suppose in 
this case, the lunch would not have 
had any effect!
Shri T. T.  Krishnamachari:  One
never  knows.  One can never  telL 
Coming back again to his arguments,. 
I have said before I am unable  to 
take  the  arguments  of my  hon. 
absent friend Shri Tulsidas Kilachand 
as seriously as those out forward by 
Mr. Chatterjee. Of course. I have alt 
praise for that well-prepared speech. 
For that, I had also to prepare my 
speech, but my trouble is ttiat if  I 
say something, it  might be quoted 
against me again.  So, I thought  I 
had better put  down my ideas in 
dealing with a clause which seems to 
have evoked so much  controversŷ 
and about which,  even though my 
hon. friend Mr. Heda is surprised at 
my assumptions of modesty, I can
not but be modest where I am com
paratively ignorant.

There is one point which I would 
like to say in this regard. Mr. Tulsî 
das referred to the evidence tendered 
before the im Select Committee bjr
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various bodies,  and emphasized the 
importance that should be {ittached 
to such evidence.  I grant it, and I 
think the Housp will also grant, that 
the evidence was  very  important 
particularly  when  I mention  the 
names of persons who tendered the 
evidence. I do not want to join issue 
with him at all on the question  of 
the importance of the evidence ten
tiered before the 1951  Select Com
mittee. In fact,  the  representative 
on  behalf  of  the  Federation  of 
Indian Chambers  of Commerce be
fore that Select Committee  was the 
hon.—then  he  was not hon.—Mr. 
Tulsidas Kilachand himself, and can 
you say that his evidence is not im
portant?  It was important.

Dr. Lanka Sundaram (Visakhapat-
nam): What did he say then?

Shrl  T. T. Krishnamachari:  He
said then exactly what he said now. 
He has now practically  got it  by 
iieart. So, he has not got to change.

Mr. Ramdas Kilachand represented 
the Bombay Oilseeds Exchange.  Can 
I say his evidence is not important? 
Mr. Devji Rattanji represented the 
<5rain  &  Oilseeds Association and 
presented an opposite point of view. 
Two associations from Ahmedabad also 
came and presented  their evidence. 
The bullion trade was also represent
ed—and  honestly,  Mr.  Deputy- 
Speakett* my one regret is that, in 
bringing this  measure  before the 
House, I did not put in there a pro
vision empowering  Government  to 
ban forward  contracts  in certain 
commodities, because I do happen to 
know that therei is no need at all for 
forward  trading in bullion. It is 
not grown anywhere, the quantity is 
not augmented; business wants gold 
for very limited purposes, and there 
need be no speculation. If somebody 
had pointed out to me....

Mr. Deputy-Speaker:  And import
should also be regulated.

Shri T. T. Krishnamachari:  That
I had not taken power in this mea
sure to ban forward contracts in cer
tain commodities, I should have got 
up and pleaded guilty and even taken 
the punishment that was assigned to 
me, but, unfortunately, hon. Members 
have been less vigilant.

I do not want to bore the House 
any more in regard to these provi
sions.  Much has been said on both 
«ides, and, of course, my hon. friend 
Mr. Tripathi said  something about 
flanned economy,  and ending  for- 
Iprd contracts, and all that sort of 
iKing. It is true  thut  a planned

economy which is completely plan
ned from beginning to end, does not 
need  forward  contracts.  I  agrlBe. 
But, unfortunately, even the planned 
economy we are visualising leaves a 
private sector. The  primary  pro
ducer himself finds  that a forward 
market is of some use. When I was 
in Bombay recently, it was the cot
ton growers  who were very  keen 
that there should be hedge trading 
because they said  it  gives  them 
f̂teadiness in price. It cannot be that 
the producers of  these commodities 
which are cash crops are such nit
wits.  They loiow the  market very 
well.  The villager is not a fool.  I 
think Mr. More wiU.......

Shrl S. S. More: I am very happy 
you have realised it.
Shri T. T. Krishnamachari:  I can
assure my hon. friend that my educa
tion is growing at a very fast pace 
now-a-days, and ev̂  ̂day I get more 
and more educated in these matters.

Shri Gadgil:  By friends like Mr.
More who mislead.

Shri T. T. Krishnamachari: The
point that I really wanted to make 
is this, that with a private sector, 
it was  surprisiijg to me how  they 
could be benefited, and it was proved 
to me  by the growers’ representa
tives that hedge market would help 
them.  So, unless the economy  is 
completely planned from  beginning 
to end, in which case the Govern
ment will dictate everything—that is 
what  my hon.  friend  Mr. V. P. 
Nayar wants; then there is no need 
for these things, I agree but, so long 
as We have what we  call a mixed 
economy—whatever the percentage of 
the mixture is; whether it is 95 per 
cent, water and five per cent, milk 
—it is rather difficult for us to say 
that it is not necessary.  It seems 
to be necessalry.  Peop̂ who are in 
the trade want it.  ^̂ o am I  to 
deny it to them?

May I once again say how ̂grate
ful I am to the hon. Members who 
have participated in this discussion, 
and if I have not been able to pri>- 
vide an answer to all that they said, 
I might tell them that I shall cer
tainly re-read the proceedings when 
they appear in print.  As  I have 
said, it is an initial  measure,  and 
we will probably have to amend it 
as time goes on and as we gather 
greater experience.

Pandit  Thakur  Das  Bhargava 
spoke about certain aspects of  the 
measure, and he had also tabled an 
amendment. Unfortunately my knoŵ- 
ledge of Hindi is extremely inadequate.
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and my knowledge of Urdu is non-exis
tent, and I could just see the trends 
because I know my hon. friend well, 
we have beep toffether, and I know 
how his mind works.  We must do 
something about it. in  course of 
time, but not yet  I certainly re- 
cofipiise what the hon. Member has 
said, that we have to control, and 
that the control must be more eflec- 
tive. and if he agreed with the minute 
of dissent tabled by my hon. friend 
Mr. C. C. Shah, I must say that I 
did not disagree  with it; only,  1 
felt that I was not equal to it at the 
moment. If  we  can  distinguish 
between a wagering contract and  a 
forward contract and if we could go 
into the intentions of it— of course, 
a lawyer knows how far one can go 
into the intentions  of things—then 
we can perhaps put in a provision ,if 
not exactly  the lines of what he 
wants, but at least on similar lines. 
But I may  say, not yet.  Let us 
start this measure, and as time goes 
on, we_m|ght be  able to put the 
noose round tighter and hold these 
people in check. But at the moment 
1 think this is about as far as I could 
possibly go.

Mr. Depotŷ peaker. The Question
is:

“That the Bill to provide for 
the regulation of certain  mat
ters relating  to forward  con
tracts, the prohibition of options 
in goods and  tor matters con
nected  therewith,  as reported 
by  the  Select  Committee,  be 
taken into consideration.**
The motion was adopted.
CHraae t.— (Definitions)

Ttrnm Ttmkar Itaui Bhargava:  I
have tabled an amendment of which 
1 gave notice only this morning, and I 
do not know whether I will be right 
in moving it. At the same time 
Judging from what has fallen from the 
hon. Minister I think he is not going 
to accept it Therefore. I would not 
aak for an opportunity from you for 
moving it, but with your permission I 
Aould like to say a word.

Sir. Depviy-Speaker:  The  hon.
Member knows very well the conven
tions of the House.

Pandit Thaknr Das Bhargava: I
am not moving it.

, Shrl T. T, Krishaamachari! I would 
*like to say that I am quite prepared
lio accept the proposition that I have 
got notice fairly early, but unfortu
nately I would not be able to accept 
the amendment with tne same alac

rity that I  would iiccept my  hon. 
friend’s right to move the amendment.

Pamdit Tliaknr Das Bkirgava:  1
know the rules and conventions of 
the House, and 1 am not asking for 
leave to move the amendment when 
the hon. Minister is not in a position 
to accept  it. But I  only want to 
speak on the clause. I am very scrry 
that my hon. friend could not fol
low me. but could get only the gen
eral trends in my speech, and I am 
really sorry that I did not realise this 
ai the time I was speaking.
Shri B. S. Mttrihy: Has that amend

ment been accepted?
Mr.  Depoty-Speaker:  The  hon.
Member has not been following the 
proceedings  evidently.  Any  hon. 
Member has a right to speak on the 
clause, and  while speaking  on the 
clause, he may say that this clause 
must have included this or that, and 
so on. Incidentally he can refer to 
his  amendment. He  may  neither 
move his amendment nor will it be 
placed before the House. But all the 
same he can say, the sponsors of the 
Bill must have included the wagering 
contract in the Bill, given a  defini
tion of such contracts, and i*lso put 
in  a provision  for  avoiding  such 
wagering contracts.
Pandit Thaknr Das Bhargava: As

I submitted in my speech earlier, in 
my humble opinion, this Bill  does 
not even reallM the full effect of the 
evil which is rampant today in the 
country. It is true that this Bill i» 
intended to regulate and control for
ward )contracts. But  forward con
tracts as such are not objected to by 
any person. It is only the evil part 
of it, the speculative  element which 
ruins people, to which the people ob
ject. In so far as this Bill goes, it 
seeks to control 'SUCh forward con
tracts in big cities by recognised as
sociations  by  authorizing  certain 
persons only to conduct the business 
of  forward  contracts  or  through 
them. But so far as the rest of the 
country is  concerned,  where  such 
recognised  associations  are  not 
there, nothing has been done by the 
Government to stop the speculative 
element of forward contracts. It  is 
common knowledge that in the whole 
of the country, in small  towns and 
also big towns and villages even, we 
find that the spirit of  gambling is 
rampant I wi& that the  Govern
ment could devise some  means to 
prevent such practices. I realise it 
IS very difficult to control such prac
tices. but all the  same, anything in 
a law of this nature that such con
tract were regarded as wagering 
contracts or that such contracts wiere 
illegal, if not penal, would have had
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the desired effect. When a provision 
in law can exist, even though it can
not be fully enforced, the moral effect 
of the existence of such a orovision 
as this would act as a deterrent for 
many  people. I  therefore  wished 
that the Government could, at least 
on this occasion when it is going to 
initiate a law of this kind, have come 
forward with a measure in which we 
could have some kind of a moral inr 
fluence over people, and keep under 
restraint at least such people as want 
to evade the law. This could be im
plemented even by having a declara
tory sort of provision that such con
tracts are  wagering  and  therefore 
void. Even today according to section 
30 of the Indian Contract  Act,  all 
wagering contracts  a»-e  void. Pre
viously when tejimandi etc. contracts 
went to courts, soffie of  the courts 
held that these contracts as such were 
not valid, because they were regard
ed as wagering contracts. My hum
ble submission is  that any contract 
in which there is no intention of de
livery is a kind of contract which the 
law should not countenance. If a pro
vision like the one I have suggested 
were there in law. then it could have 
been regarded  as  an  improvement 
upon  the  present  position. But I 
know the Government  thinks /that 
there is administrative  difficulty in 
having such a kind of control or in 
making a  provision of this  nature 
which cannot be enforced. But as I 
submitted, if a provision  were there 
in law. the moral effect of it would 
be there, and  a precept  would be 
provided by way of a  guide to the 
people in general.
In rogard to these wagering  con

tracts. I do not know, what will be 
the effect of section 30 of the Indian 
Contract Act. even after the present 
Bill is passed into law. In my hum
ble opinion, so far as my interpre
tation of that section is  concerned, 
section 30 will be of the same effect 
as now. even after the passing of this 
Bill mto law. It may be  that the 
courts may take this view, and they 
may conclude that section  30 shall 
continue to have full effect, and there
fore such contracts, even  such for
ward contracts, non-transferable 6p̂ 
ciflc delivery contracts, and even ready 
delivery contracts, in which this ele
ment of wagering is  there, may be 
regarded as not good or  void.  If 
that is the interpretation. I think the 
people will come to know that it wiU 
not be good to enter into such con
tracts. I know that there is even 
among thieves a kind of morality, and 
many kinds of contracts do not come 
to courts. In those cases in  which 
only the party that can not fulfil the 
contract or against  whom the  con
tract is not fulfilled has to go to the

courts, the courts regard these con
tracts as wagering. If that is the law, 
I think there is still some room for 
hope for people who think like me. 
But if the intcMrpretation of the law is 
different, and if after the enactment of 
this law it may be argued that as a 
matter of fact since a specific law is 
there, the general law  will not be 
effective, then I think this law will 
have gone to a certain extent in in
tensifying the evil rather than check
ing it. This is the aspect of the ques
tion that I wanted to urge upon the 
hon. Minister.

Shri T. T. Krishnamaehari: I have 
said that this goes a  little beyond 
the scope of the measure in the sense 
that this measure is regulatory. It is 
not altogether divorced  from ethical 
principles, but it is not per se an ethi
cal measure. The morality of wager
ing and all that does not come into it 
straightway. It  comes  incidentally. 
In any event, the orbit of this measure 
does not Include such a wide scope as 
my hon. friend envisages. That has 
to be done by a differ̂t measure al
together.

Shri Gadgil: It is the first step.

is:
Mr. Depnty-Speaker:  The question

‘‘That clause 2 stand part of the
Bill.”

The motion was adopted.

Clause 2 was added to the BilL
Clauses 3 to 10 were added to the 

Bill.

Clause 11.- (Power  of  recognised 
association etc.).

Shrt N. P. Nathwani (Sorath): I am 
not moving my amendment, Sir,  but 
I want to say a word on sub-clause
(3).

Mr, Deputy-Speaker: Clause 11(3)? 
Yes.

Shri  N.  P.  Natfawanl: The sub
clause provides  that  an association 
may specify the  bye-laws the con
travention of which shall  make a
contract entered Into otherwise than 
in accordance with the bye-laws voifl. 
Now, this is left to their  discrrtion
—to specify or not to specify—where- 
as I understand that the intention is 
that the association must specify cer
tain bye-laws which  are considerea 
as of major importance and which are 
considered vital from the  point of
view of regulating the business. For 
instance, there are byeJaws  which 
prescribe whether  cert̂kin  contracte
shall be made orally or in  writing: 
there are bye-laws which prescribe a



1109 Forward Contracts  24 NOVEMBER 1952 (Regulation) Bill 1110

[Shri N. P. Nathwani]

certain standard  form of contract 
which must be compUed  with; ^  
there  are  certain  bye-laws  which 
govern the clearing house machinery. 
All these bye-laws are considered as 
of major importance. But all the bye- 
laws of an association should not be 
given equal importance and the breach 
of any oye-law which is to be consir 
dered of trivial or insignificant  im
portance should not render the con
tract void. That is why it has been 
left to ê association to specify only 
certain bye-laws, the contravention of 
which would entail the  consequence 
of rendering the contract void. But 
U cannot be doubted that  the asso
ciation has got to specify certain bye- 
laws as of major importance. There
fore.  instead of leaving it to the 
option of the association, it  should 
have been provided that the associa
tion shall specify the bye-laws which 
are of such major importance. I say 
this because I know of one instance 
under the Bombay  Act. There is a 
similar provision in the Bombay Act 
of 1947, but I know that the associa
tion, which is a very leading associa
tion, has not so far specified the bye- 
laws which are considered of impor
tance. and the contravention of any 
one of which would render the con
tract Illegal or void, with the result 
that the members are not  bound to 
comply with the bye-laws  regarding 
the making of contracts or the clear
ing rules. That is why I think that 
if the intention is that the association 
must specify the rules, then sub
clause (3) should have been suitably 
amended as to make  compliance of 
certain rules necessary on the part 
of the members. I  hope  the hon. 
Minister will consider this aspect of 
the matter and deal with it in a man
ner which he consid̂s fit and pix̂per.

Mr. Depaty-Speaker:  Is  not this
covered by clause 12 where power is 
v̂en to the Central  Government .to 
make or amend bye-laws?

ghri T. T. Krlshnaiiuichari: That is 
true.

Shri N. P. Nathwani: My  conten
tion was only this, that if specifica
tion of certain byê-laws is to be made 
obligatory, then why leave it to the 
Government or to the Commission to 
Intervene? Why should it not be pro
vided in the Act itself that they shall 
be specified? That is all.

Mr.  Depaty-Speaker:  They  shall 
be  specified? The  difficulty  arises 
because there are  himdreds of bye- 
laws of varying importance. That is

impossible in the  working  of the 
measure.
ShH N. P. Nathwani: It is for the
associations to specify. The  associa
tion may make a hundred  bye-laws. 
It may consider some of them of such 
importance that contravention thereof 
would render the contract void, where
as if other bye-laws are  infringed, 
they would only invite  penalty or 
some disciplinary action on the part 
of the association. These are the two 
categories of bye-laws.
Shri T. T. Krifdmamachari; The

position is this. My hon. friend sent 
this amendment yesterday and I sent 
it to my legal adviser, and the ad
vice that I have got is that it is not 
necessary. In any event, if we say: 
•The bye-laws made under this section 
shalV instead ot ‘may’— that is 
what the hon. Member wants—̂the as
sociation may specify one or two bye- 
laws and may not specify about seven 
or eight of them which are very neces
sary. So the obligation of the asso
ciation to specify will be discharged if 
it specifies only one.

Mr. Depaty-Speaker: A minor one. 
Shri T. T. Krishnamachari: A minor 
one. So it does not mean that my 
hon. friend is getting anything  very 
substantial by putting  an obligation 
on the association, ‘Please  specify’. 
It mav say ‘yes’ and specify one. and 
the obligation is discharged. And as 
the Chair very rightly pointed, it may 
be a minor one. In  fact, I  might 
tell the House that it was suggested 
to us that we should put a provision 
saying that the Government will make 
draft bye-laws and  send them out. 
Well, I do not think a provision like 
that is necessary. We can send draft 
bye-laws to these associations, unless it 
be that a particular trade finds that 
changes have to be made. But,  as 
the Chair very  rightly  pointed out, 
clause 12 gives the power to Govern
ment that after all the  Government 
need not accept these bye-laws. So .1 
think what my hon. friend  contem
plates is very correct  in  that very 
limited sphere, but in actual applica
tion it does not matter whether we 
say ‘shair or ‘may*. It can  equally 
be ignored by the association, unless 
the Central  Government is going to 
be vigilant. The  whole  thing rests 
on the Forward Markets Commission 
and the operation of clause 12  not 
on putting an obligation on the asso
ciation which can easily be avoided 
by specifying a minor «bye-law the 
contravention of which wUl merit a 
certain amoimt of punishment. So I 
think in the present context it is not 
neceBsarv and- therefore, the hon. 
Member would forgive me and I would 
rather not accept it.



1111 Forward ContracU  24 NOVEMBER 1952 (Regulation) Bill 1112

Mr. D̂ty-SpMker:  He has lot
moved It.
Shrl N. P. Nathwsal:  I have not
moved it.
Mr. Depaty-Speaker:  The question

is;
'‘That clause 11 stand part of • 
the Bill.”

The motion was adopted.

Clause 11 was added to the BilL

Clauses 12 to 17 were added to the 
Bill.

Clanse 18.—(Special provisions etc.)

Shrl N. C. Chatterjee (Hooghly): I 
beg to move:
For clause 18, substitute:

“18. Chapters HI and IV to 
apply to non-transferable specific 
deiiverv contracts only in cer
tain cases.—(1)  Where  a notifi
cation under section 15 has been 
issued in respect of any goods or 
class of goods, the Central Gov
ernment shall, by a like notifi
cation, define the area in  which 
a recognised association, may re
gulate and  control non-transfe
rable specific delivery contracts 
in respect of such goods or class 
of goods and the  provisions  of 
this Chapter and of Chapter III 
shall  apply to  non-transferable 
specific delivery  contracts  only 
in such areas and only in respect 
of such goods or class of goods.
(2) Notwithstanding  anything 

contained in  sub-setetion  (1), 
if the Central Government is of 
opinion that in the interest of the 
trade or in the public interest it 
is expedient to regulate and con
trol non-transferable specific de
livery contracts in  any area  to 
which the provisions of  this 
Chapter and of Chapter III do not 
apply» it may, by notification in 
the Official  Gazette, declare that 
all or any of the provisions of the 
said Chapters shall apply to non- 
transferable specific delivery con
tracts. in such area and in respect 
of such goods or class of goods as 
may be specified in the notification, 
and may also specify the manner 
in which and the extent to which 
all or any of the said provisions 
shall so apply.**

I am still pleading for the restora
tion of the original clause 18 of the 

and it means practically that the 
recommendation of the Select  Com
mittee on the previous Bill of  1950 
should be  accepted by the  House. 
Ĥen there  is a common  form of 
contract and an association  regulat- 

the same, if It Is felt that by rop
ing In those non-transferable specific

delivery  contracts  any  hardship 
would be created for the small traders, 
then, I submit that immediately you 
allow these associations to be recogms- 
ed and to regulate them, other diffi
culties  will  arise. Generally,  la 
trâactions between members of an 
Exchange or association there is scope 
for speculation and undesirable trad
ing. Even small traders in any im
portant city will have to  be at the 
mercy of the big powerful mdustria- 
lists who will invariably be members 
of the Exchange and when the  Ex
change would regulate, the effect will 
be that the smaller trader would be 
nowhere. He will have to go to the 
big trader or the influential merchant 
who will  be  able to manage  the 
association and thereby the purpose of 
this Bill would be defeated. I have 
already made my  submissions on 
clause 18. I am still pleading that the 
decision of the old Select Committee 
was right and proper and nothing has 
been really put forward which should 
induce this Parliament to go back on 
that decision and the original clause 
as introduced  by the hon.  Minister 
should stand. I know the fate of my 
amendment because the Minister has 
already declared that he would not 
t>e in a position to accept It. I am 
stilj hoping and wishing and praying 
that better judgment will prevail and 
the decision of the Committee  over 
which you presided, Sir, will be ac
cepted.

Mr. Deputy-Speaker:  Amendment
moved:

For clause 18, substitute:
‘‘18. Chapters III and IV to 

apply to non-transferable  specie 
fic delivery contracts only in cer
tain cases.—(1) Where a notification 
under scction 15 has been ibsued 
ill respect of any goods or class 
of goods,. the Central  Govern
ment shall, by a like notification, 
define the area in which a recog
nised  association may  regulate 
and control non-transferable spe
cific delivery contracts in respect 
of such goods or class of  goods 
and the provisions of this Chapter 
and of  Chapter III  shall apply 
to noa-transferable  specific deli
very contracts only in such areas 
and only in respect of such goods 
or class of goods.
(2) Notwithstanding  anything 

contained in sub-section  (1),  if 
the Central Government is of opi
nion̂ that in the Interest  of the 
trade or in the  public  interest 
it is expedient  to regulate  and 
control  non-transferable  specific 
delivery contracts in any area to 
which  the  provisions  of  this 
Chapter and of Chapter III do not 
apply, it may, by notification in
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th* OfflclAl Gazette, declare that 
all or any of the provisions of the 
Mid Chapters shall apply to non- 
transferable specific delivery con
tracts. in such area and in respect 
of such goods or class of  goods 
as may be qpecifled in the notifl* 
cation, and may also specify the 
manner in which and the extent 
to which all or any of the saio 
provisions shall so apply.**

Shri  Poanoose:  As  the  provi
sion  now  stands,  non-transferable 
specific delivery  contracts  are  not 
included.  Mr. Chatterjee would like 
them to be included in the scope of 
the Bill. I do not find  my way to 
accept that change. The other  day. 
when this Bill was  discusscd  here, 
my friend Shri V. P. Nayar was stat
ing that we oppose the principle of 
the Kll itself. I believe that has been 
to  a  c«tain  extent  misunderstood 
and distorted also. Shri A. M. Thomas 
was telling today that forward  con
tracts are, to a certain extent, very 
much necessary in the interests of our 
agriculturists and producers etc. And 
some peoide seem to think that for
ward contracts  and  capitalism are 
inseparable and a certain amount of 
speculation is absolutely necessary.

Well, it may appear strange that 
•m  oppose the very princîe of 
the BUI should support the exclusion 
of non-transferable  specific  delivery 
ctmtracts. The position is that capi
talism. as we have known in the past, 
is always based on speculation.  Spe
culation. this sort of bull and bear 
dealing with the market,  creation of 
ar̂ dal scarcity and all that have 
been there throû out the history of 
capitalism. But those were days of 
loissez îre. Let us remember that 
our Government claim that they are 
out to build up a welfare State and 
not a capitalist State. 1 suppose they 
daim that they are not going  to be 
led by those blind forces that rule 
the capitalist economy but that they 
are  to  have  planning.  This
morning we were  discussing  about 
liibour productivity and  there  also 
they intend brining  about a  plan. 
In the Fiv« Yearl*lan it is clearly said 
that wages shall not be increased for 
the next five years, because that will 
lead to Inflation. Therefore, if you 
stand by ‘planning, tĥ   the correct 
thing to be done is that this awt of 
speculation should be completely root
ed  out,  because  otherwise  market 
will be dominated by speculation and 
all your planning will become mean- 
l̂ess. Your plans will be converted 
Into thin vapour. There is the more 
dangerous dalm of those saying that 
our peasants and farmers are asking

for speciUation. As a matter of fact, 
today, to a  certain  extent,  some 
amount of help is being recdved by 
our farmers, agriculturists etc.  But 
can this Government  arrange credit 
t̂oclUties for our wiculturistB? That 
IS the Question.  When our peasants 
go in lor  these forward  contracts* 
they do so at great cost.

Two months back, there was a con
ference of arecanut  growers in  Co- 
c^ in the constituency from which 

^nni is returned—I also atten
ded toat conference. One  of their 
very important demands was that this 
sort of forward contract in that par
ticular commodity should be stop  ̂
b̂ ausc when once this money ii^ 

poor peasant, then all 
r̂ts of irrêlarlties and  anomaUes 
come m, m the trade,  even in mea.

‘>el*ht8. because our 
placed at the 

merpr of toe trader. Advancing money 
on forward contracts has become a s<S

WOTg. It is like  thê ,£S!SStee? 

scaraty of food, he acted as the saviour 

food although  at a very high

[Pakdit Thakdr Das Bhargava in the
ChaiTj

IhT pgumTVI V  vfupIhT pgumTVI V  vfup 
f fpwpd |fVIp|I IhI I s hTiuf fpwpd |fVIp|I IhI I s hTiu 

 V|fppT|I Vd ms-

GfvTmmTVI pTgw  i VVTd

 V|fppT|I Vd ms-

GfvTmmTVI pTgw  i VVTd

them  they
sumly the raw materials to the tniii* 

“Tange the marketing of the 
finished goods produced by the mni«

%u will find that most of this for- 
«»tract and gambling Is preva

lent in the export trade where forolgn 
interests are strongly entrenched  By 
passing tl̂ Bill. I^ not hope for a 
moment that we can regulate this for
ward contract.  You have beard from 
this side of the House that there are 
a  hundred and one  ways  through 
which one can jump over this fe .̂ 
THes« sections and  sub-̂ectioas wi« 
not prevent the gamblers and specula- 
tora from doing havoc to our people. 
What we on these benches compiMn 
of is that the provisions of this mea
sure are not sufficiently strong to pre- 

gmUing.  we do not want 
the inclusion  of the non-transferable
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specific delivery contract because as a 
result of this Bill what this House is 
going to do is to legalise monopolies. 
There are monopolists even now, but 
through this Bill we are going to give 
them legal status.  Then there is the 
question of the small trader, the indi
genous trader who, 1 admit, is also 
making his own contribution  to the 
mischief.  But we do  not say that 
these giant monopolies should be given 
the uncontested sway over the situa
tion. Therefore,  we support the ex
clusion of the non-transferable specific 
delivery contract.  At the same time, 
we would state in very unmistakable 
language that we do not believe that 
even if this Bill is passed as it is, it 
will in any way prevent gambling or 
speculation, or that it is going to be 
helpful to the peasant or to the broad 
masses of our people. We do not even 
believe that the exclusion of the non- 
transferable specific delivery contracts 
will prevent the domination of  the 
market by the monopolies. If  there 
is to be any sort of certainty in our 
production and distribution and if 
therê is to be any planning in  our 
economic life,  what is demanded  is 
that gambling and speculation and all 
the rest of it should be banned com
pletely.

Shrl Heda (Nizamabad):  Before I
express my views on some aspects of 
clause 18, I would like to say a word 
about what the previous speaker has 
said.  So far as their particular type 
of economy is concerned,  it is quite 
true that there is no speculation, and 
as 1 said in my earlier speech, even 
in the free or mixed economy which 
we have chosen for our country the 
less speculation there is the better it 
will be for us. But in this economy 
some speculation there is bound to be. 
But the primary duty of Gtovemment 
should be to control and regulate it, 
and that is exactly why this Bill has 
been brought forward.
My hon. friend stated that in spite 

of all this, he did not want to include 
the non-transferable specific delivery 
contracts.  In one breath he says that 
the Government is not extending its 
full control as it should and in the 
other he says that Government should 
not extend its control to the so-called 
non-transferable specific delivery con
tracts.

Now, I will only deal with clause 18 
(1).  As I said earlier  during this 
debate, the difference between the ori
ginal clause 18 and the present clause 
18 is only a difference  of approach. 
There the clause contained the control 
and the proviso the exception;  here 
the clause contains no control but the 
proviso refers to cases where we may 
control.  The proviso  to sub-clause

(1) serves our purpose admirably. It 
reads thus: ^

“Provided that no person shall 
organise or assist in organising or 
be a member  of any association 
m India (other than a recognised 
association) which provides facili
ties for the performance  of any 
non-transferable  specific deUvery 
c<mtrart  by any party  thereto 
without having to make or to re
ceive actual delivery to or from 
the other party to the contract or 
to or from any other party named 
m the contract.”

I would like here  to refer to two 
things.  The words “in India'’  are. 
•ambiguous and I would  support the 
amendment given notice of by my hon. 
friend Mr. Venkataraman in this con̂ 
nectipn.  It makes the position  very 
clear.  What is the specific intention 
of  Government?  Take  Bombay. 
Where the association is recognised— 
whatever its area may  be—̂ Branbay 
City or Greater Bombay—for transfer
able specific delivery  contracts and 
their regulation and control, should we 
allow any other  association also to 
work in the same area for the non- 
transferable  specific  delivery  con
tracts?  If we desire it, then let us 
make the wording very clear.  If we 
do not desire it, even  thte let  us 
make it clear.  I want the hon. Minis
ter to read the last three lines care
fully: “by any party thereto without 
having to make or to receive actual 
d̂ very to or from the other party.'’ 
This means there is a possibility of an 
organisation to give and take delivery. 
My apprehension is that some aasoda- 
tion will come forward and s%y, “Un
der our rules delivery is to be given 
and taken** and therefore it will start 
functioning in spite of this Bill and 
speculation will go on.  I will give 
an example.  Supposê A has  sold 
some goods to B and the date of de
livery is after a month or two, and in 
the meantime again B sells to A. Na
turally there is no question of giving 
and taking delivery.  The matter is 
settled  between themselves.  Take 
another example.  Suppose  A  has 
sold to B and B has sold to C and C 
again has sold to A.  Where is the 
question of giving and taking delivery? 
They will have to settle the matter ul
timately  between th«nselves.  This 
gives rise to an apprehension in my 
mind that the speculation will not he 
stopped. The reason why I want to 
curb speculation is because I do not 
want that the prices of commodities 
in the course of a year should vary 
to a very great extent as they do now- 
I would not mind it in the present con
text when the money market is tight 
if the prices vary between 15 per cent
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and 30 per cent but 11 they vary bet- 
25 per cent and 60 per cent as 

they have been doing duruu tbe last 
tew yean, then , we wUl be harming 
the producer and the grower.  There- 
f(Mre, my request is that U it is the 
Government's  intuition  that  there 
should be another  association which 
would look after  the regulation and 
control of non-tramferable specific de
livery contracts, then  let it be ntade 
‘very clear and let  it be specifically 
jStat̂.  If that is not their intention.
1 request the hon. Minister to recon- 
-sider the matter and if possible delete 
the last three lines of the proviso to 
clause  (1) beginning firom “by  any 
party**  and ending with the  words 
Earned  in  the  contract**. If  Mr.
Venkataraman’s amendrooit is accep- 
-ed the meaning  of this proviso will 
becmne  clear and the provisQ  with 
sub-clauses (2) and (3) will read co
gently and I am quite certain that to 
a great extent it will  serve the pur
pose of original clause 18.
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5hp RghVtp 5h  5hp RghVtp 5h  (Etah Distt.— 
"North East cum Budaun Dintt.—̂ East): 
I rise to oppose the amendment that 
has been moved by my bon. friend Mr 
N C. Chatterjee.  Ihiring  the last 
three days this Bill has been discussed 
thread-bare, in the  course of which 
-several criticisms were levelled against 
clause  18.  In  fact if we see  the 
whole Bill we will find that it closely 
follows the original Bill which was in
troduced by the hon. Minister during 
the last session of Parliament except
ing for a big change in clause 18. Mr 
Chatterjee’s amendment  amounts to 
this that the original clause as it ap
peared in the previous  Bill when it 
was  introduced in the last  session. 
>hould be restored.

Now, Sir, with your permission I 
would like to dwell on this point as 
to why the present Select Comnuttee 
was obliged to make this big change. 
In the Bill introduced in August last 
in clause 18 it was provided ttiat Chap
ter III and Chapter IV would be made 
-applicable to non-transferable specific 
-delivery contracts in certain areas. In 
the Select Committee this clause has 
undergone a change,  inasmuch s s it 
has been provided  that nothing con
tained in Chapter  III or Chapter W  
ahall apply to non-transferable specific 
.delivery contracts for the sale or pur̂ 
«hase of any goods.
Now. everybody in this House knows 

that Chap̂ III relates to recognised

delivery contracts can be entered into 
without  forming any recognised aa-

â atkms. Hm  question  which  at 
this  moment ariaas is:  why  this
change at aU?  Now it is a fact that 
the Bill of 1950 did contain a clause 
that these two Chapters,  namely III 
and IV, should not apply to non-trana- 
ferable specific delivery contracts bxit 
in the Select Committee then formed 
to consider the Bill, it underwent  
change and it was provided that these 
two Chapters ôuld  apply to  non- 
transferaue spedfic ddivery contracts 
as well. This Bill whlth was intro
duced in tbe last session was based 
on the recommendations of that Select 
Committee. But the present Select 
Committee did malte  rhAngw that 
the non-transferable specific  delivery 
contracts  were put  aside from  the 
operation of Chapters III and IV. The 
«Hily factor thai  guided the  present 
Select Committee was the opinion of 
the  Expert  Committee  which  was 
referred to by my hon. friend from 
Bombay in the course of iu«  speech 
before luncii.

It has been said more than once in 
this House—including the hon Minî 
ter himself—that most of us are lay
men and this is very technical subject 
The Select Conunittee of this Biil was 
guided by the opinion of the Êx̂rt 
Committee because  in a matter like 
this it was better to be guided by ex
perts. and to be wrong with  thtan 
than to be right with laymen.  I sup
pose. though Mr Chatterjee is a very 
distinguished lawyer, he is a layman 
so Jar as forward  contracts are con
cerned  As many of the Members of 
this House hnve said renealedly we 
know very little about this intricate 
subject.

Moreover, why should  there be so 
much  of  apprehension  about  this 
change?  The Government has taken 
fulJ powers in its hand.sJlo re *'ifv any 
error or meet any situation whicii may 
arise, because if we look to the provi
sions of this clause as it is has been 
imdra by the present Setect Commit
tee. we shall find that there is sub
clause  (3) to clause 18 which  runs 
thus:

“(3) Notwithstanding  anything 
conta3n«d in sub-section  (l).  if 
the Central Government is of opi
nion that in the  interest of the 
trade or in the public interest it is 
expedient to regulate and control 
non-transferable  specific delivery 
contracts in any area, it may, by 
notification in the Official Gazette, 
declare that all or any of the pro
visions  of Chapters III and  IV 
shall apply to such class or classes 
of non*transferable  specific deli
very Contracts in such  area and 
In refpaet of such goods or dasa
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of goô as mv be qtecifled in
* and  may also

jpecifjr the manner in which and 
the extent to which all or any ot 
the said provisions  shall so ai>- 
ply.”

Had this sub-clause not been there, 
there wm reason for some apprehen- 
•ion, but since it was so prominently 
tocluded in this clause there should 
be no ground for any misapprehension 
whatsoever. I submit that the clause

Moreover,
this Bill has not been claimed to be 
a very comprehensive BUI t>n the sub- 
jTCt of forward  contracts.  It  has 
been claimed to be only an enabling 
measure, as a first step in the right 
direction.  Let us watch the worlc- 
mg of this Act, and  after sufficient 
experience we can come tu the con
clusion whether any amendments are 
necessary.  So,  my 8ubmis5«ion  is 
that the clause should be retained as 
it is and  I oppose the amendment 
moved to this,

Shrl T. T, Krishiiuiachari: I think 
it is hardly necessary for me to speak 
again, because we seemed to be doing 
nothing else for the past two days ex
cept to discuss clause 18.  It is not 
in any spirit of̂ obstinacy that I have 
to oppose the amendment of my hon. 
friend  Mr.  Chatterjee.  From  the 
numerous arguments  that have been 
put forward in this House, it would 
be clear that clause  18 should stay 
as it is.  In any event, the purpose 
that he has in mind will certainly be 
served by invoking  the provisions of 
sub-clause (3)  of clause  18. There 
seems to be a misconception  fhat if 
clause IB is changed  in the manner 
the hon. Member wants to change it, 
the smaller people’s interests will be 
safeguarded.  I am afraid  just the 
reverse  may happen.  The smaller 
people that enter into what you cpII 
specific .delivery contracts,  do it for 
their business and it is the bigger peo
ple who are  likely  to  speculate. 
Wherever oossible. in areas where 
this type of contracts  are not likely 
to be misused, we could leave them 
fr̂.  Then. I think the small man 
will be protected and he will be able 
to carry on his business in ihe nor
mal way. Therefore, I am afraid,  I 
would not be able  to accept the 
amendrtient moved by my hon. friend 
Mr. Chatterjee. '
In regard to the remarks that fell 

from my hon. friend Mr. Hedi>, one 
of them is  correct.  I thought  I 
would refer to It when Mr.  \enka- 
taraman  moved  his  amendment. 
While technically  it is quite correct 
to say that no organisation ĥall be 
organised all over India in respect of 
transactiQns  covering  non-twnsfeĵ 
able  sî flc deHvery  contracts,  it

wems  somewhat  anomalous  when 
claw  15 will specify the areas in 
which the big flsh will be roped in. 
namely the people  who deal in 
forwardî contracts  and transferable 
specific  delivery  contracts.  When 
they will be roped in only by an ex
press declaration or notification under 
clause 15, why should we rope in all 
people who deal in  non̂transferable 
specific  delivery contracts and  per
haps have a club or an association to 
deal with them?  So I think that the 
point made by Mr. Heda is quite cor* 
rect that the area in which the pro
viso will operate must be co-termmus- 
with the area in which a notification 
under  clause 15 will also  operate. 
That amendment I think could be ac
cepted.

But in regard to the last three 
words, the trouble about this langu
age is that the lawyer  has his own 
way of putting it and sometimes we 
people find it a little difficult actually 
to accept the import of it. But I can 
assure my hon. friend  that  it does 
not seek to allow any  escape from 
the grasp of this proviso and it 
means  nothing more  than what  it 
sa3rs, and there is no other intention 
in  those words.  It  will  operate 
against anybody dealing in non-trans- 
ferable specific delivery contracts as 
an association, anybody organised aŝ 
a group. As  it says, if non-trans- 
ferable  specific  delivery contracts 
change a few hands in a casual way 
without there being  any association* 
naturally there is no intention and no 
idea  really that we should go  and 
penalise those people.  But if there 
is some kind  of place of  business, 
with or without a board, a table, a 
clerk, some records  kept and so on, 
in effect it will be  a bucket shop. 
Anybody who organises a bucket shop 
for dealing with this type of contracts 
in a place where clause  15 is, in op
eration, well, he will come within the 
misrhif!f of the law.  That is the in
tention.
Therefore,  I am very grateful to 
the hon. Member and to Mr. Venka- 
taraman for making  the application 
of the proviso and the application of 
any notification under  clause 15 ^ 
terminus.  And that  is quite rît. 
That  is a very useful  amendment. 
O&erwise, there  is nothing, I thinly 
to fear In regard to the wording of. 
this particular proviso.

Mr, Chalrmaa: The question Is:

For clause 18, substitute:

“18. Chapters III and TV to appltr 
.to non-tran»ferable tpeeiflc delivery 
tontncta only i« certain cases.-r-
(1) Where a notification under sec
tion 15 has been issued in respect*
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of any goods or class of goods, the 
Central  Government  shall, by a 
like notification, define the area in 
v̂’ch a recognised association may 
Regulate and control non-transfer- 
able spectfic delivery contracts in 
respect of such goô or class of 
goods and the provisions  of this 
Chapter' and of Chapter III shall 
apply to non-transferable specific 
delivery contracts  only  in such 
areas and only in respect of such 
.goods or class of goods.

(2)  Notwithstanding  anything 
contained in sub-«ectian (1), if the 
Central Government is of q ôn 
that in the interest of the trade or 
in the public interest it is expedient 
to regulate rad control non-trans- 
ferable specific deliveiy con̂ cts 
In any area to  the provisions 
of this Chapter and of Chapter HI 
do not apply, it may. by notifica
tion in the Official Gazette, declare 
that all or any of the provisions 
of the said Chapterg shall apply 
to  non-transferable specific deli
very contracts, in such area and in 
respect of sucb goods or class of 
go<̂ as may be specified in the 
notification, and may also specify 
the manner In which and the ex
tent to which all  or any of the 

orovisions shall so apply."

The motion was necatlved.

Shrt VeBkatarsmaa (Tanjore): I beg 
to move:

In page 20. Unc 46. tor “in In
dia” substitute “in  any area  to 
which the provisions of section 15 
have been made applicable”.

I find myself in a very happy posi
tion m which the bon. Minister  has 
advanced aU  the  arguments that I 
wanted to make in  favour of this 
amoidment  Since he is accepting it 
I do not want to make a speech on this. 
Mr. Ckairauui:  Amendment moved:

In page 20, line 46, for "in In
dia”  substitute "in  any area to 
whidi the provisions of section 15 
have been made -ippUcabie”.

Shrl ^ Vwu ^ Vwu (North  Bengal—Re
served—fidi.  Castes):  I thiiik  the
Hou'̂e will excuse me if I ask for some 
dariflcaUon fnnn the hon. Minister. 
I th'nk there !« some confusion.  I 
would first of all ask the hon. Minister 
whether by acceptance of this amend- 
mfnt It is meant tiiat only in Hie case 
of persons who are outaide the recog
nised association this xestrictian will 
apply, that is they will not be allowed 
-to deal even in non-transterabla spedflc 
'̂lelivery contracts, birt in- th* «mh. of

members of a recognised association 
they would by this ammdment be al
lowed to deal In non-transferable sped- 
flc delivery contracta? If they are not, 
is it meant that people who ai« out
side the organisation are allowed to 
make such kind of contracts? 1 am 
rather confused.  By clause 18 sub
clause (1) without the proviso, It is 
meant that even in a notified area any 
person, whether a member of a recog
nised association or not. is exempted 
from the operation of Chapters III and
IV, that is, he is free to d«Ml in non- 
transferable aoecific delivery contract* 
as he likes. And then the proviso is 
added afterwards.  Does the proviso 
Qua'Jfy the main clause.......

5hpI . . ?pIhTw |hp! 5hpI . . ?pIhTw |hp! Always. 
All provisos do.

Shtl Bamaa: So. after this amend
ment, is it meant that people who are 
outside the recognised association with> 
in the notified area are orecluded from 
dealing in non-transferable specific de
livery contracts unless they act throuî 
the recognised association, and that it 
does not apply to such people outside 
the notified area?  The  language is 
rather confusing

Mp. Ch pmV Mp. Ch pmV : May I alM enquire 
whether the nunort of the amendment 
is that in respect of areas which will 
be outside  the notified  area under 
clause 15, the organisation of any ss
sociation of this nature will be allow
able?

Shri T. T. ?p hVm phpI: ?p hVm phpI: So far
as tiiis particular amendment is con
cerned, it mearly says that the organi
sation of an association for dealing with 
non-transferable specific delivery con
tracts. from being wrong all over India, 
will be wrong only in those areas which 
are specified in a notification issued 
under clause 15. If that is understood, 
the alteration merely circumscribes the 
scope of the proviso, and nothing more: 
instead of all over  India, it will be 
Bombay, Ahmedabad.  UJJain, Hnpur, 
Lucknow, Calcutta, Nagpur, Madras, 
AUeppey, Cochin and so on. These are 
the areas where dause 15 will probably 
operate. This proviso will also operate 
in those areas. That is fairly clear.

So far as the purport of the proviso, 
as it stands now without the amend
ment, is concerned It will mean this: 
any assodation  whidi  deals in for
ward contracts and transferable sped- 
fic delivery contracts outnide the area 
covered by a notification or notifica
tions is.«r̂ under clause 15. wiB be 
out of the scope of  this particular 
meisuie.  The provision in  to
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bye-laws, conduct at the association, 
the punishment that  the association 
will draw upon itself for any infringe
ment, all that will not apply; it can 
apply only if there is a notification. 
What would happen if the proviso is 
left  without  Mr.  Venkataraman’s. 
amendment is that while associations 
could be formed anywhere—of course 
sublect to the doubtful  legality of 
their  transactions—and they  could 
carry on this sort of $atta or legiti
mate trading or contracts, they could 
not do it in regard to what is practi
cally a peccadillo, namely non-trans- 
lerable  specific  delivery  contracts, 
which in many cases happens to be 
their normal type of business. What 
Mr. Venitataraman ban  done is to 
show that we have slightly missed the 
main point of the scope of the Bill 
when we put the words ‘In India* and 
he has sought to correct it.

Mr. Barman says there is a little 
confusion. I do not think there is any 
confusion at all. You control associa
tions dealinK in transferable specific 
delivery contracts and other types of* 
forward contracts only when you î e 
a notification under clause 15.  Since 
I say that it will come within the pur
view of clause 15. then there can be no 
as.-iociation which is unrecognised to 
deal with any transferable specific de
livery contracts or  non-transferable 
specific dnlivery contracts Other types 
of forward contracts. I have to put 
them in another notification under sub
clause (3) of clause 18 to bring in all 
non-transfecable specific deUvcry con
tracts. Supposing I do not do it. then 
I prevent anybody from forming an 
association  because  non-transferable 
specific delivery contracts are outside 
the scope of clause 15. By means of 
declaration under clause 18(1) any
body is permitted to deal with them 
but what I am refusing permission to 
is that no association shall be formed 
tor that oumose. As I said before 
that association will be in the form of 
a bucket shop. I do not want that 
thing to happen.  Mr. Barman asks 
whether normally a recognised associa
tion, whether or not we assign to them 
the right to deal with non-transferable 
specific delivery  contracts  under a 
-notification under clause 18(3), can deal 
with any non-transferable specific drtl- 
verv contracts. That is where we make 
a distinction.  A  recognised associa
tion can. but there is no obligation on 
the part of  oeonle who enter on 
3ion-transferable specific delivery con
tracts to deal through an association. 
That obligatloa is not there but the 
owmisislon is there. That is why we 
have out in tho*e words in brarVet* 
**not being a recognised association".

The point really is that Mr. Venlcata- 
raman’s amendment circûnscribes tiie 
scope and makes it co-terminus with 
the scope of clause 18 and nothing 
more, * So far as the ability of a re
cognised association  dealing in non- 
transferable specific delivery contracts 
even  without a  notification  undw 
clause 18(3) is <v)noemed. it is per
mitted to do it and that enabling pro
vision is there by the words “not being 
a recognised  association".  I would 
lilcp to accept, if the House permits, 
the amendment of Shri Venkataraman. 

BIr. Cauinua: The question is:

In page 20. line 46, for "in In
dia” substitute “in any area  to 
which the provisions of section 15 
have been made applicable”.

The motion was adopted.

Mr. CSifinBaii: The Question is;
'That clause 18, as amended, 

stand part of the BUI".

The motion was adopted.

Clause 18, as amended, was added to 
the Bill.

(Hause 19 was added to the BilL 

Clause 20. (Penalty etc.)
Mr. C%Mpm : C%Mpm : May I enquire from 

the Minister what is the position wito 
regard to the words “on conviction 7 
They appear twice, in lines 39 and 43 
and seem to be rMundant.
Shri T. T. Krhhaamaeharl: On con

viction be punished.
Mr. Cbainnan:  A person who be

haves like this shall l>e punished.

Shri T. T. Kristaoamachul: That Is 
being redund int.  There  cannot be 
puni.<ihment without conviction.  Any
way I must say. t>eing a layman. I am 
guided in this matter by the Legal Ad
viser.
Mr. Chairman: The question is;
"That clause 20 stand  part of 
the Bill.”

The motion was adopted.

Clause 20 was added to the Bill. 

Clauses 21 to 28 were added to the 
BilL

Clause 1 was added to the Bill.
The Title and the Enacting Formula 

were added to the Bill., 
ani T. X. Krlshnamachari: I beg to 

move;
“That (he Bill, as amended, be 

passed.”
Mr. (Siainnaa: Motion moved:

“That the Bill as amended be

^ T m. s. Gammdaswainy (My
sore): The hon. Minister of Commo'ce
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[Shil M. S. Qunipaduwaiajr]
 ̂ Induftrr in hi* reply begin with 
t̂otli: but ended in abuM. He paid 
ttot same of  Members who orltici*- 
•d tne BU> used vituporative language. 
Be himself ran into that and said 
lliat one Member here did not dnwnd 
upon himaelf for his facts but depend
ed upon second hand inlbrmatlon. It 

rathor unriignifled.  I m sorry 
that sudi a remartc has come from his 
î th. I said that the Minister was 
riwt̂ a) In his soeecfa and whentw 
te becomes rhetorical I always feel 
pat I should quote one or two anecdo
tes to countobalance his liietoric.

. . ?pshVm |hp; . . ?pshVm |hp; Needs t« 
become 'anecdotty*.

Shri II. 8. Gpidsw y: Gpidsw y: It is
better than bebur rhetorical

5hp . . H AT m A p| 5hp . . H AT m A p| Nothing 
wwmg. I have read  rhetoric in my 
time.

Sfari M. S. Gi..— ~—.̂ daswaaiy;  Once 
tnree friends, a lawyer, an engin«M»r and
• doctor came together.  A quarrel 
arose among  them as to who was 
aupmne.  more important than  the 
ottiers.. Then  all ttie three agreed 
that each should make out a ease for 

supremacy. The engineer said, in 
the beginning of the world, there was 
only chaos prevailing,  and the en
gineer broût cosmos out of chaos atwi 
*0 the englxieer is supreme. Then, the 
dortOT said, "I am responsible for the 
continuation of the world and for the 
health of the human race and so I 
am supreme”. Then at last the lawyer 
friend said......

Mhrt A. M. Thoaas: Was this not 
stated here once?
ghii M. S. Gonpadaswaoiy: I did

not; that wa« another. You are suffer
ing from forgetfulness.

The lawyer friend said “who created 
diaos in the world? Without chaos 
you people would not have come for
ward and worked; I was lespaosible 
for diaos and so I am supreme” The 
story goes that the lawyer won.
Dr. Laaka Soadatw:  ̂ you not?

Shri M. 8. Oompadaswaaqr: Now. 
the positioo of the lawyer is taken by 
fhe speculator and the speculator in 
India has created chronic confusion in 
the money market and in the economic 
field. So these speculators diould not 
only be roncrolled. but eliminated from 
file body oolitic. The oresent BUI 
tries to control the roeculative prodivl- 
> ties of merdiants. It is good so far as 
it goes. I support the Bdl: but, jny 
supiXMrt is a qualified supporir I tael 
that it does not go far enough: it Is 
not very radicaL If the Commerce

Minister hiki bnw  ̂a BIU to allmlnat* 
speculation from the Indian soil com
pletely, then, it would have be« more 
welcome to all  the sections of the 
House.
t have got great misgivings about 
bow far this wll can be workable or 
can succeed in actual woridnfr You ara 
aware. Sir, as an experienced man and 
you are also a lawyer yourselt that 
though there is the income-tax law in 
force, many people escape the pro
visions of that law. My hon. friend 
Mr. T. T. Krishnamacharl was re
ferring to bucket shops. Are you not 
seeing daily how many people are 
betting illegally and how many bucket 
shops are existing? Have the Ck>vem- 
ment succeeded in curbing down this 
bucket shop business? Have Govern
ment controlled the speculation that is 
going on In imports and exports? They 
have failed miserably. We have got 
the latest instance of food controls 
which have not yet succeeded at aU. 
So, by looking at all these past ex
periences. I feel rather doubtful whe- 
■<her the Commerce Ministry will suc
ceed in implementing this limited BiU. 
I call this Bill as limited because it 
tries only to regulate speculative enter
prises; it tries to interfere within ttndts. 
Even to that extent. I am doubtful 
whether Government as it is constitu
ted today will succeed.  We have to 
wait for the results.  Any way. till 
now I was only witnessing that specula
tors were controlling the Government. 
But now the Government is trying to 
control the soerulator*  Each I* con
trolling the other. In this mutual con- 
trollinK both of them may drown: that 
is my«fear. That should not happen. 
Government should be more able not 
only to control them but ultimately 
to eliminate all speculative entemrises 
in the land.

The party to  which I belong, the 
Praia Socialist Party, visualises a iTpiTp
fectly planned economy where we do 
not find any room for any sort of specu
lation. I am sure the common man to
day welcomes this planned eccmomy 
and he is not very much enamoured 
of the mixed economy or mixed up 
economy that the present Government 
ig following.  And, planned economy 
does not in any way ̂ ve room for any
body to exploit the common man for 
his own monetary benefit/ Here, the 
Bin is based on the assumption that 
speculation does eidst, that It is nor* 
mal and It is necessary.  Somebodjr 
said—Mnd Mr. Banml was Quoting 
extracts from some books on American 
economics—that speculative  businest 
his got its own social benefits. It is 
lust like saying that even nrostttutlott 
has got some social benefits.  I am
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•orry that this speculative biitlnMs is 
Boût to be justified by quotations and 
by analogies.  I must tell the House 
straightway that tliis speculative enter
prise is foreign to us. It has been an 
exotic growth and if you allow it to 
grow for long, the  vicious circle of 
trade cycle wliich is hampering the 
economics of Western countries may al
so hit us bard. You might be awartf ttiAt 
sp̂lation is mostly  responsible for 
depression, recession and the boom—I 
hope the hon. Commerce Minister will 
agree with tliis—and unless specula
tion is completely rooted out, there is 
no future lor India. And if you allow 
the futures market to thrive, the future 
of India will be doomed.  So, widle 
advocatî complete  elimination  of 
sp&uiative business in the land, I give 
my qualified support to this Bill. It is 
a step io the rî t direction, 1 must 
say. and if the hon. Minister  imple
ments the Act honestly and theroûly 
and if he does not allow anybody to 
escape from the provisions of the Act, 
to that extent,  he wiM  receive our 
praise and admiration. And after the 
miecess of this measure he may giv% 
more thought to the oroblem of com
plete elimination of speculation itself.
There was lot of controversy tftxMit 
clause 18 and the proviso to ttiat clause. 
So far as 1 am concerned, I endorse the 
provîoo of the Bill as it stands now. 
The small traders should be protected 
against big traders.  Moo-transferable 
specific delivery contracts are relative
ly genuine.  And there is little room 
for misuse in these contracts.  They 
are almost in  the same position as 
ready delivery contracts. So, I do not 
see any reason why they should not be 
left out from the purview of 4he Bill 
as far as possible. If these nofr4nuu- 
ferable specific delivery contracts ore 
also brought witliin. the ambit of this 
Bill, then the small businessmen may 
have to undergo lot of difficulties.

Mr. Chalmatt: I do not want to in
terfere with the arguments of the bon. 
Member, but I would remiind him that 
at this stage, he can only refer to the 
general ••haracter of the Bill and give 
his arguments  either in  supp<nt or 
against it.  At this  stage, when we 
have already finished clause 18. it will 
net be right to refer to the arguments 
in favour of or in  rejection of  or 
against clause 18 in details.  '
Shri M. S. Qanoadaswaaay: I re

ferred to it  only in a general way. 
That is allj  I w V w V take care not to 
TP̂ntinn the clause in question here
after.
As I was saying, the small 11̂ should 

be protected â mst the big fish. The 
present  Gov«mro«*l  la  wedded to 
capitalistic economy—they may call it

310 FJJ9.

mixed economy, but it is still capi
talistic—and to a capitalist structure, 
tlie only way of meeting the situation 
is by protecting the small man against 
the exploitation of the big and that is 
Justice according to the capitalist order. 
So, I commend this provision of the 
Bill. I do not see any reason in the 
argument that this should be induded. 
In my opinion the. argument tiiat non- 
transferable spedilc delivery contracts 
should be iNrouît within the ambit of 
this Bill doa not sound so well and 
reasonable.  The Commerce Minister 
wants to give a fair trial to nen-trans- 
fetable specific delivery contracts, and 
if tlMiiy are misused, ttien there is a 
provlirfon in the BiU  wiiich can be 
applied,  and tiie  situation  can be 
brought under control.

So, in a limited way, the Bill is gooo. 
So. I give ray limited support, and hope 
for a better and more radical BiU in 
future.

Shrl Barman;  With apolbgy to the 
House, I would again point out to the 
hon. Minister that to my mind claiise 
18, as amended is rather incongruous 
in this sense, that first of all by the 
main clause we say tliat  non-trans- 
ferable qwcific delivery contracts...

Mr. Ckalniuuu I am afraid I iiave ta 
intervene.  Clause  18 is now closed. 
We cannot go into the morits of clause 
18 now. Giily general arguments for 
rejection or in support of the* Bill can 
lie given at this stage. The hon. Mem
ber is roferring to tlie details of clause 
18.

Shri Barmaa: 1 am not really re
ferring to the details, but only men
tioning that this whole  clausa, even 
after amendment, is  not olear. and 
is rather incongiruous.  I would' sub
mit simply thal by sub-dause (1) we 
have Excluded non-transferable speci
fic delivl̂ contracts, tnit by the pro
viso, even after amendment, it means 
that those persons who want to deal 
in nc»-transferable  specific  delivery 
contracts even outside an organisation, 
will have to be a member of the organi
sation. And Chapters III and W are 
exduded at the very beginning b.y the 
very main clause.  If at a ̂îsequent 
time or aiiy time we want to rope in 
others also who are outside the organi
sation and apply this Bill even in the 
case of non-transferable soecific deli
very contracts, sub-clause (3) of clause
18 is quite sufficient for tiie purpose. 
I hooe that the matter will be further 
clarified by the hon. Minister.  .

Mr. Chalmlaa:  The question is: 

"That tlie Bill, as amended, be

Tfie motion was adopted.
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INDIAN POWER AUX)HOL (AMSND- 
MSNT) BILL

Tbm MbMut f Oftumvm d - f Oftumvm d - 
dfsIVp F5M . . ?p hum Th );dfsIVp F5M . . ?p hum Th );
I bee to move;

“That the Bill to amend the In-, 
dian Power Alcohol Act. IMS, be 
taken into consideration."

The measure before the House falls 
into two parts. Clause 2 seeks to ex
tend the enactment to Part B States. 
It was all along  only  applicable to 
Part A and Part C States.  Clause 3 
seeks to impose a dcKrlaration as to the 
expediency of control by the  Union. 
Clause 4 validates certain  acts,  pro
vides indemnity in respcct of any de
fect in any action taken by Govern
ment that might ensue because this 
declaration has come into operation 
only on the 8th of May. 1952. by virtue 
of the fact  that power  alcohol is a 
scheduled indu-stry under the Industries 
(Development  and  Regulation)  Act.
m .m .

The position is this Entry 34 in List 
1 of the Seventh Sdiedule to the Gov
ernment of India Act before its amend
ment in 1948. reads as follows:

“34. Development of industries 
where  development  under Do
minion control is declared  Do
minion law to be expedient in the 
public interesi.”

The Indian Power Alcohol Act, 1948. 
was passed with reference to this parti
cular Entry. And SeeUon 2 o( that Act 
contains  the  following  declaration.
■pir..

“that it is hereby declared that 
it is expedient in the  putdic in
terest  that the  Central Govern
ment should  tak« under  its 
control the development of power 
alcohol industry".

Under our Constitution, the relevant 
tntry is Entry 92 in the Union List, the 
language of which is somewhat diffe
rent from the language employed in 
the corresponding entry in the Govern
ment of India Act. Entry 92 reads:

“Industries, the control of whidi 
by the Union is declared by Parlia
ment by law to be expedient in the 
public interest".

It is no doubt true that all existing 
laws have been  continued In  force 
after the conuMBcement of the Cens- 
titution by article 372 (1). but it is 
somewhat doubtful  whetter the old 
declaration contained in Section 3 of 
the Power Alcohol Act contimies to b«

Âcolioi (Ametuimeni)
Bin

eUfecti\c auch  comnicnccment.
As I have said. Entry 52 require;> that 
the declaration should be by Parlia
ment by law.  And it is understood 
that this Entry was cast in its present 
form advisedly, the object being that
ill  respect of every Industry, Parlia- 
mciit :ihould be required lo  exercise 
its discretion.  It will also be noticed 
that where an existing det laration has 
to be continued in fon-e without any 
further action, specific provision has to 
be made for Uie purpose, as for exam
ple the entry in regard to Ports.  It 
reads:;

• 27, Ports declared by or under
iaw made by Parliament or exist
ing law to be major ports..............."

Ii  is rather unfortunate that when we 
scrutinised the Lists, we unintentioAal- 
ly used lanruage which sought to im
port a disUnction between two items. 
In fact> today lawyers will say  that 
while there has been a specific inten
tion shown in regard to the Entry as 
respects ports where an existing  law 
has been mentioned, no such mention 
has been made in regard to industries 
generally.  But, 1 must admU that, as 
one of those who "Siould have scrutinis
ed this particular provision, there is a 
lapse, on my part, but all that does not 
save the present situation.

As I said before, the Industries (De
velopment and Regulation) Act of 1951 
now includes  power and  industrial 
alcohol in the Schedule. After the com
mencement  of the Act  which  was 
brought  into force on 8th May 1952. 
it is fairly clear that power alcohol is 
in the Union List. But the action taken 
from the commencement of the CkmsU- 
tution until the 8th May 1952 has to 
be saved.  And this is what is being 
done by clause 4 of this  particular 
measure. Opportimity has been taken 
to recast the dedaraaon in confonnlty 
with the Entry In List No. I. It is not 
.iltogrther something new for us. for 
Government has taken this kind of stm 
on previous occasions. A similar diffi
culty was fMt with reference to certain 
inflammable substances which were bet* 
ing regulated before the Constitution 
came into force, uoder section 30 of 
the Petroleum Act. Parliament enact
ed a law called the Inflammable Subs
tance Act (Act XX of 1952) declaring 
certain inflammable substances to be 
dangerously inflammable within the 
meaniitf of Entry 53 in List No. I. the 
Union Ost, making the Petroleum Act 
formally applicable thereto.
I would like to say a word on what 

has been done under this Act. Though 
in actual fact thu Act  Is more than 
four years old. it has not been applied 
to any area until  thlg year.  On 1st 
Mardi 1952. It was made applicable to
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19 tehsUs in the Punjab. Just a few 
dys t|k dys t|k It I I I I been applied on tbe 
ISth November to four more teh«iU 
ia the ruVxt. ruVxt. Uttar Pradesh had an 
Act ot its own, but thia Act has been 
made applicable to Uttar Pradesh on 
the 1st October 1952. On the 1st March 
1952, again, ids Act  wa:> made ap
plicable to  four places  in Vindhya 
Pradesh, and on 7th April to two more 
places in Viodhya  Pradesh,  and on 
17th May, to one place. It would there
fore be evident to the House tĥt the 
Act itself has been made applicable at 
the earliest date of March 1st. 1952, 
and what we seek to validate now is 
in respect of acts between 1st March 
and 8th May 1952 virtually.

A point might  be raised by  hon. 
Members that It the Act of 1948 was 
not valid then this particular indus
try would fall within the State  List, 
and so the States are the persons to 
deal with the matter.  But unfortu
nately the Stat«s cannot validate an 
Act of this nature, and naturally the 
Centre has to do it If it is maintain
ed that any great mischief has been 
done. I would at once like to assure 
the hon. Members tbat the mischief 
that has been done is next to nothing. 
It might be maintained by some hon. 
Membm tbat this is something which 
ig extraordinary,  something  against 
constitutional law  and usage.  Well. 
we will hear all thoae argumenU. and 
J do not want to prejudge the issue at 
the moment. As I said, so far as the 
Central responsibility is concerned in 
this matter, it comes only on the Ut 
March, for progress has been made in 
legard to power alcohol industry in 
the various SUtes. I think on previous 
occasions I had given by way of re
plies to questions tabled by the hon. 
Members of this House, details in re
gard to the production of power alco
hol. If any Member should require it 
again. I should be prepared to give the 
information.
Mr. Chatnuu: Motion moved;

‘That the Bill to amend the In
dian Power Alcohol Act. 1948. be 
taken into consideration." 

p N. p N. C. C IITIxTT C IITIxTT (Hooghly): I 
would kT kT to point out to you that 
the Bill as framed violates article 20 
of the Constitution, which impose a 
constitutional UmiUtion on the power 
TparUament itself top  ̂ex iwst 
facto or rfltrospoctive criminal  law. 
Our Constitution makers have deli
berately followed the American Consti
tution which
law shall be passed. And our Consti 

lution says: , . . ^
person shall be convicted of 

any offence except for violation of

a law in force at the time o( IhTIhT 
commission of the act charged ss 
an offence, nor be subjected to a 
penalty greater  than nthat which 
might have been inflicted under 
the law in force at the time of the 
commission of the offence/'

You will recall that  the Suoreme 
Court of America in Calder vs. Bull 
has said that every law that makes 
action done before the passing of the 
law ex post facto punishable is lUegaL 
Our Constitution makers have not used 
the words ex post facto, as in the 
American Constitution fmt it is eveo 
clearer. Therefore, although a soveoreign 
Parliament or Legislature has power 
to enact both prospective as well as 
retrospective  laws,  this  article has 
consciously set a limitation upon the 
law-making power of Parliament and 
said that no legislative authority in 
India  can enact a  criminal law ex 
post facto. The present clause 4 in 
the Bill violates, therefore, this arti
cle 20 of the Constitution, which al
though it does not use the expression 
ex post facto, still clearly enumerates 
the consequences that such criminal 
law will be void if it is intended to 
have any retrospective effect.

Now clause  4 of the  present Bill 
reads:

‘All acts of executive authority, 
proceedings and  sentences which 
have been done, taken or passed 
with respect to, or on account of 
power alcohol during the period 
commencing on the 26th day of 
January 1950, and ending with the 
commencement of the Industrîi 
(Development and Regulation) Act, 
1951 (LXV of 1951), by the Gov
ernment or by any officer of the 
Government or by any other auth
ority in the belief or purported be
lief that the acts, proceedings or 
sentences were being done, taken 
or passed under the Indian Power 
Alcohol Act. 1948, shall be as valid 
and operative as if they had been 
done, taken or passed  in accor
dance with law. . .

I submit that this is a clear infringe
ment of the mandatory  provision of 
article 20 of the Constitution. It can
not be said that although a law was 
not valid on that date, still any sen
tence passed under that law will be 
treated as valid and operative as if 
that law had been passed validly at 
that time. This is clearly an infringe
ment of the prohibition of retrospective 
criminal law being passed, and I ask 
the hon. Minister to seriously consider 
this aspect of the matter.  I submit 
that clause 4 requires drastic altera
tion.
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Shri T. T. Eriihsamaclisri;  1 re
cognise that coming as it does Irom 
an authoritŷ of the eminence of the 
hoh. Member who has  just spoken, 
the point reqruires consideration.  But 
I think the point has been raised at 
the wrong forum.  The proper forum 
to raise this point is. after the Act is 
passed.......

5hp N. C. ChITpxTT: 5hp N. C. ChITpxTT: No. Sir, this 
is the prop̂ forum and time.  I am 
asking Parliament and the hon. Minis
ter not to pass a law which would be 
clearly repugnant to the Constitution.

Shri T. T. KrishBamachari: I humbly 
submit that I am only following the 
usages of this particular House as laid 
down by the hon. Speaker of the House. 
What my hon. friend has referred to 
deals only with regard to the provision 
of artîe 20 (1). that—

‘*No person shall be convicted of 
any offence except for violation cf 
a law in force at the time of fhe 
commission of the act ...”

5 P̂.
That provision will apply only in re

gard to ŝentences passed, which are 
sought to be indemnified and validated 
under clause 4 of this Act. It will be 
perfectly open to my hon. friend after

this Bill is passed and made into law, 
should any person complain that he 
has been charged for violating a pro
vision of the Power Alcohol Act 194$. 
and sentenced  lo imprisonment,  to
go lo the court and get him pTTsTd.pTTsTd.

Shii N. C. ChITpxTT: N. C. ChITpxTT: May I draw 
the attention of the hon. Minister to. 
arUcle 13 (2) of the ConstituUon?

“The State ihall not make any 
law which takes away or abridges 
the rights conferred by this Part 
and any law made in contravention 
of this clause shall, to the extent 
of the contravention, be void.”

You know, Sir, State is defined in 
this Part of the Constitution as mean
ing Parliament and the Legislatures. 
TliCrefore, it says: Parliament of India 
shall not make any law which takes 
away or abridges  the  Fundamental 
Rights.

Shri T. T. Krishnamaehari roi

Alcohol (Amet{dment) HSi
Bill

Mr. Chairman: Order, order. It is
already past five. The House will now 
stand adjourned.

The House then adjourned till a 
Qmxrier to Eleven 6f the Clock on 
Tvesday, the 25th November, 1952.
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